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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELID 

(Original Application No. 524 of2025) 

IN THE MATTER OF: 

Anughra Narayan Singh 
Versus 

State of Uttar Pradesh & Ors. 

•.... Applicant 

. ...• Respondents 

REPLY FILED BY THE RESPONDENT N0.5 i.e. FOREVER 

DISTILLERY PVT. LTD. 

MOST RESPECTFULLY SHEWETH: 

1. That the Respondent No.5 i.e. Forever Distillery Pvt. Ltd. 

[hereinafter referred to as the "answering Respondent"] ts a 

company registered under the Companies Act, 1956 having its 

Registered Office at: Shop No. 37, 38, 1st Floor, Plot No. 623/624, 

Gulhariya, Gorakhpur (U.P.)- 273 013 and its distillery at: Plot 

No.-A, UPSIDA Industrial Area, Usra Bazar, Tehsil - Rudrapur, 

District- Deoria (U .P.)- 2 74 001. That the answering Respondent 

was founded in 2020 and is engaged in the business of production 

& sale of Ethanol, Extra Neutral Alcohol (ENA) and its by­

products as well as bottling and marketing of country liquor. 

2. That the answering Respondent is filing this present Reply through 

its Authorized Representative, namely, Sh. Kushagra Kaushik, 

who vide Board Resolution dated 15.04.2026, has been duly 

authorized to sign & verify this present Reply, to file documents, 

to sign Vakalatnama, to depose before this Hon'ble Tribunal and 

to ·do all such other act (s) as may be necessary for this present 

Reply. Board Resolution dated 15.04.2026 is annexed as 

Annexure: R5/ A. 

I 
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3. That at the outset, the answering Respondent denies each & all the 

statements, averments and allegations contained in the captioned 

Original Application filed by the Applicant (pertaining to the 

answering Respondent) which are contrary to or inconsistent with 

what has been stated herein below and the said contents are 

deemed to be specifically denied and set traversed in seriatim. That 

save & except what are matters of records and what has been 

specifically admitted hereinafter, each and every said allegations, 

statements, averments and contentions made in the captioned 

Original Application filed by the Applicant are hereby denied. 

4. That the answering Respondent is a compliant unit and is operating 

its unit with all the necessary permissions, licenses, Consent to 

Operate and/or No Objection Certificates (NOCs). That the 

answering Respondent is duly following all the directions 

/guidelines issued time & again by the statutory authorities and is 

following all the law which are necessary to operate the industry. 

That the answering Respondent carries out its operation in such a 

way so as to protect & preserve the environment and also is 

committed to deliver to the consumer, products that meet high 

quality specifications for which very stringent quality measures 

are followed by the answering Respondent in its various stages of 

the manufacturing process. 

5. That it is pertinent to mention here that the concerned area, where 

the said Distillery is established, is a dedicated industrial area. That 

the U.P. State Industrial Development Corporation Ltd. (UPSIDA) 

has allotted the land vide Allotment Letter dated 16.10.2020 

bearing Reference No. SER20200829/1000/617/7135/SIDC-
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1 A/Deoria for the purposes of setting up an industrial unit to 

manufacture Ethanol, ENA, RS, Country Liquor, IMFL. That 

further at the time the answering Respondent has started its 

operation, there was no residential house nearby the said Distillery 

of the answering Respondent. Copy of the Allotment Letter dated 

16.10.2020 bearing Reference No. SER20200829/1000/617/ 

7135/SIDC-1A/Deoria . issued by U.P. State Industrial 

Development Corporation Ltd. (UPSIDA) is annexed as 

Annexure: R5/B. 

6. That initially the distillery-in-question of the answenng 

Respondent ts of 100 KLD capacity (Molasses/Cane 

Juice/Syrup/Grain based) and also had a Co-Gen Power Plant of 

4.5 MW. That in 2024, the capacity of the distillery-in-question of 

the answering Respondent is increased to 200 KLD through 

addition of 100 KLD (Grain based) Distillery Plant along-with 

expansion of the said Co-Gen Power Plant from 4.5 MW to 9.0 

MW. That with respect to the aforesaid expansion, an 

Environmental Clearance (EC) dated 21.09.2024 was issued by 

the State Environment Impact Assessment Authority (SEIAA), 

Ministry of Environment, Forest and Climate Change, 

Government of India. Copy of the Environmental Clearance (EC) 

dated 21.09.2024 issued by the State Environment Impact 

Assessment Authority (SEIAA), Ministry of Environment, Forest 

and Climate Change, Government of India is annexed as 

Annexure: R5/C. 

7. That the answering Respondent have valid consents both under the 

Water (Prevention and Control of Pollution) Act, 1974 as well as 

Air (Prevention and Control of Pollution) Act, 1981 for 
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RS/ENA/AA- 200 KLD and Co-Generation Plant- 9.0 MW 

issued by the Uttar Pradesh Pollution Control Board (UPPCB) 

having validity from 01.01.2025 to 31.12.2029. That, further, the 

answering Respondent also have valid consents both under the 

Water (Prevention and Control of Pollution) Act, 1974 as well as 

Air (Prevention and Control of Pollution) Act, 1981 for IMFL -

7389 MT/day and Country Liquor- 18,356 MT/day issued by the 

Uttar Pradesh Pollution Control Board having validity from 

01.01.2026 to 31.07.2030. Copy of the Consolidate Consent to 

Operate dated 26.12.2024 for RS/ENA/AA- 200 KLD and Co­

Generation Plant- 9.0 MW issued by the Uttar Pradesh Pollution 

Control Board (UPPCB) is annexed as Annexure: R5/D. Copy of 

the Consolidate Consent to Operate dated 27.01.2026 for IMFL -

7389 MT/day and Country Liquor- 18,356 MT/day issued by the 

Uttar Pradesh Pollution Control Board (UPPCB) is annexed as 

Annexure: R5/E. 

8. That the answering Respondent have Authorization under the 

provisions of Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 dated 04.08.2025 issued 

by the Uttar Pradesh Pollution Control Board (UPPCB) having 

validity till 31.12.2029. Copy of the Authorization under the 

provisions of Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 dated 04.08.2025 issued 

by the Uttar Pradesh Pollution Control Board (UPPCB) is annexed 

as Annexure: R5/F. 

9. That the answering Respondent has entered into an agreement 

dated 06.06.2024 with M/s Bharat Oil and Management Ltd. for 

the lifting, transportation, treatment, storage and disposal of the 
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hazardous waste generated by the answering Respondent, which is 

valid for 5 years from the date of the signing of the said 

Agreement. Copy of the Agreement dated 06.06.2024 with M/s 

Bharat Oil and Management Ltd. for the lifting, transportation, 

treatment, storage and disposal of the hazardous waste generated 

by the answering Respondent is annexed as Annexure: R5/G. 

Copy of the Membership Certificate issued by M/s Bharat Oil and 

Management Ltd. is annexed as Annexure: R5/H. 

10. That presently the answering Respondent is meeting its fresh water 

requirement from ground water through 2 (Two) bore-wells. That 

the answering Respondent have No-Objection Certificates 

(NOCs) for both of its aforesaid bore-wells issued by the Ground 

Water Department, Uttar Pradesh with a validity period from 

21.06.2021 to 20.06.2026. Copies of No-Objection Certificates 

(NOCs) issued by the Ground Water Department, Uttar Pradesh 

are collectively annexed as Annexure: RS/1 (Colly). 

11. That the answermg Respondent has an Agreement dated 

01.10.2025 with M/s Bajrang Associates, 346, Siktaur Road, 

Behind Pillars School, Gorakhpur (U .P.) - 273 008 for the disposal 

of fly ash, dust and garbage generated by the answering 

Respondent. Copy of the Agreement dated 01.10.2025 with M/s 

Bajrang Associates for the disposal of fly ash, dust and garbage 

generated by the answering Respondent is annexed as Annexure: 

R5/J. Copies of the Tax Invoices raised by M/s Bajrang Associates 

for the disposal of fly ash, dust and garbage generated by the 

answering Respondent are collectively annexed as Annexure: 

R5/K (Colly). 
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12. That the answering Respondent is a Zero Liquid Discharge (ZLD) 

unit. That the answering Respondent has invested huge amount in 

its Concentration and Incineration system to achieve Zero Liquid 

Discharge (ZLD). That the raw effluent passes through a 

Screening Chamber for removal oflarge solids, followed by an Oil 

& Grease Tank for separation of oil and grease. That it is then 

equalized in the Equalization Tank to maintain uniform flow and 

load. That biological treatment is carried out in the Biological 

Tank, where microorganisms reduce BOD and COD. That further 

treatment in the MBR Tank removes suspended solids, followed 

by a Pressure Sand Filter (PSF) for fine filtration. In the RO Plant, 

dissolved salts (TDS) are removed. That the permeate is reused, 

while the reject is treated in an Evaporation System, producing 

solid waste and ensuring zero liquid discharge. That the flowchart 

describing the process adopted by the answering Respondent for 

its Effluent Treatment Plant (ETP) on Condensate Polisher Unit 

(CPU) is as under: 

Raw Effluent--+ Screening Chamber--+ Oil & Grease Tank--+ Equalization 

Tank --+ Biological Tank --+ MBR Tank --+ PSF --+ RO Plant --+ Permeate 

(Reuse) 

! 

Reject --+ Evaporation --+ Solid Disposal 

Photographs of the Effluent Treatment Plant {ETP) on Condensate 

Polisher Unit (CPU) installed by the answering Respondent to 

achieve Zero Liquid Discharge (ZLD) are collectively annexed as 

Annexure: R5/L (Colly). 

13. That besides the aforesaid the answering Respondent has full 

fledge Sewage Treatment Plant (STP) to treat the waste water 

effectively and to ensure its safe reuse while complying with the 

norms as prescribed by the statutory authorities. That the waste 
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water is collected in the collection tank and passes through a 

screen chamber to remove large solids. That it then enters the 

equalization tank for flow balancing. That the waste water is then 

treated biologically in the MBBR tank using aeration, thereby 

reducing BOD, COD and TSS. That it then moves to the clarifier 

tank for settling of solids. That further purification is done using 

sand and carbon filters, followed by chlorination for disinfection. 

That the treated waste water is then reused for gardening and 

utility purposes. That the flowchart describing the process adopted 

by the answering Respondent for its Sewage Treatment Plant 

CSTP) is as under: 

Collection Tank -+ Screen Chamber -+ Equalization Tank-+ MBBR Tank-+ 

Clarifier Tank -+ Sand Filter -+ Carbon Filter -+ Disinfection (Chlorination) 

-+ Reuse (Gardening) 

Photographs of the Sewage Treatment Plant (STP) installed by the 

answering Respondent are collectively annexed as Annexure: 

RS/M (Colly). 

14. That the answering Respondent has a boiler having capacity of38 

TPH. That the answering Respondent uses coal, husk and slop as 

fuel for the said boiler of the answering Respondent. That the 

answering Respondent has installed Electrostatic Precipitator 

(ESP) as the Air Pollution Control Equipments which is linked 

online through the server of the Uttar Pradesh Control Board 

(UPPCB) for the online monitoring of the air pollution. Print-out 

of the online data with respect to the Suspended Particulate Matter 

(SPM) levels from 01.10.2025 to 20.03.2026 is annexed as 

Annexure: RS/N. 

15. That the answering Respondent being a responsible corporate 

citizen, keeps a regular check by itself on the pollution control 
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8 
equipments installed by it in its unit and time & again analysis the 

parameters of both the treated effluent and gaseous emissions 

generated by the unit of the answering Respondent. Copies of 

various test reports of Ambient Air Quality, Stack Emissions, 

Ambient Noise and Water & Waste Water analysis report issued 

by Environmental and Technical Research Centre, Gomti Nagar, 

Lucknow (U.P.) are collectively annexed as Annexure: RS/0 

(Colly). Copies of various test reports of the fly ash generated by 

the answering Respondent issued by Anacon Laboratories Pvt. 

Ltd., Nagpur, Maharashtra- 441 122 are collectively annexed as 

Annexure: R5/P (Colly). 

16. Details of Plantation done by the Respondent No~5: That the 

total land area ofthe distillery-in-question of the Respondent No.5 

is 106027.98 Sq. Meter approximately and the total plantation area 

ofthe answering Respondent is 37941 sq. meter., which is 35.8% 

approximately. Details ofthe Plants are as under: 

S. No. Plant Numbers 
1. Gulmohar 345 
2. Mango 219 
3. Guava 93 
4. Sahtut 14 
5. Bel 12 

'6. Jamun 8 
7. Jamua 112 
8. Lemon 3 
9. Bakain 16 
10. Sabjan 6 
11. Gulaichi 6 
12. Badam 1 
13. Papaya 2 
14. Lichi 22 
15. Amla 26 
16. Chiku 8 
17. Kela 12 
18. Sagwan 226 
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19. Gudhal 3 
20. Chinese Chandani 218 
21. Kari Patta 1 
22. Genda 10 
23. Sadabahar 52 
24 Nariyal 34 
25. Raat Rani 2 
26. Other Plants 42 
27. Gulab 109 
28. Junglee Plant 9 

Total 1611 

Photographs of the plantation done by the answering Respondent 

are collectively annexed as Annexure: R5/Q (Colly). 

17. Details of the Rain Water Harvesting Pit and Ponds adopted 

by the Respondent No.5: That the Respondent No.5 has 

constructed two numbers of Rain Water Harvesting Pit within its 

premises. That the said Rain Water Harvesting Pits has a capacity 

of 45,000 litre. That apart from the above, the answering 

Respondent have adopted two ponds, one of which is situated at 

Gram Panchayat- Usra Bazar, Betaalpur, District- Deoria (U.P.) 

and other at Gram Panchyat - Forest Thakurahi, District - Deoria 

(U.P.). Photographs of the Rain Water Harvesting Pits constructed 

by the answering Respondent are collectively annexed as 

Annexure: R5/R (Colly). Copies of the Consent Letter dated 

11.01.2026 issued by the Gram Pradhan, Gram Panchayat- Usra 

Bazar, Betaalpur, District - Deoria (U.P.) and Consent Letter 

dated 13.01.2026 issued by the Gram Pradhan, Gram Panchyat­

Forest Thakurahi, District- Deoria (U .P.) along-with their English 

Translation are collectively annexed as Annexure: R5/S (Colly). 

18. That the answering Respondent provides direct employment to 

127 employees and indirect employment to approximately 400 
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employees. That apart from the above, large number of retailers 

are connected with the unit-in-question of the answering 

Respondent. That, therefore, the answering Respondent is 

providing livelihood to a large number of employees (both direct 

and indirect) and retailers and their families. 

19. That from the afore-mentioned facts, it is clear that the allegations 

raised by the Applicant in the captioned Original Application, 

which are related to the answering Respondent, are false, baseless 

and bogus. That the answering Respondent is a compliant unit and 

is operating its unit with all the necessary permissions, licenses, 

Consent to Operate and/or No Objection Certificates (NOCs). That 

the answering Respondent is duly following all the directions 

/guidelines issued time & again by the statutory authorities and is 

following all the law which are necessary to operate the industry. 

20. That it is pertinent to bring to the kind notice of this Hon'ble 

Tribunal that there are approximately 20-25 industries in the area 

concerned, however, the Applicant has impleaded only the 

answering Respondent in the captioned Original Application. That 

the Applicant has not impleaded the remaining industries in the 

captioned Original Application for the reasons best known to the 

Applicant. That as far as the answering Respondent is concerned, 

the test reports annexed by the answering Respondent along-with 

this present Reply clearly shows that all the parameters of ambient 

air, stack emissions, drinking water, waste water and fly ash 

generated by the answering Respondent are well within the 

prescribed limits. That, therefore, the pollution, if any, cannot be 

attributed to the answering Respondent as alleged by the Applicant 

in its captioned Original Application. 

/0 
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) \ 
PRAYER§: 

ln the facts ond circumstances os stoted above, h Is therefore, most 

respectfully pmyed thot this Hon 'blc Tnounal may graciously be plco.sed 

to: 

(i) Dismiss the Originol Applicotion being O.A. No.524f2.025 titled as 

"Anughro Nara)'an Singlr Vs. State of Ullar Pradesh & Ors . .. filed by 

the Applicant in ns far ns it is related with U1c answering Respondent:; 

(ii) Pass such other/further order(s) as this Hon'blc Tribunal may deem fit 

and proper in the facts & circumstllllces of the case. ,0 
hr.fORt>< ~ • 

Ptnce: f\1€W P GU-lf 
Date: g 0 }4J :l.() ~ 

THROUGH 

Aull>OIIteO Si~ 
dEsPONDENT N0.5 

ANUBIIA V ANAND ARON, ABHIN V ANAND 
(Advoealc:s for the Respondent No.5) 

A-901, Apex Golf Avenue. Settor-1. 
Greater No ida (Wesl). U.P. - 20 I 306 

M!!J.!: 9811764256, 9582416270 
Email: obhinnv.lcgat@gmoil.a~m 
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INDIA NON JUDICIAL 11111111111111111111111\11 Ill ll llllllllliiiiiiii ll lllll 
Governm~nt of Uttar Prades~ tN-UP4704727384627oY J 2--

e-Stamp Sign..................... ~ 

Certificate No. 

Certificate Issued Date 

Account Reference 

Unique Doc. Reference 

Purchased by 

Description of Document 

Property Description 

Consideration Price (As.) 

First Party 

Second Party 

Stamp Duty Paid By 

ACC Name - sa~i~h-Ku ............... . 
ACC Code • UI-'1467030~r GUpta 
AdrJmss. Collectoratc I<· . 

IN-UP47047273846270Y l 1ce 1·' , __ 49}. Mob -N ac~h.1rr,Deona 
10-Mar-2026 02:36PM Tehs,I-Doona Disl!ici-o~~;~8~~~77. 
NEWIMPACC (SV)/ up14670304/ DEORIA SADAR/ UP-ORA 

SUBIN-UPUP1467030489389420983268Y 

FOREVER DISTILLERY PVT L TO 

Article 5 Agreement or Memorandum of an agreement 

Not Applicable 

FOREVER DISTILLERY PVT L TO 

Not Applicable 

FOREVER DISTILLERY PVT L TO 

NOTARIAL 

Pl.?a~ write or tyJH below th1s ~ne · ·· ••·····•········· ······ ...... . 

BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

(Original Application No. 524 of2025) 

IN THE MA TIER OF: 

Anughra Narayan Singh •.•.• Applicant 
Versus 

State of Uttar Pradesh & Ors. 

AFFIDAVIT 

.. ... Respondents 

~--=-- , shagra Kaushik aged about 33 years S/o Sh. Jai Prakash Singh the Authorized 

., :_,. ~ { ,.. _~~pres~ tative of Forever Distillery Pvt. Ltd. having its Registered Office at: Shop 

__ 'J"> > r 1'~~":.31 ~. 1st Floor, Plot No. 623/624, Gulhariya, Gorakhpur (U.P.)- 273 013 and its 
! ( ~~"'-.:.\ ~~~·· ' ~ . 
·, I ,1 ~ ~~tilh~r~.at : Plot No.-A, UPSIDA Industrial Area, Usra Bazar, Tehsil - Rudrapur, 

\~ \, l~;~~~~ist9~~ aria (U.P.)- 274 001 (the Respondent No.5 herein) do hereby solemnly 
' ~ ~ . 

\., ~ '- '-~_...affi~s~ as under:-

\,,~ GO~ &oU • ~ (Cont-Page-2) 

' . ~ r_ ~'· ·.~ ~ : ;l ••.• ~ ::': ... ~.t ~·! • ,: ~:·;:~: •.• :~~;~/t: ~~,~:;tii-.' ·,.:~ .1 ;,. ~,;:.~·:· :r,~t..~ ·.~}~ .. ~ : v r.·~ ~. 1 ~ •• t ,! ( J( '1 

l:,. .... , -h t; - f·~ •.Ott: 

• • o •ho ,'' • I O.J , I{''·· 
0 

;. 
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1. 

2. 

3. 

J3 
(2) 

That I am the Authorized Representative of Forever Distillery Pvt. Ltd.(the 

Respondent No.5 herein) and I am well conversant with the facts of the case, as 

such I am competent to swear this affidavit. 

That the accompanying Reply has been drafted by my Counsel under my 

instruction and the content of the same have not been repeated herein for the sake 

of brevity and the same may kindly be read as part and parcel of the present 

Affidavit. 

That I have read and understood the content of the accompanying Reply and 

present Affidavit and the same are true and correct to my knowledge and nothing 

material has been concealed there from. For .fOREVER DIS TilL RY PVT. l TO. 

· f> 

' · 
VERIFICATION: 

Verified at on this day of 2026 that the contents of the above affidavit 

are true and correct to the best of my knowledge and belie£ No part of it is false and 

nothing material has been concealed therefore. For.fOREVER DISTILLERY IJJi.l TD. 
r":\ ·~ 

' . ~ 
\..._ 
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I 

~~!,!.,;, :~."lf'!~~'ifl!jal(h 
,,, .. ~ ~' ~t;ri .......... ·- 4

··--

. ,. ·::,.rtt-.d :Iy 
I'' .. •H· u~pon~n( .c d 't 

•:•. ~· e ,-~ •. · . r.t!• or am ;I . 

•. f' !1• 1 
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ANNE.~u~E! 1'<. .rl A 

Forever Distillery Private Limited 

CERTIFIED TRUE COPY Of THE RESOLUTION PASSED BY THE BOARD OF DIRECTORS OF 
FOREVER DISTlllERY PRIVATE liMITED IN THE MEETING HELD ON 15TH DAY Of APRIL, 2026 
AT 10:00 A.M AT THE REGISTERED OFFICE OF THE COMPANY AT SHOP N0-37,38, FIRST 
FLOOR, PLOT N0-623/824, GULHARIVA GORAI<HPUR U.P 2730131N. 
-----·- ..... ---. •••"---•••-----• a• ...... ---• • ~ ~••• • --- ~ ~•••"'••""' ·-~,_.___.._. •• •• •-•-'- ---• •--.... -• .. •--

Authorization to represent before NGT: 

RESOLVED THAT pursuant to the provisions of the Companies Act, 2013 end other applicable 

laws, It any, col"lsent of the Board be and is hereby accorded to authorize Mr. Kushttga r<aushilc 

Rio- M.P Building, N&at Pratap Aahtam, Gotghar, Gorakhpur, Uttar Ptadesh-273001, Aadhar No-
433976070524 to reprQ~;ent the Company before the National Green Tribunal (NGT) In 
connection with any matter, case, appeal, appUcation, petition or proceedings flied b)' or 
against the Company. 

RESOLVED FURTHER THAT the aforesaid authorized person be and Is hereby empowered to; 

Appear, repreaent and act on behalf of the Company In all legal proceedings; 

• Sign, "erify and submit eppUcatlons, reptles, atfidS\Ifts, valt.alatnama, pleadings, 
petitions, appeals, written ~laments end other documents; 

• Engage, appoint and instruct edvocares, solicitors, consultants or legal representetrves 
on behalf of the Company; 

• Flle or defend ~sea, appeals, revisions, reviews, or any·other legal proceedings; 

• Make statements, submissions, compromlse11, settlements or withdrawals, as may be 
deemed necessary; 

• Do ell such acts, deeds ~~.things as may be necessary or expedient In this regard. 

RESOLVED FURTHER THAT a ~certi1f"ed true copyofthls resclutlon be provided to any concerned 
authority as and when required. · 

Certified True Copy 
For FORn'ER DISnLLERV PRIVATE UMITED 

rrl· 
)(.~ 

Director 
DIN:00420978 

DATE: t5.04.2026 
PLACE: GORAKHPUR 

Registered Office: Shop No 37,38, First Floor, Plot No. 623/624, Gulharlya, Gorakhpur 273013 
ON : U15132UP2020PTC1Z669l l PAN : AAECF0113C 

E·mail: fdpj@ho.mbmail.net 
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U.P. State Industrial 
Development Corporation 
Ltd. 

Ref.No:SER20200829/1 000/617/713 5/SIDC-IA/Deoria 

To, 

FOREVER DISTILLERY PRIVATE LIMITED 
SHOP NO 37-381ST FLOORPLOT NO 
623624GULHARIYAGORAKHPUR 

/6 

Regional Office, GORAKHPUR 
24-A, A was Vikas Colony, 1st Floor, 
Near Munsi Premchand Park 
Betiyahata, Gorakhpur-273001 
Tel No. : 0551-333337 
EmaiiiD: rmgorakhpur@upsidc.com 
Website: www.onlineupsidc.com 

• Subject- Allotment of land in Industrial AreaDeoria 

Dear Sir, 

• 

With reference to your application dated 29/08/2020 for allotment of land in Industrial Area Deoria at regional office 

GORAKHPUR we are pleased to allot you plot no A in the Industrial Area on the conditions mentioned below for setting up 

an industrial unit to manufacture ETHANOL, ENA. RS, COUNTRY LIQUOR, IMFL 

1. Area of plot is 106027.98 sq. mtr. The precise measurement and the area of the plot is as per site layout attached 

herewith 

2. Date of issuance of this letter will be treated as the date of allotment of the above plot in your favour. 

3. The interest chargeable as per clause 5 below on the (total) balance outstanding premium will be computed from the 

date of allotment as defined in clause 2 above and payable half yearly on 1st day of January and 1st day of July each 

year. The first of such payment will be due on 01/07/2021 

a. There are construction of value 0 existing on the plot which shall have to be paid by you along with reservation money 

as mentioned in clause 4 below. 

4. You shall deposit an amount of Rs 8103861 (Earnest Money of Rs7952098.5 has been adjusted) towards reservation 

money in respect of the above pl6t latest by 15/11/2020 . This amount together with Earnest money is approximately 

equal to 5 percent of the total premium of the plot at provisional rate of Rs 1500 per sq. mtr. and locational charges @ 

Rs 75 per sq. mtr. for the first five acres and is subject to adjustment according to actual measurement of the plot. If the 

payments are not made as stipulated above this allotment will stand automatically cancelled and an amount of Rs 1000 

shall be deducted from the Earnest Money deposited by you and same shall stand forfeited by this Corporation. 

However; if the area of land allotted either exceeds the area applied for or falls short of the area applied for by an area 

more than 20%, the deductions in Earnest Money shall not be done if the allotment is not accepted, provided an 

intimation is sent to us in this respect by date stipulated above. 

Note: -The premium mentioned herein is provisional and is liable to be increased on account of increased 

compensation or additional infrastructure development 

5. The remaining 90% of the provisional premium shall have to be paid by you in 14 equal half yearly instalments each of 

which will be due for payment on 1st day of january and 1st day of july each year. The first instalment of such payment 

will fall due for payment on 01/07/2021. The second and subsequent instalments of premium will fall due on 1st day of 

January and 1st day of July each year. 

An interest @ 14% per annum shall be charged on the outstanding (balance) premium with effect from the date of 

allotment and shall be payable along with instalment of premium as stipulated in clause 3 above. A rebate of 3% per 

annum on payment of interest shall be allowed if the instalment is deposited on or before the stipulated date and if 

there are no arrears of dues. The amount of the balance premium and the interest due thereon from time to time shall 

~¥-DOiilet! Prl~llt [ ..... :•t 
!' . , .I . · . 

........ ~r,tl<;.< ¥ 

269



• 

/9 
remain first charge on the land and the building and machinery erected thereon till it is (they are) paid in full. 

6. The stamp duty, the registration charges and legal expenses involved in the execution of the lease Deed and other 

agreements from time to time shall be borne by you. 

7. You shall have to execute a lease deed within 60 days by submitting following documents:-

a. Valid Udyog Adhar registration for the item of manufacturing and plot for which this allotment is made 

b. Clear all dues upto the date of lease Deed as mentioned in clause -3, 4 and 5 of this letter. 

c. Detailed statement showing shareholders/ director position duly certified by CA. 

d. Necessary stamp papers/e-stamp/ Bank Guarantee (as per Govtt order) 

e. Any other formalities/ papers as required. 

8. You will have to take over possession of the land within 30 days of executing the lease deed. 

9. You shall have to get the maps approved within 90 days of taking possession. The formalities to be done in this regard 

are available on website onlineupsidc.com .. 

10. You shall have to start construction within 30 days of approval of map. 

11. You shall have to start production on the plot within 35.00 months from date of allotment and intimate the corporation 

of the same .. 

12. The plot has been allotted on as it is where it is basis and levelling etc. if any, is to be undertaken by you at your 

expenses. You will pay to the U.P. State Industrial Development Corporation ltd. within 30 days from the date of the 

demand made by this Corporation from time to time such recurring fee in the nature of service and/or maintenance 

charges as determined by this Corporation. In case of default you will be liable to pay interest @ 14 % p.a. on the 

amount due. 

13. 

o You will adhere and submit to the rules of Municipal or other authority now existing or hereinafter to exist insofar 

as the same relate to the immovable property in the Industrial Area or so far as they affect the health, safety and 

convenience of the others inhabitants of the place, and will not release any obnoxious gaseous, liquid or solid 

effluents from the unit in any case. 

o You will establish at your own cost an appropriate and efficient effluent treatment system/ plant and will ensure 

that it is ready and functional as per the norms and specifications expected laid down or stipulated by the State 

Effluent Board/U.P. Pollution Control Board and any other authority established by law for the time being in force 

before the production is commenced in the unit set up on the plot 

o Whenever the industrial area is included in the jurisdiction of Municipal Corporation or Board, Cantonment Board, 

Zila Parishad, Town Area or (any) other local bodies {body), you will become liable to pay and discharge all rates, 

taxes, charges, claims and outgoing chargeable imposed and assessment of every description, which may be 

assessed, charged or imposed upon then by the local body and will abide by the laws rules and direction of the 

local body. 

o You will make appropriate arrangements at your own cost for proper disposal of waste water produced in your 

unit 

14. You will have to apply for and obtain power connection from the local agency /U.P. State Electricity Board as the case 

may be at your end and cost 

15. The allotment will be cancelled if and when any one of the following mentioned violations happens and further action 

after cancellation shall be taken up as mentioned in clause 16 below. 

a. If you fail to comply to any of the conditions 7-12 above within the time stipulated above, the time duration mentioned 

being of essence. 

OR 

b. If you fail to make payment of interest and/ or premium on or before the due date(s) as mentioned in clause 5 of this 

letter 

OR 

c. If you fail to comply clause 23, 24 and 26 mentioned here in below 

16. In the event of cancellation of allotment on account of any default on your part. the following will stand forfeited to the 

a. Interest @ 14 % per annum from the date of allotment on the total unpaid premium from time to time till the date of 

cancellation of allotment without allowing rebate in interest. mentioned in clause 5 above irrespective of the fact 

whether the dues had been paid in time or not 

AND 
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b. Use and Occupation charges/ Lease Rent from the date of allotment upto the date of cancellation. 

AND 
c. In the case of constructed sheds allotted by UPSIDC Ltd 2 %of the cost of shed towards depreciationThe Balance 

amount. if any, out of the deposits made by you till then, after deducting the amounts to be forfeited as above, will be 

refundable. In case the total of the amounts paid is less than the amounts to be forfeited you shall be liable to pay the 

difference and the same shall be recoverable by the Corporation from you 

11. In the event of surrender of the allotment the following amounts will stand forfeited to the U.P. State Industrial 

Development Corporation Ltd. 

a. Interest@ 14% per annum from the date of allotment upto the date of surrender of the allotment on the total balance 

(unpaid), premium from time to time allowing the rebate (in interest) irrespective of the fact whether the payments 

were made in time or not. 

AND 
b. Use and Occupation charges/ Lease Rent from the date of allotment till the date of surrender. 

AND 
c. 0% Of the cost of shed towards depreciation in case of constructed sheds allotted by UPSIDC. 

The Balance amount. if any, out of the deposits made by you till the date of surrender after deducting the amounts to be 

forfeited as above, will be refundable. In case the total of the amounts paid is less than the amount to be forfeited, you 

shall be liable to pay the difference and the same shall be recoverable by the corporation from you 

18. You shall not employ in the unit any process generating smoke or fumes or involving use of chimney and any use of 

fossil fuel in the process which may cause atmospheric pollution and I or would not discharge liquid effluent which may 

be obnoxious by nature or cause pollution. Your unit should not involve any significant emission of particles and I or 

gaseous substance in the air. 

19. In employing labour for the industry, skilled, semi skilled or unskilled, shall give preference to one or two able- bodied 

persons from the families whose land has been acquired for the purpose of the said Industrial Area. 

20. You will pay use and occupation charges/ lease rent at the rate of Rs. 1/- per square meter per year during the first 

thirty years, Rs.2.5/- per square meter per year during the next thirty years after expiry of the first thirty years and Rs. 

5/- per square meter per year during the next thirty years after expiry of the first sixty years. Use and occupation 

charges are payable till the date lease is granted to you whereafter lease rent will have to be paid. 

21. The allottee I lessee will mention in the postal address of his correspondence letters invariably the name of UPSIDC 

Industrial Area. 

22. All the payments to the Corporation should be either online or through Bank Draft/ pay order in favour of UPSIDC Ltd. 

payable at GORAKHPUR No payments in cash or through cheques would be accepted. 

23. You will utilise minimum 46% area of the plot by covering it by roof/ permanent shed within the above specified period 

failing which the allotment of the plots(s) will be cancelled. 

24. It will be your sole responsibility to get No Objection Certificate from UPPCB (U.P. Pollution Control Board) and if it is 

not furnished to this Corporation, you will be liable for action according to law and UPS IDC would not be responsible 

for any of your act or omissions which may be in contravention to the U. P. Pollution Control Board rules environmental 

laws. 

25. If the Corporation fails to hand over possession within 6 months entire deposits made by you shall be refunded 

alongwith interest @6%. 

26. Any Reconstitution/ project change/ name change/ mortgage without prior approval in writing to this Corporation shall 

result in automatic cancellation of the allotment.. 

27. You shall make arrangements for rain water harvesting and all other laws framed by the Govt to protect environment 

28. If it is found that you have misrepresented or submitted wrong information for getting this allotmen~ the allotment 

shall be void and the entire amount deposited by you shall be forfeited. 

29. Additional clauses as mentioned below are also remain part of the terms of allotment and binding on you. 

S.NO 

2 

Ust Of Additlon1l Clluns 

MAINTENANCE CHAII.GES· The aDott .. shaD havt to pay maintenance charge1 0 Rs 12.00 per Sq meter yurly ~y.ble on 1St of July every 
year. Filling to pay the maintenance charges on stipulated date Interest GPt4% thai ba payabt.. by th Allottee on the unpaid maintenance 
chugts amount. Further maintenance charges are ~able to 1M charged Is to be duldtd by Authority from time to time and allottee has to 
make payment of maintenance charge on Increased ratu from time to time u per order. 

TIME EXTENSION FEES· The allottee shaD have to pay Time Extension fus & Interest as applicable by Authority from tlmt to time H the 
unit Is not functional at the end of the time Omit. 

'r.~~~~~~! 
The aDotttt shaD also have to make payment of Rt. 3476640.00 (Rupees Thirty four lies Hventy six thousand six hundred forty only) in 
lump sum tow~rds cost of compensation of trus earlier paid to Forest Department for vacation of the land within 30 dap from Issue of 

AllloiM~~J 
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.,.lltttn.....,..efyf.-..,whldtthe ....._nt .. _ ..... bewllt>dr-n. , ..... ,_...,......,._._.,...., ............. 
INf8blt ~r expiry of JO ct.ys.. 
Tlw -'onee lhalh,aye to okaln the NOC from U.P. &elM De .......... wlthlathne ..._...,._ U..t.te af~ 

J9 

The llottee 1N11 h,aye tookaln the NOCfor &,_.w W-.rr Cle-fram C.n4niGroundWIIIlltrA&Idlorit)rPQrA) tee-tt.lttl. 
indultr'y ur111ng •oand wlller In the plot - obt.1lln HOC from CGWA Inc~ of dhctM of ttonir'bk N6T New Ddll 
Airy ottt.r CCNW~tiattsbe_, Wei dow!l II, HoliK"'.,.. NGT New Delhi "'--I have to be C1Mftpled 111 die 811ottee. 

Airy objection r-..d..,. .IWdltor ....,.ding development chargel{cost if _,for development of the lite AICh de!MIICI •• be pMIII, 
lllottee with Interest wlettln 30 cr.ys from the date ol Alch dem.....,_lce. 

Tlw llottet w•obt.llln McetSafY NOCI{Permlsllons fnlm concernln§dllpll'tllleats M perrue.sonlb _.. ClplldlybefoN dill 
e~e~oftheunlt.. 

If M fut:ute It It CS.clcMd by UPSIDA to enhaau the me of premium of the llotud plot OIIKCOUnt of dewlopmeftt CIICt a.-red llf 
UPSIDA on the ebove alotted plot the alottee shall Juve to bew such enhanced cost II& liable to pay the ellblnnclcost wlllallnleN" t. 
UPS IDA within- month of the !Hue of the demllld letter failing which the plot slulllbe laMe to be UMeltd Mel if ..... deN (s lllo 
uecut:ed it wilbe reldnded. 
If In future_, legaiCONtquencHarltes on the iHue of allotment of above plot the alottH sblaluvo to bewtba clllll --... ........ 
leflll consequences lind chal also be lei* to accept MY such verdict ~-need by the competent lefllaut:horltylftd lhllbe 
acceptable to the allottee In regard to llbove allotted plot. If_, cost abo lncurnclln above lefll consequeaces the IIIDttee .Wflfte t. 
bear Rich cost too. 

The allottee llllal have to strictly follow Ill ..... ,. to the -mltlftent m_. II, them In their llpplcatioll fonR •wtoua ~~~~ 8tJII'Oiect 
repott In respect of Jrwestment In buldlftg p!Mt II& machinery time of completion II& empao,.nent genemlon 11111111tr f .... wlllch ..._ 
Authority rtMrvel the rtght to CMCel the .-llotmellt. (I) Investment to be made In lulldiftt lb. 2700,00 Lacs (II) lnwstment to be mille In 
Plant II& Machinery Rt. 1ZJOO.OO lacs (ill) Employment to be generated 550 Nos. (direct emploJment) (W) Unft to be estllllslled wlth1rl tlrat 
~rlod S5 (Thirty five) Months from the date of allotnltnt 

If_, lnformstloft Alblllltttd by the allottee Is found to be , .. Mel tllltrw at the time of submlaloll of Appllcltlon Form a docwfttllts 
then the Authority shall reMrvt the right to cancel the alotment on .llowe grouncl. 

In the lut page of allotment letter a.st 11M Ullder apdoa Mte: 2 "rebiltelhlllbe rt.S M J" 
Olglllly liglood by­-s...·-DIIa ZCUO.ID.I61S:l9'.lJ 

'e.~~~! 
Kailash Nath 
Srivastava +OS'JO' 

Your's Faithfully, 
For U.P. STATE INDL DEY. CORPN. LTD • ..,bed SignaiOfy 

Sri Kallash Nath Srivastava 
(Regional Manager) 

No: SER20200829/1000/617/7135 SIDC-IA: Deoria 
Copy forwarded for infonnatlon and necessary actJon to:-
1.Chlef Manager LA, UPS DC L lD, Kanp" 

Plot No.: A 

U.P. STATE INDUSTRIAL DEVELOPMENT CORPORATlON Ltd. 
CIN No- U26960UP1961SGC00283-t, Head Office, ICanpur 

A-1/4, Lakhanpur, Kanpur-208024 
Telephone No-G512-2582851-53(P8X), FalC No • ..OS12-2580797 

Website:- www.onlineupsidc.com 

Date: 16/10/2020 
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Installment Schedule 2-:v 
Installment Due Date Of Interest Due Interest Due p 1 D Total Amount Total Amount 

No. Installment (With Rebate) (Without Rebate) 
rem um ue . 

(W1th Rebate) (Without Rebate) 

1 01/07/2021 ~11,226,490.58 ~14,288,260.74 ~0.00 ~11 ,226,490.58 ~14,288,260.74 

2 01/01/2022 ~8,013,023.5 1 ~1 0,198,393.56 ~0.00 ~8,013,023 .51 ~1 0,198,393.56 

3 01/07/2022 U,882,376.39 ~1 0,032,115.41 ~0.00 ~7,882,376.39 ~10,032, 115.41 

4 01/01/2023 ~8,013,023.51 ~1 0,198,393.56 ~0.00 ~8.013,023.51 ~10,198,393.56 

5 01/07/2023 ~7.882,376.39 ~1 0,032,115.41 ~14,450,363.55 ~22,332,739.94 ~24,482,478.96 

6 01/01/2024 'f7,211,721.16 'f9,178,554.21 !(14,450,363.55 ~21 ,662,084.71 ~23,628,917.76 

7 01/07/2024 !(6,323.41 5.92 'f8,047,983.90 'f14,450,363.55 ~20,773,779.47 ~22,498,347.45 

8 01/01/2025 ~5.593,791.00 'f7,119,370.37 !(14,450,363.55 ~20,044, 154.55 ~21,569,733.92 

9 01/07/2025 'f4,729,425.83 ~6.019,269.24 't'14,450,363.55 ~19, 179,789.38 ~20,469,632.79 

10 01/01/2026 ~4.006,511.76 ~5.099,196.78 't'14,450,363.55 't'18,456,875.31 ~ 19,549,560.33 

11 01/07/2026 n , 152,950.56 ~4.012,846.16 't'14,450,363.55 ~17,603,314.11 ~18,463,209.71 

12 01/01/2027 ~2,403,907.05 n,o59,S 18.07 ~14,450,363.55 ~16,854,270.60 ~17.509,881 .62 

13 01/07/2027 ~1.576,475.28 ~2.006,423.08 'f14,450,363.55 ~16,026,838.83 ~16,456,786.63 

14 01/01/2028 !(801,302.35 ~1,019,839.36 ~14.450,363.55 ~1 5,251,665.90 'f1 5,470,202.91 

Note: 2 % rebate on interest is applicable when all the installments are paid on or before due date 

Ffa.-"•~Private limi!tf 
~\...,\_ c~ \...__..._- ·~ 

AaltloliSed Signatoty 

Digitally signed by 
Kailash Nath Kallash Nath 

Srivastava 
Srivastava oate:2o2o.1o.16 

15:40:17 +05'30' 

Regional Manager 
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Date 21/09/2024 

To. 

Subject: 

Sir/Madam. 

File No: 9124-8680 

Government of India 
c)J 
.• 

Ministry of Environment. Forest and Climate Change ~ 
~-~-

(Issued by the State Environment Impact Assessment Authority(SEIAA), 
UTTAR PRADESH) 

*** 

Shri Manish Kedia 

M/s FOREVER DISTILLERY PRIVATE LIMITED 

Shop No.37.38, First Floor, Plot No. 623/624, Gulhariya. Gorakhpur, U.P., USRA BAZAAR. DEORlA. 
UTTAR PRADESH, 274001 
distilleryforever(4. gmail.com 

Grant of prior Environmental Clearance (EC) to the proposed project under the provision of the EIA 
Notification 2006 -regarding Expansion of Existing Distillery from I 00 KLD (Molasses/ Cane Juice 
Syrup/Grain Based) to 200 KLD through addition of 100 KLD (Grain Based) Distillety Plant along with 
expansion of Co-Gen Power Plant from 4.5 MW to 9.0 MW at Plot No - A. UPS IDA Industrial Area. 
Usra Bazaar, Tehsil: Rudrapur, District: Deoria. Uttar Pradesh by M1s Forever Distillery Pvt. Ltd. 

This is in reference to your application submitted to SEIAA vide proposal number 

SIA!UP/IND2/481320!2024 dated 19/07/2024 for grant of prior Environmental Clearance (EC) to the 
proposed project under the provision of the EIA Notification 2006 and as amended thereof 

2. The particulars of the proposal are as below : 

(i) EC Identification No. 

(ii) File No. 

(iii) Clearance Type 

(iv) Category 

(v) Project/Activity Included Schedule No. 

(vii) Name of Project 

EC24B2504UP5409085N 

9124-8680 

Fresh EC 

81 

5(g) Distilleries 

EXPANSION OF EXISTING DISTILLERY 

FROM 100 KLD !MOLASSES/ CANE JUICE 
SYRUP/GRAIN BASED) TO 200 KLD 
THROUGH ADDITlON OF 100 KLD (GRAIN 
BASED) DISTILLERY PLANT ALONG WITH 
EXPANSION OF CO-G EN POWER PLANT 
FROM 4.5 MW TO 9.0 MW AT PLOT NO - A. 

UPSIDA fNDUSTRJAL AREA, USRA BAZAAR. 
TEHSIL: RUDRAPUR, DISTRICT: DEORIA. 

UTTAR PRADESH BY M/S FOREVER 
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(viii) Name of Company/Organization 

(ix) Location of Project (District, State) 

(x) Issuing Authority 

(xi) Applicability of General Conditions as per 

EIA Notification, 2006 

DISTILLERY PRlV ATE LIMITED, 
22-

FOREVER DISTILLERY PRIVATE LIMITED 

DEORlA, UTTAR PRADESH 

SEIAA 

No 

3. In view of the particulars given in the Para I above, the project proposal interalia including Form-2(Part A, 8 and C)! 

ElA & EMP Reports were submitted to the SEAC for appraisal under the provision of ElA notification 2006 and its 

subsequent amendments. 
4. The above-mentioned proposal has been considered by SEAC in its meeting held on 07-08-2024. The minutes of the 
meeting and all the project documents are available on PARlVESH portal which can be accessed from the PARIVESH 
portal by scanning the QR Code above. 
5. Details of the minerals to be mined along with production capacity and the brief on the salient features of the project as 
submitted by the project proponent in Fonn l (Part A and B) in the reports and as presented during SEAC meeting are 
annexed to this EC as Annexure (2). 

6. The SEAC, in its meeting held on 07-08-2024 based on information submitted viz: Form I (Part A, 8 and C). EIA/EMP 

report etc & clarifications provided by the project proponent and after detailed deliberations on all technical aspects and 

public hearing issues and compliance thereto furnished by the Project Proponent. recommended the proposal tor grant of 

Environment Clearance under the provision of EIA Notification, 2006 and as amended thereof subject to stipulation of 
Specific and Standard EC conditions as given in Annexure ( I). 
7. The SEIAA in its meeting held on 09-09-2024 has examined the proposal in accordance with the provisions contained 
in the Environment Impact Assessment (E IA) Notification, 2006 & further amendments thereto and based on the 
recommendations of the SEAC in its meeting dated 02-R-2024 hereby accords Environment Clearance for the instant 
proposal to Sbri Manish Kedia under the provisions of EIA Notification, 2006 and as amended thereof subject to 
compliance of the Specific conditions as given in Annexure (I) 
8. The SEIAA reserves the right to stipulate additional conditions, if found necessary. 

9. The Environmental Clearance to the aforementioned project is under provisions of EIA Notification. 2006. It does not 

tantamount to approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The Project 
Proponent is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as applicable. 
to the project. 

I 0. The PP is under obligation to implement commitments made in the Environment Management Plan, which torms part 
ofthis EC. 

I I. General Instructions: 
a) The project proponent shall prominently advertise it at least in two local newspapers of the District or State, of which 
one shall be in the vernacular language within seven days indicating that the project has been accorded environment 
clearance and the details of SEIAA website where it is displayed. 
b) The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local bodies. 
Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in tum must display the same 

for 30 days from the date of receipt. 

c) The project proponent shall have a well laid down environmental policy duly approved by the Board of Directors (in 

case of Company) or competent authority, duly prescribing standard operating procedures to have proper checks and 
balances and to bring into focus any infiingements/deviation/violation of the environmental I torest I wildlife norms ' 
conditions. 

d) Action plan for implementing EMP and environmental conditions along with responsibility matrix of the project 
proponent (during construction phase) and authorized entity mandated with compliance of conditions (during operational 
phase) shall be prepared. The year wise funds earmarked tor environmental protection measures shall be kept in separate 
account and not to be diverted for any other purpose. Six monthly progress of implementation of action plan shall be 
reported to the Ministry/Regional Office along with the Six-Monthly Compliance Report. 
e) Concealing factual data or submission of false/fabricated data may result in revocation of this environmental clearance 

and attract action under the provisions of Environment (Protection) Act, 1986. 

t) The project proponent shall also ensure that the proposed site is not a part of any no-development zone as 

required/prescribed/identified under law. In case of violation, this permission shall automatically deem to be cancelled. 
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Also, in the event of any dispute on ownership or land use of the proposed site, this clearance shall automatically deem to 
be cancelled. 
g) Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as 
prescribed under Section 16 of the National Green Tribunal Act, 2010. 
h) The SEIAA reserves the right to revoke the environmental clearance, if conditions stipulated are not implemented to the 
satisfaction ofSEIAA. SEIAA may impose additional environmental conditions or modify the existing ones, if necessary. 
12. This issues with the approval of the Competent Authority. 

Annexure 1 

Specific EC Conditions for (DistiUeries) 

1. Environmental Attributes 

S.No 

1.1 

1.2 

EC Conditions 

I. Three tier green belt shall be developed with native species all along the periphery of the project. 
Site survival rate of green belt developed shall be monitored on periodic basis to ensure that 
damaged plants are replaced with new plants in the subsequent years (Miyawaki method to be 
adopted for plantation). 
2. Performance test shall be conducted on all pollution control system every year and report shall be 
submitted to Regional office of the MoEF and CC. 
3. Greening and paving shall be implemented in the plant area to arrest soil erosion and dust 
pollution exposed soil surface. 
4. Properly covered vehicles shall be used while transporting material and product. 
5. Allergy test should also be included in health checkup of works. 
6. Project proponent is advised to explore the possibility and getting the cement in container rather 
through the plastic bag. 
7. Project proponent should ensure that there will be no use of .. Single use of Plastic'' (SUP). 

8. The project proponent shall comply with the CPCB charter/guidelines and time to time direction 
for the distillery unit. 

I. The plants shall be based on ZLD as proposed. Effluent will be treated through Condensate 
Polishing Unit. Raw stillage will be sent to decanter followed by MEE and dryer to produce DDGS. 
2. The project proponent shall ensure compliance ofCCR. 
3. The project proponent shall submit plans for handling boiler ash in the compliance report. 
4. The project proponent shall clearly spec it)' the use of end product in the compliance report. 
5. The project proponent shall submit within the next 3 months the details on quantification of year 

wise CER activities along with cost and other details. The CER activities should be related to 

mitigation of Environmental Pollution and creating awareness for the need for same for example 

creation of water harvesting pits and carbon sequestration parks etc . At least one school in the 
vicinity of project area should be provided with rooftop solar plant. toilets should be constructed in 
public place or in school of nearby villages and if there is a girl's school then girls toilet properly 
equipped with overhead water tank should be constructed. Name of the school adopted for 
installation of roof top solar plant should be displayed on the website of project proponent and 
should also be submitted with periodic compliance report. 

Standard EC Conditions for (Distilleries) 

1. Specific Conditions 
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S.No EC Conditions 

1.1 
Hazardous chemicals shall be stored in tanks, tank fanns, drums, carboys etc. Flame arresters 
shall be provided on tank fann., and solvent transfer to be done through pumps. 

The company shall comply with all the environmental protection measures and safeguards 

1.2 
proposed in the documents submitted to the Ministry. All the recommendations made in the 
EIAJEMP in respect of environmental management, and risk mitigation measures relating to the 

project shall be implemented. 

1.3 
The project proponent will treat and reuse the treated water within the factory and no waste or 
treated water shall be discharged outside the premises. 

EC granted for a project on the basis of the submitted documents shall become invalid in case 

1.4 
the actual land for the project site turns out to be different from the land considered at the time 
of appraisal ofproject. Conversion of land use (CLU) certificate shall be obtained before start of 
construction activities. 

NOC from the Concerned Local authority shall be obtained before start of the construction of 

plant and drawing of the surface water for the project activities. State Pollution Control Board I 

1.5 
Pollution Control Committees shall not issue the Consent to Operate (CTO) under Air 
(Prevention and Control of Pollution) Act and Water (Prevention and Control of Pollution) Act 
till the project proponent shall obtain such permission. No ground water shall be used for the 
plant operations. 

Total fresh water requirement shall not exceed 985 m3/day and it will be met from River 

1.6 
Krishna. Prior permission shaH be obtained from the concerned regulatory authority/COW A in 
this regard, and renewed from time to time. No ground water recharge shall be permitted within 
the premises. 

1.7 The spent wash/other concentrates shall be incinerated. 

1.8 
C02 generated from the process shall be bottled/made solid ice and utilized/sold to authorized 
vendors. 

Occupational health centre for surveillance of the worker's health shall be set up. The health 
1.9 data shall be used in deploying the duties of the workers. All workers & employees shall be 

provided with required safety kits/mask for personal protection. 

1.10 
Training shall be imparted to all employees on safety and health aspects of chemicals handling. 

Safety and visual reality training shall be provided to employees. 

The unit shall make the arrangement for protection of possible fire hazards during 
1.11 manufacturing process in material handling. Fire fighting system shall be as per the norms. 

PESO certificate shall be obtained. 

Process organic residue and spent carbon, if any, shall be sent to Cement other suitable 
1.12 industries for its incinerations. ETP sludge, process inorganic & evaporation salt shall be 

disposed of to the TSDF. 

1.13 The company shall undertake waste minimization measures as below: -
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S.No 

1.14 

1.15 

1.16 

l.l7 

1.18 

1.19 

1.20 

EC Conditions 

a. Metering and control of quantities of active ingredients to minimize waste. 
b. Reuse of by-products from the process as raw materials or as raw material substitutes in 

other processes. 
c. Use of automated filling to minimize spillage. 
d. Use of Close Feed system into batch reactors. 

e. Venting equipment through \·apour recovery system. 

f Use of high pressure hoses tor equipment cleaning etc. to reduce wastewater generation. 

The green belt of at least 5-10 m width shall be developed in nearly 33°·o of the total project 
area, mainly along the plant periphery. Selection of plant species shall be as per the CPCB 
guidelines in consultation with the State Forest Department. Records of tree canopy shall be 
monitored through remote sensing map. 

As per the Ministry's OM dated 30.09.2020 superseding the OM dated 01.05.2018 regarding the 
Corporate Environmental Responsibility, and as per the action plan proposed by the project 

proponent to address the socio-economic and environmental issues in the study area. the project 
proponent, ao; committed, shall provide education funds in technical training centers' support in 
nearby village's schools. support in health care facilities, drinking water supply and funds tor 
miscellaneous activities like solar street lights, battery, solar panel etc., in the nearby villages. 
The action plan shall to be completed within time as proposed. 

There shall be adequate space inside the plant premises earmarked for parking of vehicles for 
raw materials and finished products, and no parking to be allowed outside on public places. 

Storage of raw materials shall be either in silos or in covered areas to prevent dust pollution and 
other fugitive emissions. All stockpiles should be constructed over impervious soil and garland 
drains w1th catch pits to trap runoff material shall be provided. Biomass shall be stored in 

covered sheds and wind breaking walls/curtains shall be provided around biomass storage area 

to prevent its suspension during high wind speed. All Internal roads shall be paved. Industrial 
vacuum cleaner shall be provided to sweep the internal roads. The Air Pollution Control System 
shall be interlocked with process plant/machinery for shutdown in case of operational failure of 
Air Pollution Control Equipment. 

Continuous online (24x7) monitoring system for stack emissions shall be installed for 
measurement of flue gas discharge and the pollutants concentration. and the data to be 
transmitted to the CPCB and SPCB server. For online continuous monitoring of effluent, the 

unit shall install web camera with night vision capability and flow meters in the chmmel/drain 
carrying effluent within the premises. 

A separate Environmental Management Cell (having qualified person with Environmental 
Science/Environmental Engineering/specialization in the project area) equipped with full­
fledged laboratory facilities shall be set up to carry out the Environmental Management and 
Monitoring functions. 

PP shall sensitize and create awareness among the people working within the project area as 
well as its surrounding area on the ban of Single Use Plastic in order to ensure the compliance of 

Notification published by MOEFCC on 12th August, 2021. A report along with photographs on 

the measures taken shall also be included in the six-monthly compliance report being submitted 
to concerned authority. 
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2. General Conditions 

S.No EC Conditions 

No further expansion or modifications in the plant. other than mentioned in the ElA Notification. 

2006 and its amendments, shall be canied out without prior approval of the Ministry of 

2.1 
Environment, Forest and Climate Change/SEIAA, as applicable. In case of deviations or alterations 

in the project proposal from those submitted to this Ministry for clearance, a fresh reference shall be 

made to the MinistryiSElAA. as applicable, to assess the adequacy of conditions imposed and to 
add additional emironmental protection measures required. if any. 

The energy source for lighting purpose shall be preferably LED based. or ad\·anced having 
2.2 

preference in energy conservation and environment betterment. 

The m ·crall noise levels in and around the plant area shall be kept well within the standards by 

2.3 
pro\'iding noise control measures including acoustic hoods. silencers. enclosures etc. on all sources 

of noise generation. The ambient noise le\'els shall conform to the standards prescribed under the 

Environment (Protection) Act. 19R6 Rules. 1989 viz. 75 dBA (day time) and 70 dBA (night time). 

The company shall undertake all relevant measures for impro,·ing the socio-economic conditions of 
the surrounding area. CER acti \'ities shall be undertaken by invol\'ing local \'illages and 

2.4 administration and shall be implemented. The company shall undertake eco-devclopmental 
measures including community welfare measures in the project area for the o\·erall improvement of 
the en ironment. 

The company shall earmark suflicient funds towards capital cost and recurring cost per annum to 
implement the conditions stipulated by the \-linistry of Em·ironment. Forest and Climak Change as 

2.5 well as the State Government along with the implementation schedule for all the conditions 

stipulated herein. The funds so earmarked for environment management/ pollution control measures 
shall not be diverted for any other purpose. 

A copy of the clearance letter shall be sent by the project proponent to concerned Panchayat. Zilla 
2.6 Parishad/Municipal Corporation. Urban local Body and the local NGO. if any. from whom 

suggestions/ representations. if any, were received while processing the proposal. 

The project proponent shall also submit six monthly reports on the status of compliance of the 
stipulated Environmental Clearance conditions including results of monitored data (both in hard 

2.7 copies as well as by e-mail) to the respective Regional Office of MoEF&CC. the respecti,·e Zonal 

Office of CPCB and SPCB. A copy of Environmental Clearance and six monthly compliance status 

report shall be posted on the website of the company. 

The cm·ironmcntal statement for each financial year ending 31st Man.:h in Forrn-V as is mandated 
shall be submitted to the concerned State Pollution Control Board as prescribed under the 

2.8 Environment (Protection) Rules, 1986, as amended subsequently. shall also be put on the website of 
the company along with the status of compliance of environmental clearance conditions and shall 
also be sent to the respective Regional Offices of MoEF&CC by e-mail. 

The project proponent shall inform the public that the project has been accorded environmental 

clearance by the Ministry and copies of the clearance letter arc available with the SPCB·Committcc 

2.9 and may also be seen at Website of the Ministry and at https: · parivesh.nic.inl. This shall be 

adYertised within seven days from the date of issue of the clearance letter. at least in two local 

newspapers that are widely circulated in the region of which one shall be in the vernacular language 
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S.No EC Conditions 

of the locality concerned and a copy of the same shall be forwarded to the concerned Regional 

Office of the Ministry. 

The project authorities shall inform the Regional Office as well as the Ministry, the date of financial 

2.10 closure and final approval of the project by the concerned authorities and the date of start of the 
project. 

This Environmental clearance is granted subject to final outcome of Hon ' ble Supreme Court of 
2.11 India, Hon'ble High Court Hon'ble NGT and any other Court of Law, if any. as may be applicable 

to this project. 

3. ~bwl Conditions 

S.No EC Conditions 

The environmental clearance is subject to obtaining prior clearance from the wildlife angle. 
including clearance from the Standing Committee of the National Board for Wildlife. as applicable. 

3.1 
as per the Ministry's OM dated Xth August. 2019. Grant of environmental clearance does not 
necessarily imply that Wildlife Clearance shall be granted to the project and that their proposal for 
Wildlife Clearance will be considered by the respective authorities on its merit and decision taken. 
PP shall also strictly follow the conditions mentioned in existing NBWL clearance. 

The project proponent shall prepare a site specific conservation plan and wildlife management plan 

3.2 in case of the presence of Schedule- I spc..:ics in the study area. as applicable to the project. and 
submit to Chief Wildlife Warden for approval. The recommendations shall be implemented in 
consultation with the State Foresti\\' ildlife Department in a time bound manner. 
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Annexure- 2 

A presentation was made by the project proponent along with their consultant M/s 
ETRC Consultants Private Limited to SEAC on 07-08-2024. 

Project Details Informed by the Project Proponent and their Consultant 

The project proponent, through the documents and presentation gave following details 
about their project-
I. The environmental clearance is sought for Expansion of Existing Distillery from 100 KLD 

(Molasses/ Cane Juice Syrup/Grain Based) to 200 KLD through addition of 100 KLD (Grain 
Based} Distillery Plant along with expansion of Co-Gen Power Plant from 4.5 MW to 9.0 MW 
at Plot No- A, UPSIDA Industrial Area, Usra Bazaar, Tehsil: Rudrapur, District: Deoria, Uttar 
Pradesh by M/s forever Distillery Pvt. Ltd. 

.., Environmental clearance for the existing project was issued by SEIM, U.P. vide letter no . 

38/Parya/SEIAA/5948/2020, dated 31/05/2021. 

3. Certif ied compliance report issued from IRO, MoEF&CC, lucknow vide its letter no. 
VII/Env/SCL-UP/2017/170, dated 19/07/2024 regarding the environmental clearance 
conditions stipulated in EC letter. 

4. Standard terms of reference in the matter were issued through online Parivesh Portal on 
19/01/2024. 

5. Public hearing organized on 27/05/2024. Final EIA report submitted by the project 
proponent on 19/07/2024. 

6. Project details: 
Particulars Details 
Brief description Proposed expansion of existing Distillery from 100 KLD {Molasses/ Cane 
about the project Juice Syrup/Grain Based) to 200 KLD through addition of 100 KLD (Grain 

Based) Distillery Plant along with expansion of Co-Gen Power Plant from 
4.5 MW to 9.0 MW 

Plot area Existing · Proposed Expansion After Expansion 
10.60 Hectares Not required 10.60 Hectares 
( 26.19 acres} ( 26.19 acres) (No 

Change) 
% of greenbelt 33% of total land area is No Change Industry will density 
provided being developed as the greenbelt in 

green belt {3.5 Hectare) existing plant 

premises. 
Land use change Existing Land use of proposed site is industrial, as the land is already 
required under the possession of M/s forever Distillery Private Limited. 
Estimated project Rs 17212.36 Lakhs ' Rs. 10002.19 Lakhs Rs 27214.55 Lakhs 
cost 

I 

EMP Cost - Capital cost- Rs Capital cost- Rs 13.50 
13.50 Crores Crores (Modernization 
(Modernization of of MEE, CPU, C02 
MEE, CPU, C02 Plant Plant etc.} 
etc.) Recurring cost/annum 

-

Rs. 4.5 Crores /annum 
CER Cost NA Rs 200.64 Lakhs Rs 200.64 Lakhs 
Manpower 130 Persons ' 180 Persons -

(Permanent - so Nos, • (Skilled - 95 Nos, 
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Temporary- 80 Nos) Semi-Skilled - 45 Nos, 
Contractual-40) 

Fresh Water Distillery : 980 KLD Distillery : 490 KLD Distillery: 1470 KLD 

consumption/day (@ 9.8 KL/KL of Product) (@ 4.9 KL/KL of (@ 7.35 KL/KL of 

Domestic - 20 KLD products) Product) 

Total: 1000 KLD Domestic -10 KLD Domestic- 30 KLD 
I 

(@ lO.OKL/KL of Product Total : 500 KLD Total : 1500 KLD 
) (@ 5 KL/KL of (@ 7.5 KL/KL of 

Product) Product) 
Source of water Ground water. 

I Permission from NOC for water abstraction approx 1300 KLD {DEOR1220NIN0001, 
\ UPGWD or any DE01220NIN0002) has been obtained from Uttar Pradesh Ground Water 

other agency Department which is valid till December 2025. 

Power 2124 KW 2124 KW 14248 KW 
consumption Source: Existing Co- Source: Proposed Co- Source: Co-Generation 

Generation Power- 4.5 Generation Power - Power - 9.0 MW in 
MW in Distillery Unit 4.5 MW in Distillery Distillery Unit 

Unit 
Kind of fuel used Slop +Bagasse/Other Bagasse/Other Slop +Bagasse/Other 

' Biomass Biomass Biomass 

1 
Quantity of fuel (Mode -1) Bagasse I Other Slop: 265 TPD Bagasse 

1 used Slop: 265 TPD. Biomass: 360 TPD I Other Biomass: 113 
I Bagasse I Other TPD 

Biomass: 113 TPD. Or 
I I 

{Mode- 2) Only Bagasse: 
Bagasse I Other 

I 
780TPD 

Biomass: 378 TPD 

Source of Fuel From adjacent sugar I rice mills and from local supplier through Truck. 

L Existing l Proposed Expansion After Expansion 

I Waste water Spent Wash : 750 KLD . Spent Wash : 680 KLD Spent Wash 1240 
I generated/day Other Effluent 1024 : Other Effluent : 671 KLD 

KLD ' KLD Other Effluent : 1257 
{Molasses I Cane Juice KLD 
Syrup based) 
OR I 

Spent Wash : 680 KLD ' 

Other Effluent : 671 KLD , 

(Grain based ) 

Mode of discharge Zero Liquid Discharge 
Number of 350 Days I Annum 
Operation days 
Spent Wash Spent wash treatment scheme : 
Treatment Scheme During Molasses I Cane Juice Syrup based operation at 100 KLD: Spent 

wash generated from the analyser column during the operation, will be 
concentrated in Multi - Effect Evaporator (MEE). Concentrated Spent 
Wash is being/will be incinerated as f uel in incineration boiler along wit h 
auxiliary fuel like bagasse/Other biomass. 

During Grain based operation (100 KLD or 200 KLD) : Spent Wash (Slops) 

generation from Distillation, Upon separation of suspended solids in 
Decanter Centrifuge, Thin Slops are recycled to process I fermentation 
section and rest spent wash concentrated in multi-effect evaporators to 
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I 

I 

form a Thick (Protein) Syrup, which is mixed with the Wet Cake DWG 
separated earlier f rom Decanters. 
This interim product called DWGS has 30 - 32% w/w Solids is subject to 
drying in a rotating steam tube bundle dryer to deliver a value-added by­
product - DOGS - Distillers Dried Grains with solubles and which has min. 
90% Solids and max. 10% moisture. This DOGS sells as Cattle Feed I 
Poultry Feed I Fish Feed based on its Protein Content. 

' Other Effluent Existing System : Other effluent like Lees, MEE Condensate, Floor 
washing, CIP, Slowdown of CT & Boiler, DM reject etc is being treated in 
CPU which comprises of anaerobic, aerobic, UV, UF and RO system which 
supports and leverages recycle of water up to maximum extent. 

I Treatment Scheme 

I 

Sources of Air + 

Noise pollution 

After expansion, CPU capacity is adequate for treatment of other effluent 
after expansion also. CPU capacity will be expanded upto 1400 KLD. 
Air: Air: Air: 

Stack emissions: Slop Proposed 30 TPH (new Stack emissions: Slop 
Fired Incineration normal boiler) & Fired Incineration Boiler 
Boiler (Existing - 35.0 Fugitive emissions: (Existing 35 TPH) + 
TPH) Handling & Proposed 30 TPH (new 
Fugitive emissions: transportation of Raw normal boiler) 
Handling & material, fuel, fly ash Fugitive emissions: 
transportation of Raw etc. Handling & 
material, fuel, fly ash Noise: Exhaust fans, transportation of Raw 
etc Noise: Exhaust compressors, pumps, material, fuel, fly ash 
fans, compressors, motors 
pumps, motors 

etc. 
Noise: Exhaust fans, 

compressors, pumps, 
motors, Turbine (4.5 

MW+ 4.SMW) 
7 Raw material details· 
Sr. Particular Existing i Additional ! Total Storage Source & mode of 
No. Quantity i (TPD) : Quantity Facility transportation 

(TPD) 

I 
: after 
I • 
' Expans1on 

I I (TPD} 
Mode - 1: Molasses I Cane Juice Syrup based 

1. Molasses 446 I - 1446MT/Day Molasses Nearby sugar mill. 
MTIDay Storage tank Tanker will be used 

I fgr mgle~!!~~ I I tren~p~tt I I 

or 
2 Cane Juice 1200TPD i- -

1

1200TPD I cane Juice Nearby sugar mills. 
Syrup Syrup Tanks 

or 
Mode - 2: Grain Based 
3. Grain 220 220 l 440 MTIDay 30 Days Nearby market and 

MTIDay MTIDay Covered Shed truck will be used 
I 

for transportation. 

or 

Other Chemicals 

4. Sulphuric 65 kg/day 65 kg/day : 130 kg/day Stores/flakes Near By markets 

Acid I in bags by road. 

! 

SIA/UP/IND2/481320/2024 Page 10 of 12 

283



! 
Sodium 10 kg/day 10 kg/day 20 kg/day In Stores 

I Hydrooxide 
(Caustic) 

Enzymes 8 kg/day 8 kg/day 16 kg/day In Stores 

NHrCO- 15 kg/day 15 kg/day 30 kg/day In Stores 

NH3 
(Nutrient: 
46%N2 

Antifoam 125 100 225 kg/day In Stores 
Agent kg/day kg/day 

8 Land use details· 
Sr. No. LU/LC Class Area in (Sq.km) Area in (Hectares) %Area 
1 Crop land 261.520 26152 83.287 

12 Deciduous 0.191 19.1 0.061 

13 Fallow 0.982 98.2 0.313 
14 Inland wetland 2.511 251.1 0.800 

5 M ining 2.181 218.1 0.695 

6 Plantation 1.842 184.2 0.587 
7 River I Stream I Canals 3.580 358 1.140 
8 Rural 28.038 2803.8 8.929 
9 Scrub land 0.079 7.9 0.025 
10 Urban 12.103 1210.3 3.855 
11 Water bodies 0.973 97.3 0.310 
Total Area 314.00 31400.0 100 

9. Water Requirement details: 

Particular J Existing 100 KLD Expansion - 100 KLD After Proposed 
i (Molasses/ Cane Juice (Grain based) Expansion at 200 KLD 
i Syrup based) 

Distillery ! 980 KLD 490 KLD 1470 KLD 
Domestic I 20 KLD 10 KLD 30 KLD 
Total 11000 KLD SOOKLD 1500 KLD 

I (@ 10.0 KL/KL of products) (@ 5.0 KL/KL of (@ 7.5 KL/KL of 
products) products) 

Source: Ground water. 
I 0 . Waste generation: 

• Domestic solid waste: 

Category Type of Waste Colour of ; Disposal Method Total Waste 

Bins (Kg/day) 
Bio Degradable Organic Waste Green . Organic waste 116.2 

converter within the I 
project site 

Non- Recyclable White Authorized Recycler 5.4 
Biodegradable Waste 
Non- Inert Waste I Black Nearby Landfill Site 5.4 

I Biodegradable I 
I I 

Total 27 Kg/day ---
• lndustnal waste· 
Sr Waste Existing After expansion I Uses I Disposal 

(Molasses/ 
I 

No Cane (Molasses/ Cane j 
Juice Syrup/Grain Juice Syrup/Grain i 
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Based) at 100 KlD Based) at 200 KlD I 
1 Total Ash 50.5 MTIDay 56.75 MTIDay I Due to high potash content, 

I will be used as manure. 

2 Yeast Sludge 10.0 MTIDay 11.5 MTIDay I Will be mixed with press mud 
1 of Sugar mill and sold to the 

1 farmer. 

3 Condensate 1.5 KlD 2.0 KlD 1 Will be mixed with press mud 
I 

polishing unit I of Sugar mill and sold to the 
I 

sludge 1 farmer. 

4 Cattle Feed Nil 88 MTIDay I Will be sold as cattle feed. 
DOGS I 

I 

• Hazardous waste: 
Hazardous waste 

Name of Hazardous Waste Quantity (KliAnnum) Uses I Disposal 
Used Oil and Grease 1.2 Will be provided to TSDF for 

further disposal. 

II. Action plan as per Ministry's O.M. dated 30109/2020: 

S.No Description Amount 
(Rupees in 

Lakhs) 
1 Workers will be subjected to primary health check-up before they 35 

are employed to ascertain their health conditions. Thereafter, 
Regular Medical check-up & First Aid facility will be organized for 
workers to evaluate the adverse impact if any on these persons 
due to proposed activity. Occupational health surveillance 
programme shall be done six monthly. A safety officer I 
environmental officer shall be recruited. 

2 Workers will be provided with masks, gloves, goggles & ear muffs 5.0 
will be provided. I 

3 Covered transportation of vehicles. 10.0 
4 Other 5.0 

Total Rs. 55.0 
12. The project proposal falls under category-5(g) of EIA Notification, 2006 (as amended). 

CoPV, through email, for information and necessary action to-
1. Additional Chief Secretary, Department of Environment, Forest and Climate Change, 

Government of Uttar Pradesh, Lucknow (email - psforest201S@gmail.com) 
2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of 

India, 3rd Floor, Prithvi-Biock, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 (email- sudheer.ch@gov.in) 

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of 

Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector "H", 
Aliganj, Lucknow- 226020 (email- rocz.lko-mef@nic.in) 

4. District Magistrate, Deoria. 
5. Member Secretary, Uttar Pradesh Pollution 

Bhawan, Vibhuti Khand, Gomti Nagar, 
6. Copy for Guard File. 
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UP PCB 
3] 

Uttar Pradesh Pollution Control Board 
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 
Phon.,:05::>2-2720R2R.::!721JXJ I. Fa.x:052::>-::!72071~. Email : inro'" uppch.in. Website: www.uppcb.cnm 

Category : RED 
228753/UPPCB/Gorakhpur(UPPCBRO)/CTO/both/DEORIA/2024 

To, 

M/s 

FOREVER DISTILLERY PVT LTD 

Application ld : 29485052 
Date: 26/12/2024 

Plot No- A, UPSIDA Industrial Area,Usra Bazaar, Tehsil Rudrapur, District Deoria, Uttar 
Pradesh, 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 

Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of PoUution) 
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

CCA is hereby granted to FOREVER DISTILLERY PVT LTD located at Plot No - A, UPSIDA 

Industrial Area,Usra Bazaar, Tehsil Rudrapur, District Deoria, Uttar Pradesh,. subject to the 

provisions of the Water Act, Air Act and the orders that may be made further and subject to following 

terms and conditions :-

1. This CCA FOREVER DISTILLERY PVT LTD granted for the period from 0110112025 to 31/12/2029 
and valid for manufacturing of following products. 

s Product Quantity Unit 
No 
I RS/ENA/ AA while 

using Grains 
200 Kilo Liters/Day 

2 Co-Generation Plant 9.0 Megawatt 

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended:­

(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) Treatment facili_!y Dischar_ge _()oint 

Domestic 18KLD STP 

Industrial ZLD (Zero Liquid ETP 
Dischar2e) 

( ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting 

of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality. 

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to 

be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 

(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises 
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as 
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard 
VI MAL 

Digitally signed 
byVIMAL 
KUMAR 

KUMAR Date: 2024.12.30 
12:40:06 +05'30' 
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S.No. Parameter Standard 

(iv) Sewage Treatment and Disposal :-The applicant shall provide comprehensive STP as is required with 

reference to influent quantity and quality .In case of stoppage of functioning of STP, production bas to be 
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be 
dispatched immediately. 
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained 
continuously so as to achieve the quality of the treated sewage to the following standards . 

SNo. Parameters Standards 

1 pH As1>_er EiPlA Rules 1986 
2 BOD (mq/L) As per E(P_lA Rules 1986 
3 TSS_(m_g/L_l As _Qer EiPlA Rules 1986 
4 Fecal Coliform As per E(P)A Rules, 1986 

. (MPN/1 OOmO. 

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended:-
i) The applicant shall use following fuel and install a comprehensive control system consisting of control 
equipment as required with reference to generation of emissions and operate and maintain the same 
continuously so as to achieve the level of pollutants to the following standards. 

Air Pollution Source Details 

S No. Air Type of fuel Stack no Control Height of 
Pollution Device Stack 
Source 

1 02 Boilers Baggasse 1 Particulate As per E(P)A 
having and Slope Matter Rules, 1986 

Capacity 35 
TPH and 30 
TPH each 

2 1500 KVA Diesel Oil 2 Sulphur As per E(P)A 
DG Set Dioxide Rules 1986 

3 300 KVA Diesel Oil 3 Sulphur As per E(P)A 
DG Set Dioxide Rules 1986 

Emmission Quality Standards 

SNo. Stack no Parameters Standards 
1 1 Particulate Matter As per E(P)A Rules, 

1986 
2 2 Sulphur Dioxide As per E(P)A Rules, 

1986 
3 3 Sulphur Dioxide As per E(P)A Rules, 

1986 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped 
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be 
dispatched immediately 

( ii) The unit will not usc any type of restricted fuel. 

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is 

required for meeting the ambient noise standards for night and day time as prescribed for rt>spective 

areas/zones (Industrial, Commercial, Residential, Silence) which are as follows VI MAL Digitally signed 
by VI MAL KUMAR 

KUMAR Date: 2024.12.30 
12:40:29 +05'30' 
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Day time : from 6.00 a.m. to I 0.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. 

Standards for Industrial Commercial Residential Silence 
Noise level in Area Area Area Zone 
db(A) Leq 

Day Night Day Night Day Night Day 
Time Time Time Time Time Time Time 

75 70 65 55 55 45 50 

4. Essential documents to be submitted by the Industry/Unit as Applicable:­
(i) Environment Statement in Form-V of Environment (Protection) Rules, I 986. 

Night 
Time 

40 

(ii) Quarterly compliance report of the CCA, photograph ofETP/APCs/Waste Storage Area. 

5. Competent Authority reserves the right to change/modifY/add any time any condition of this CCA. 

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of 

this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules. 

7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.l3.10.2021 issued by Department of 
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as 

per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of 

this direction, you arc hereby directed to submit a bank guarantee with minimum validity of one year of the 

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand 

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non­

compliance of this direction, your consent will be revoked by the Board. 

8. If the unit uses the ground water and requires the permission from SGW A/CGWA for water abstraction 

then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the 
responsibility of the industry to comply with the various conditions of the NOC obtained from the 
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked. 

General Conditions:-
). The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three 

month from the laboratory recognized by the MoEF and shall report to the UPPCB. 

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered 

outlet for the discharge of effluent or gases emission or sewage waste from the unit. 

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point. 

The applicant shall provide discharge measurement equipment at final disposal point. 

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated 

conditions within 30 days of receipt of this CCA. If at any point oftime, it is found that the industry is not 
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action 

shall be initiated against the applicant. 
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof 

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution 

Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems. 

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials. 

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to 

occur in excess of standards laid down, such information shall be reported to the Board's offices and all 

other concerned offices. In case of failure of pollution control equipment, the production process connected 

to it shall be stopped with immediate effect. 

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack 

only. VIM A L Digitally signed 
by VI MAL KUMAR 

KuMAR Date: 2024.12.30 
12:40:42 +05'30' 
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10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, 

it shall be imperative to stop production in the industry with immediate effect and such information shall be 

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by 

the Competent Authority. 
I I. The applicant shall apply before the 60 days of expiry of CC A or any change in production types/ 

production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge 
point or emission point 
12. The Board reserves the right to revoke/add/modifY any stipulated condition issued along with CCA, as 
may be necessary. 

Specific Conditions:-
! . This consent is valid for production of200 KLD RSIENNAA while using Grains as a raw material or 100 

KLD RS/ENNAA while using Molasses I Cane Juice along with Co-Gen Power Plant from 9.0 MW at Plot 

No - A, UPSIDA Industrial Area, Usra Bazar, Tehsil-Rudrapur, District Deoria Uttar Pradesh by M/s 

Forever Distillery Private Limited. 

2. Zero Liquid Discharge shall be ensured and no waste/treated water shall be discharge outside the premises. 

3. The number of operating days of the industry will be 365 days per annum. 

4. The maximum storage capacity for storage of spent wash shall not be more than 07 days. 

5. Industry shall operate and maintain the MEE systems to ensure Zero Liquid Discharge, failing which, this 
consent shall be treated as revoked. 

6. The separated water from solid separation system such as condensate from evaporation concentration 
system such as MEE shall be reutilized in the process. If required, separated water and condensate may be 
treated before reutilization. 

7. Industry shall operate and maintain measuring devices (water/flow meters) at required location (raw water 

consumption, solid separation system: feed, permeate and reject, evaporation concentration systems: feed 

concentrate and condensate, water reused in the process & concentrate utilized in drying system/equivalent 

technology) to record the water balance shortly without delay. 

8. The storage facility provided for spent wash shall be properly lined and made impermeable and the storage 
capacity at any stage shall not exceed 30 days equivalent ofproduction. 

9. The other effluent streams apart from spent wash including spent Ices, plant washings, leakages, boiler 

blow down, etc. shall be used in process. 

10. Industry shall operate and maintain the effluent treatment system effectively and regularly. All the 

effluent treatment system shall be kept in good running condition all the time and failure (if any), shall be 

immediately rectified without delay otherwise, similar alternate arrangement shall be made. In the event of 

any failure of any pollution control system adopted by the industry, the respective production unit shall not 

be restarted until the control measures are rectified to achieve the desired efficiency. Industry shall not 

discharge any treated I untreated effluent in to the river or any surface water bodies. No effluent shall be 

discharged outside of the factory premises in any circumstances; hence zero diVtMA~il i~tt~~~~ed 
maintained at all the time. by VIMAL KUMAR 

KuMAR Date: 2024.12.30 
12:40:53 +05'30' 
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11. Industry shall make proper arrangement for safe and scientific handling, storage, transportation and 

disposal of all solid wastes, sludge etc. generated. 

12. Industry shall provide adequate arrangement for control of odour nuisance. All internal roads shall be 

made pucca. Industry shall maintain good housekeeping within factory premises, around effluent treatment 

facilities etc. 

13. Industry must strictly comply with all the directions issued by UPPCB, CPCB and Hon'ble NGT from 
time to time. 

14. The industry shall install rooftop rain water harvesting system and Piezometer in the factory premises. 

15. The industry shall always connect the CCTV Camera with the server ofCPCB and UPPCB. 

16. Industry shall submit Environment Statement to this Board as per provision of Environment (Protection) 

amendment Rule, 1993 for the previous year ending 31st March on or before 30th September every year. 

17. Incase industry fails to comply with the directions issued by Board in a stipulated time schedule and/or 

fails to comply with any of the conditions stipulated in the consent I renewal, the consent to operate (CTO) I 

renewal of consent issued by Uttar Pradesh Pollution Control Board, Lucknow shall stand automatically 

withdrawn and manufacturing operations shall be close down without further notice. 

18. Construct 0.3 mtr free Board in each lagoon used for storing spent wash to prevent overflow. 

19. Audited Balance Sheet/ C.A. Certificate should be submitted within one month from the date of issue of 

this Certificate for verification of Consent fee payable. 

20. Percentages of solid concentration after MEE shall be analysed by NABL accredited lab and report will 

submitted within a month. 

21. The unit shall operate and maintain the Air Pollution Control Systems efficiently and continuously so as 

to satisfY the prescribed emission standards. 

22. The unit shall adhere to the ambient Air quality prescribed standards at all the times. 

23 . The industry shall develop green belt as per the protocol attached with Board's office order dated 
16.02.2018 which is available on Board's Website. 

24. The industry shall to submit stack emission monitoring report every quarter from NABL accredited 

laboratory . 

25. Industry shall strictly comply with conditions mentioned in the charter prepared by CPCB. 

26. The Industry shall install on line emission continuous monitoring system and shall ensure regular 

transmission of data of Continuous Online Emission Monitoring System for to the servers ''frfJit~ ~8Red 

UPPCB. Industry shall submit regular stack monitoring report every month. VI MAL byVIMAL 

KUMAR 

K U MAR Date: 2024.12.30 
12:41 :04 +05'30' 
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27. Ash generated during production process must be disposed off in scientific manner as per guidelines of 

CPCB/MOEF. It is also mandatory that disposed ash will never affect the Health and Environment of nearby 

areas an residents. 

28. The industry shall use at least 20% of total fuel as bio briquettes in boiler, as per availability. 

29. Industry shall strictly comply with conditions mentioned in the charter prepared by CPCB. 

30. The Industry shall install on line emission continuous monitoring system and shall ensure regular 

transmission of data of Continuous Online Emission Monitoring System for to the servers of CPCB and 

UPPCB. Industry shall submit regular stack monitoring report every month. 

31. If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will 

suspended during the pendency of the closure period and after ensuring the compliance and after revocation 

of closure order, the CTO will be deemed to be restore subject to the effective date of revocation of the 

closure order, with imposed conditions thereof. 

32. Concealing factual data or submission of false/fabricated data and failure to comply with any of the 
conditions mentioned above may result in withdrawal of this CTO and attract action under the provisions of 

Environment (Protection) Act, 1986. vIM A L Digitally signed 
by VI MAL KUMAR 

Copy to: 

KuMAR Date: 2024.12.30 
12:41:15 +05'30' 

Environmental Engineer lncharge, Circle-6 

Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and necessary action 

Environmental Engineer lncharge, Circlc-6 

VI MAL 
KUMAR 

Digitally signed 
by VIMAL KUMAR 
Date: 2024.12.30 
12:41 :26 +05'30' 

291



Uttar Pradesh Pollution Control Board 
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 
Phone:0522.:!720828.172083L Fax:0522-2720764. Email: info@uppcb.in. Websire: www.uppcb.com 

Category : ORANGE 1 

258458/UPPCB/Gorakhpur(UPPCBRO)/CTO/both!DEORIAJ2025 

To. 

M/s 

FOREVER DISTILLERY PVT LTD BOTTLING UNIT 

Application ld: 35100329 

Date: 27/0112026 

Plot No- A, UPSIDA Industrial Ar~ Usra Bazaar, Tehsil- Rudrapur, District- Deoria, 
U.P .• DEORIA,.274001 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution) 
Ac41974 and under Section-21 oftbe Air (Prevention & Control of Pollution) Act., 1981 

CCA is hereby granted to FOREVER DISTILLERY PVT LTD BOTTLING UNIT located at Plot No­

A, UPSIDA Industrial Ar~ Usra Bazaar, Tehsil- Rudrapur, District- Deori~ U.P.,DEORIA,274001. 
subject to the provisions of the Water A~ Air Act and the orders that may be made further and subject to 
following terms and conditions :-
1. This CCA FOREVER DISTILLERY PVT LTD BOTTLING UNIT granted for the period from 
01/01/2026 to 31/0712030 and valid for manufacturing of following products. 

s Product Quantity Unit l 
No ! 
I IMFL-7389 7389 Metric T onnes/Day 

I 

I cases/day 

2 Country Liquor 18356 18356 Metric Tonnes/Day I cases/day. 

2. Conditions under Water(Prevention and Control of PoUution) Act -1974 as-amended:­
(i) The daily quantity of effluent discharge (KLD) :-

I Kind of Effluent Treatment fac · · int 

Domestic STP 

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting 

of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality. 

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to 
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises 
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as 

prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard 
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S.No. Parameter Standard 
lfO 

(iv) Sewage Treatment and Disposal:- The applicant shall provide comprehensive STP as is required with 
reference to influent quantity and quality.ln case of stoppage of functioning of STP, production has to be 
stopped immediately and this Board has to be intimated by fax /phone/email with a report in this regard to be 

dispatched immediately. 
(v) The treated sewage shall be reused in gardening/as i-far as possible. The STP shall be maintained 
continuously so as to achieve the quality of the treated sewage to the following standards . 

IS No. I Parameters I Standards 

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended:-
i) The applicant shall use following fuel and install a comprehensive control system consisting of control 
equipment as required with reference to generation of emissions and operate and maintain the same 
continuously so as to achieve the level of pollutants to the following standards. 

Air Pollution Source Details 

SNo.j Air I Type of fuel Stack no ! Control I Height of l 
I I I 

Pollution 
I 

Device I Stack I I I I Source I l i 
1 I D.G. Set of j HSD 

I 
1 I Particulate ! ASPER 

I , 250 KVA I 1 Matter ! NORMS 

Emmission Quality Standards 

SNo. Stack no Parameters Standards i 
1 1 Particulate Matter ASPER NORMS ! 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped 

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be 
dispatched immediately 
(ii) The unit \\-ill not usc any type of restricted fueL 
iii) Noise from the D. G. Set and other source(s) should be controlled by providing an acoustic enclosure as is 
required for meeting the ambient noise standards for night and day time as prescribed for respective 
areas/zones (Industrial, Commercial, Residential, Silence) which arc as follows :-
Day time : from 6.00 a.m. to tO.OO p.m .. Night time: from lO.OO p.m. to 6.00 a.m. 

I Standards for I Industrial I Commcr ial I Residential I S"l c 
I c 

I 
1 en e I Noise leYel in Area Area Area I Zone I 

db(A) Leq 
I I 

I l 

I 
Day !Night 
Time I Time 

Day J Night ! Day 
Time Time I Time 

Night l Day 
Time Time 

Night J 
Time 

1s I 70 6s I ss I s5 45 I 50 

4. Essential documents to be submitted by the Industry/Unit as Applicable :­
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986. 

4o I 

(ii) Quarterly compliance report ofthc CCA, photograph ofETP!,'\PCs/Wastc Storage Area .. 
5. Competent Authority reserves the right to change/modifY/add any time any condition of this CCA. 

6. Unit has to comply with the follo·wing specific & general conditions. Non compliance of any provision of 

this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules. 
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7. In comphance to the G.U lOll/~1-7-2021-09 (Writ)/2016 dated.I3.10.2U2l issued by Department of 
Environment. Forest and Climate Change. Uttar Pradesh. You are directed to develop Miyawaki Forest as 
per the SOP available at URL:-http:iiv.ww.upecp.in!TrainingSession.aspx for ensuring timely compiiance of 
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the 
amount eqmvalent to the sum of initial consent tees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand 

Only) whichever is more, within 30 days from the ~te~of issuance of this certificate. In case of non­

compliance of this direction, your consent \vill be revoked by the Board. 

8. If the unit uses the ground water and requires the permission from SGW A/CGWA for water abstraction 

then the industry will have to obtain No objection certificate for abstraction of ground water. It \vill be the 
responsipility of the industry to comply with the various conditions of the NOC obtained from the 
competent authority and submit to the Board, \Vithin 3 months time failing which CTO will be revoked. 

General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three 
month from the laboratory recognized by the MoEF and shall report to the UPPCB. 

2. The applicant shall however, not without the prior consent of the Board bring into usc any new or altered 

outlet for the d~scharge of effluent or gases emission or sewage waste from the unit. 

3. Treated lndustial waste water and domestic waste water shall be disposed jointly at one disposal point. 

The applicant shall provide discharge measurement equipment at final disposal point. 

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated 

conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not 
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action 
shall be initiated against the applicant. 
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof 
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution 

Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems. 

7. The industry shali provide Inspection Book at the time of inspection to the Board's oftlciais. 

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to 

occur in excess of standards laid down, such information shall be reported to the Board's offices and all 

other concerned offices. In case of failure of pollution control equipment, the production process connected 

to it shall be stopped with immediate effect. 

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack 
only. 
10. In case of any damage to the agriculture productivity, human habitation etc. by the operation 9findust:ry, 
it shall be imperative to stop production in the industry with immediate effect and such information shall be 

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by 

the Competent Authority. 

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ 

production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge 

point or emission point 

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as 

may be necessary. Ashutosh Digitallysignedby 
Ashutosh Chauhan 

Chauhan Date:2026.01.27 

Specific Conditions:- 23:02:34 -tOS'30' 

I. ln the industry IMFL & Country Liquor shall be produced from E.N.A. after blending and bottling. 

2. In the industry Tetra Pack and PET Bottles shall be used for Bottling. 

3. The unit shall use DM water only for washing in the glass bottle line, and the effiuent generated from the 

washing process shall be 100% recycled through a recycling system. Under no circumstances shall any 
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effluent be discharged outside the industrial premises. 

-+.The unit shall treat domestic wastewater through an STP (Sewage Treatment Plant) to meet the prescribed 

standards. 
5.The industry has to follow all the directions given by the Hon'ble Court. Hon'ble NGT, CPCB. UPPCB 
time to time 
6. Industry shall obtain NOC for ground water abstracftiot1from State Ground Water Authority and submit to 
Board the same within 03 months. 

7. Industry shall Develop Green Belt comprising plants resistant to pollution, dense and high variety as per 

guideline of Ministry of Environment Forest and Climate Change, Go\ t. oflndia and as per guidelines of 

State P9llution Control Board on the 33% total plot area allocated for Bottling Plant. 

8. Industry shall submit on site Disaster Management Plant dully approved by industry Department to Board 

within 03 month::.. 
9. Industry shall ensure compliance of provisions made in Environment Protection Act. 1986 and Rules 
framed within the Act such as Hazardous and Other \:V3ste (Management & Trans boundary Movement) 
Rules. 2019 (As Amended), Plastic Waste Management Rules, 2019 (As Amended) etc. 

10. Industry shall ensure compliance of provisions made in Public Liability Insurance Acl 1981. 
11 . Industry shall ensure the provisions made in Manufacture, Storage and Import of Hazardous Chemicals 

Rules. 1989. 

12. The industry should strictly follow the instructions given in Plastic \Vaste Management Rules, 2016 and 

as amend..rnent till date. The industry cannot used the banned Plastic, polyt..hene. thermacol etc as prescribed 

in Plastic waste management rule otherwise this CTO stand automatically stand cancelled 

13. Industry shall submit Environment Statement to Board up to 30 September or before it for every 
financial year at the end of the year. 

14. Industry shall constmct separate storm water drain for discharge of storm water. 
i 5. Industry shaii construct roof top rain water harvesting system for recharging underground water within 
industry premises. 

16. The industry shall comply with the provisions of, f:nv1ronment (Protection) Act 1986, Water (Prevention 

and Control ofPollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as 

amended. Plastic Waste Management Rules 2016, E- Waste (Management) Rules 2016, Solid Waste 

Management Rules 2016 & Hazardous and other Waste (Management and Transbnundary Mowment) Rules 

2016 (Whichever is applicable). 

17. The industry should be operated in such a manner that there is no adverse effect on the surrounding 

environment or popnJation during the operation! manufacturing process of the industry' 

18. The industries will have to install the Air Pollution Control System and Water Pollution Control System 
as per requirement with adequate capacity 

19 . This consent is issued purely from environmental angle and the Board will not be responsible for any 

claim, counter claim, ownership, partnership, land dispute etc of the unit. 

20. The board have right to modify any condition as and when require in compliance of any change in 

Environmental guidelines and Hon'ble Court order passed by time to time 

21 All the necessary NOCs, Permissions, Licenses etc shall be taken from all concerned statutory 

authorities. If the documents/information submitted by the applicant/project proponent were found incorrect 

or false at any point of time, this consent order shall automatically stand void. 

22. If Consent fees are due on industry then it is mandatory to industry submit that fees to the Board. The 
industry shall submit the latest Audited balance sheet and accordingly halance fcc (if any) submitted to the 

Board within Fifteen days. The Latest Chartered Accountant Audited balance sheet of the industry (Net 

fixed assets + Net current assets -current liabilities) would be submitted to this office every year. 

23. This consent order is being renewed in continuation of the last consent number 

134250/UPPCB/Gorakhpur(UPPCBRO)ICTO.'air/ DEORIA/ 2021 Date 31.'08/2021 for air & 
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133603/UPPCB/Gorakhpur(UPPCBRO)/CTO!water/DEORIA/2021 dated 31/08/2021 for water issued 
earlier by the State Board to the Unit 

Please note that Consent to Operation will be revoked, in case of. non-compliance of any of the 
above-mentioned conditions. Board reserves its right for am{'ndment or cancellation of any of the conditions 

specified above. The Unit is directed to submit its first compliance report regarding above mentioned 
specific and general conditions till27/02/2026 in this ~fftte. Ensure to submit the regular compliance report 
otherwise this Consent to Operation will be revoked 

Copy to: 

Ash u tos h Digitally signed by 
Ashutosh Chauhan 

Chauharf~3~=r 

Chief Environmental Officer (Circle -On), U.P. Pollution Control Board. Luck now. 

Ashutosh 
Chauhan 

~gW~!JM}tficer 
Ashutosh Chauhan 
Date: 2026.01.27 
23:03:17 +05'30' 
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UP PCB 

UTTAR PRADESH POLLUTION CONTROL BOARD 
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010 

Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppcb.com 

Category: RED Application ld: 31958603 

Ref. No: 28231/UPPCB/Gorakhpur(UPPCBRO)/HWM/DEORIA/2025 
Dated :04/08/2025 

To, 

M/s Forever Distillery Private Limited Distillery Division 

Plot No- A, UPS IDA Industrial Area, Usra Bazar, Tehsil Rudrapur, District Deoria (UP)-

274001 
Tehsil :Barhaj 
District :DEORIA 

Sub:- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and 
Transboundary Movement) Rules, 2016 

1 

2 

3 

1. Number of authorization and date of issue 28231 and 04/08/2025 . 

2. Reference of application (No. and date) 31958603 and 11106/2025 . 

3. Mr MANISH KEDIA ofM/s Forever Distillery Private Limited Distillery Division is hereby 
granted an authorization based on the enclosed signed inspection report for generation, 
collection, utilization, storage and disposal or any other use of hazardous or other wastes or 
both on the premises situated at . 

Details of Authorisa.tion 

SNo. Category of Hazardous Authorised mode of disposal Quantity(tonlannum) 
Waste as per the Schedules or recycling or utilization or 

1,11 and III of these rules co-processing, etc. 

Cat-5.1 (Used or Spent Oil) Through TSDF 1.5 K1l Annum 

Cat-33.1 (Empty 
barrels/ containers/liners 

Through TSDF 1.0 MT/Annum 

contaminated with hazardous 
chemicals/wastes) 
Cat-5.2 (Waste/Residues Through TSDF 0.5 MT/Annum 
Containing_ Oil) 

1. The authorization shall be valid for a period of 31112/2029 from the date of issue of this letter 

2. The authorization is subject to the following general and specific conditions (please specify 
any conditions that need to be imposed over and above general conditions, if any) . 

A General Conditions of Authorization -

1. The authorised person shall comply with the provisions of the Environment (Protection Act, 
1986, and the rules made there under . 

2. The authorisation or its renewal shall be produced for inspection at the request of an officer 
authorised by the State Pollution Board . 

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous 
and other wastes except what is permitted through this authorization . 
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4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the 
application by the person authorized shall constitute a breach of his authorisation . 

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this 
authorisation is being granted considering all site specific possible scenarios such as spillages, 
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at 
regular interval of time . 

6. The person authorised shall comply with the provisions outlined in the Central Pollution 
Control Board guidelines on Implementing Liabilities for Environmental Damages due to 
Handling and Disposal of Hazardous Waste and penalty. 

7. It is the duty of the authorised person to take prior permission ot the State Pollution Control 
Board to close down the facility . 

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any 
accidental occurrence and its clean-up operation . 

9. The record of consumption and fate ofthe imported hazardous and other wastes shall be 
maintained . 

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or 
pre-processing or utilisation of imported hazardous or other wastes shall be treated and 
disposed of as per specific conditions of authorisation . 

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if 
any 

12. An application for the renewal of an authorisation shall be made as laid down under these 
Rules . 

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of 
Environment, Forest and Climate Changes or Central Pollution Control Board from time to 
time. 

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year . 

15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order. 

B Specific Conditions of Authorization 

1. This Authorization is only valid till the industry is complying and has the valid CTO under Air 

(Prevention and Control of Pollution) Act 1981 as amended and Water (Prevention and Control of 
_ Pollution) Act 1974 as amended otherwise this Authorization will automatically become Null and 

Void. 

2. The authorization shall be valid upto dated 31.12.2029, if not suspended or cancelled earlier. 

3. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner 
suitable for handling, storage and transport and the packaging shall be easily visible and be able to 

withstand physical conditions and climatic factors. All hazardous waste containers I bags shall be 

provided with a general label. The storage area should be at an isolated spot in the premises and 

must be fenced, covered and duly marked. 

4. The authorized person/agency shall ensure that no adverse impact on the air, soil and water 

including groundwater takes place due to activities for which authorization has been requested. 

Comprehensive safety measures must be followed in handling of wastes and the staff must be 

properly trained. 

5. It is brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble Supreme 
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Court in W.P. (c) No. 657 of 1995, no industry covered under Hazardous and other Wastes 
(Management and Tran boundary Movement) Rules, 2016 shall be allowed to operate without valid 
authorization. It is also provided in the same orders that industries which are not complying with the 
conditions of authorization shall not be allowed to operate. Hence in case you fail to apply for 
authorization, before its expiry or fail to comply with conditions of the earlier authorization issued 
to you, closure order shall be issued against your industry without any further notice. 

6. The applicant must file returns on prescribed Form- 4 along with a compliance report of this letter 
and should also maintain records on Form 3 and present it to Board's inspecting officials. 

7. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution 
Control Board at the earliest along with details of mitigative and remedial measures taken. 

8. The authorized person/agency shall not receive, collect, or store any hazardous waste from any 
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any 
other reprocessing unit it must be ensured that such unit is fully complying with environmental 

_ requirements and has a valid authorization of the Board. 

9. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All 
spillages of hazardous chemicals, used containers, of hazardous chemicals such as flammable 
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes 
must be suitably and safely handled. 

10. It is within the powers and functions of the U.P. Pollution Control Board to modify I revoke the 
terms and conditions of the authorization/Registration issued under the Rule - 7 of Hazardous and 
Other Wastes (Management and Tran boundary Movement) Rules, 2016. 

11. You are directed to display on-line data/display board outside the main factory gate with regard 
to quantity and nature of hazardous chemicals being handled in the plant, including waste water and 
air emission and solid hazardous waste generated within the factory premises. Necessary 
compliance should be sent within 15 days of receipt of this letter. 

12. It is the mandatory duty of the authorized person/agency to comply with the guidelines for 
transportation of hazardous waste in accordance with rule 18 of Hazardous and Other Waste 
(Management and Tran boundary Movement) Rules, 2016. 

13. It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags 
and then temporarily stored in a lined RCC tank/pit with suitable shed. 

14. An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with 

compliance of this letter of this office. 

15. Used oil shall be sold only to recyclers registered with U.P. Pollution Control Board. The record 
shall be maintained. 

16. The occupier, transporter and operator of a facility shall be liable for damages caused to the 
environment resulting due to improper handling and disposal of hazardous waste listed in schedule 
1 ,2, and 3 and shall be liable to pay a fine as levied by the State Pollution Control Board under the 
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rules. 

17. Details of raw material (which is Hazardous waste) and product along with quantity shall be sent 
within a month. 
18. The unit shall ensure to reutilized the H.W. in process and shall not store for more than 90 days 
in accordance with under rule 8 ofHOWM Rules, 2016. 

19. Emission from the Common/Captive incinerator stack shall meet the prescribed standards under 
Environmental Protection Act. 1986. 

20. Copies ofHazardous Waste Manifest in Form-10 shall be sent regularly to UPPCB for each 
category of waste sent to TSDF!Incinerator. 

21. This authorization/Registration is valid till the industry is having valid consent as per the 
provisions of Air (Prevention and Control of Pollution) Act 1981 and Water (Prevention and 
Control of Pollution) Act, 197 4. 

22. Industry shall comply the provisions ofEP Act, 1986, Water (Prevention and Control of 
Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as amended 
and E-waste (Management and Handling) Rules, 2016. 

23. The authorized actual user of hazardous and other wastes shall maintain records of hazardous 
and other wastes purchased in a passbook issued by the State Pollution Control Board along with 
the authorization. 

24. The industry shall submit copy of logbook of mixing the hazardous waste with bagasse and 
incinerated in boilers within 15 days. 

25. The industry shall submit the colored photo graph of display board within 15 days. 

26. The Industry shall ensure the time bound compliance of Guidelines on Implementation ofE­
Waste (Management) Rules, 2016 formulated by CPCB and is available in the CPCB web site and 
will submit the monthly progress report to the SPCB and CPCB. 

27. Concealing factual data or submission of false/fabricated data and failure to comply with any of 
the conditions mentioned above may result in withdrawal of this authorization and attract action 

• • Digitally sign@<~ by Radhey 

under the provisions of Law. Radhey Shyam ~~:;:;02S.os.23215H1 ,05.30. 

( Authorized Signatory) 

UTTAR PRADESH POLLUTION CONTROL BOARD 

Copy to: To Gorakhpur for information and necessary action . Digitally signed by Radhey 

Radhey Shyam ~~::~mos2w5447 
«15'30' 

CEO/EE, 1/C Circle ___ _ 
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Certificate No. 

Certificate Issued Date 

Account Reference 

Unique Doc. Reference 

Purchased by 

Description of Document 

Property Description 

Consideration Price {As.) 

First Party 

Second Party 

Stamp Duty Paid By 

Stamp Duty Amount(Rs.) 

INDIA NON JUDit.~~ E~~~~~~~~~i~~~~~~~~~~~ 
Government of Uttar Pradesh IN-uP72048916525729w J() 

-- --.. - -- -- . -- - -- - · ~ 

e-Stamp r C ·· · 

IN-UP72048916525729W 

06-Jun-2024 02:29 PM 

NEWIMPACC {SV)/ up146703041 DEORIA SADAAI UP-DRA 

SUBIN-UPUP1467030440496216284303W 

FOREVER DISTILLERY PVT LTD 

Article 4 Affidavit 

Not Applicable 

FOREVER DISTILLERY PVT LTD 

Not Applicable 

FOREVER DISTILLERY PVT LTD 

100 
{One Hundred only) 

AGREEMENT 

THIS AGREEMENT made on this Qf.Day of June 2024 between "M/s FOREVER 
Q_I~TILLERY PRIVATE LIMITED" A Company incorporated under Companies Act 2015, ­
having its registered Office located at. FIRST FLOOR, SHOP NO. 37, 38, PLOT NO 

623/624, GULHARIYA, GORAKHPUR, UTTAR PRADESH, 273013, and its: 
Plant located at PLOT NO- A, UPSIDA INDUSTRIAL AREA, USRA BAZAR, 
TEIISIL RUDRAPUR, OISTRICT-OEORIA, UTTAR PRADESH, 274001. 
India (hereinafter called as "FIRST PART" which expression shall, unless repugnant to the 
context or meaning thereof, be deemed to mean and include its successors nominees and 
assigns of the First Part. 
AND 
M/s Bharat Oil and Waste Management Ltd (BOWML), a Company registered under the 
Companies Act 1956/2015, having its registered office and corporate head office at 11 , LGF, 

For Bharat Oil & Waste Management Ltd. 
l~el 

~"'.....-'-" ,-
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. . 
Community Center, East Of Kailash, New Delhi 110065 and its engineered common facility 
at Gata #672, & Gata 706 Cha, Tahsil Akbarpur, Village Kumbhi, NH-2, Kanpur-Oehat, UP-
209101, duly authorized by the Uttar Pradesh Pollution Control Board to treat, store, recycle 
or dispose of Hazardous Waste and I or the E-Waste (Management) Rules 2016 and/or 
Plastic Waste Management Rules (2016) as amended and having another Facility at Mauza 
Mukimpur, Roorkee-Laksar Road, Roorkee-247664, (Uttarakhand), duly authorized by the 
UEPPCB, Dehradun to treat, store, recycle or dispose of Hazardous Waste, E-Waste, Plastic 
Waste as per respective rules and/ or Bharat Oil Company (India) Registered (BOC) a 
partnership concern registered under the Partnership Act with its registered office at 169 
Kailash Hills, New Delhi 110065, duly registered with Central Pollution Control Board, having 
its CHWTSDF at E-18, Site IV, Sahibabad Industrial Area, Ghaziabad, (UP), duly authorized 
by the UPPCB, under the Environment Protection Act 1986 (for short the 'Act')and the 
Hazardous and Other Wastes (Management & Transboundary Movement) Rules, 2016 and I 
or the E-Waste (Management) Rules 2016 (for short 'The Rules') as amended from time to 
time, represented by its Director/Partner, as the case may be ( hereinafter called as 
"SECOND PART u which expression shall, unless repugnant to the context or meaning 
thereof, be deemed to mean and include its successors, nominees and assigns of the 
Second Part. 

WHEREAS First Part is engaged in Manufacturing of Rectified Sprit/ Extra Neutral 
Alcohol/ Ethanol and during the said process/ activities different types of wastes including 
Hazardous Waste are generated as per Annexure to this Agreement. 

AND WHEREAS the First Part desires that the Hazardous Waste, being generated at its 
production unit mentioned above, to be lifted, transported, treated, stored and disposed of, by 
utilizing the services of SECOND PART, as per the Pollution Control Board Authorization (list 
of Hazardous Wastes and their tentative quantity, which would be generated at the FIRST 
Part's plant located at PLOT NO- A, UPSIDA INDUSTRIAL AREA. USRA 
BAZAR, TEHSIL RUDRAPUR, DISTRICT-DEORIA, UTTAR PRADESH, 
274001, India is enclosed herewith marked as Annexure. 

AND WHEREAS the SECOND PART has represented and assured to First Part that it's 
Facility in Kanpur/Roorkee/Sahibabad is duly authorized by the concerned State Pollution 
Control Board and further capable of handling the Hazardous Waste generated at the First 
Part's premises. 

For Bharat Oil & Waste Management Ltd. 
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-------- -----

AND WHEREAS First Part has agreed to avail the services of Second Part for treating the 
Hazardous Wastes, in its above-named facility/facilities. 

Now, therefore, those present witnessed and it is hereby declared and agreed by and 
between the Parties as follows: -

1. The scope of services to be provided by Second Part is limited to lift. transport through 
authorized vehicles, treat, store and recycle or dispose/co-process of Hazardous 
Waste, E-Waste, Plastic Waste, Used Oil/Solvent or Expired Waste of First Part as 
per the rules & guidelines prescribed by Pollution Control Board. First Part may send 
subject waste to SECOND Part's Plant directly at its own cost & liability for availing 
waste management services. 

2. Second Part, on receipt of written information from FIRST PART, will plan and 
schedule lifting logistics of the Wastes from the premises of FIRST PART within three 
(3) business days of receipt of such information. First Part shall ensure that 
Hazardous Wastes, E-Waste must be packed in proper & leak proof Bags or 
polythene Bags or containers for safe transportation. 

3. SECOND PART shall at all times comply with all the provisions of Hazardous and 
Other Wastes (Management and Transboundary Movement) Rules, 2016 as amended 
and/or E-Waste Management Rules, 2022 as amended from time to time framed by 
MoEF/CPCB. 

4. SECOND PART shall indemnify and keep indemnified FIRST PART from all losses, 
damages, and third-party claims after taking out HW from the premises of the First 
Part (in case transport is in scope of SECOND PART) and after receipt of waste at the 
plant of SECOND PART, in cases of non-compliance of statutory norms on the part of 
SECOND PART. 

5. FIRST PART shall keep ready the Hazardous Waste and or E-Waste/Piastic 
Waste/Used Oil, Expired Waste as per the mandate given to SECOND PART for 
collection, as it is a common facility catering to diverse wastes. SECOND PART shall 
follow Ministry of Environment & Forest, Central Pollution Control Board and State 
Pollution Board guidelines, future amendments and latest disposal technologies. 

For Bhatat Qi & Waste Management ltd. 

~To_ 
C_ · atory 

.... ....,].,~ 
~- Page 3 
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6. FIRST PART shall ensure that the above Hazardous Waste, E-Waste, Plastic Waste, 
Used Oil/Solvent or Expired Waste must be packed & labeled as per rules in proper 
containers/bags so as to prevent any damage/spillage of the material, during transit to 
SECOND PART factory. Rates are with Containers/Bags, arranged by FIRST PART 
shall be of Metallic/PVC/leak proof Bags and kept at the storage place under cover. 
Container/Bags' weight will also be added in the weight of the material for disposal 
charges and these are not returnable basis. 

7. FIRST PART will provide labour and special Material Handling Equipments at its own 
cost to lift and load the containers at the FIRST PART premises, in the vehicles for the 
transportation. 

8. FIRST PART has mandatory obligations to provide the entire process detail which 
leads to generation of Hazardous Waste, Used Oil/Solvent and its tentative Quantity 
per month or year to SECOND PART for the purpose of determining the waste 
characteristics and to decide parameters for comprehensive analysis and process for 
disposal. However, it is specifically agreed between the parties that the process 
details provided by FIRST PART shall be kept confidential and Second Part shall not 
disclose it to any third party without the First Part's prior written consent. This clause 
shall survive termination for a period of 1 (One) year after the determination of this 
Agreement for any reason whatsoever. 

9. FIRST PART must provide comprehensive Laboratory Analysis Reoort from a 
CPCB/Moef approved laboratory of each type of Hazardous Waste prior to loading 
waste for shipment to SECOND PART. These laboratories must be accredited as per 
the Environment (Protection) Act, 1986 and ISO 17025 through NABL system. In the 
event there are differences in the analysis results; FIRST PART may send its samples 
to a mutually agreed THIRD PARTY at their own cost. New Comprehensive Analysis 
Reports shall be provided by FIRST PART when there is a change in the Hazardous 
Waste characteristics, manufacturing process or change in the product mix etc. 
Reports must be provided to SECOND PART prior to scheduling pick-up of 
Hazardous Waste. Reports shall be sent via Electronic mail as well as by 
courier/speed post to SECOND PART. As per CPCB Guidelines, HW Rules, 
comprehensive Laboratory Analysis Report from a CPCB!Moef approved Laboratory 
of each type of Hazardous Waste is mandatory for direct disposal pathway. Which if 
not provided by FIRST PARTY shall be performed by SECOND PARTY as per rate 

For Bharat Ql i Waste Management Ud. 

-
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schedule of this agreement and FIRST PARTY agrees to pay the costs incurred in 
performing the test immediately upon demand. 

10. The comprehensive Analysis Report shall determine the disposal Pathway based on 
the Waste Characteristics and as per Waste Acceptance Criteria given to the FIRST 
PART and any other condition/solution that would help in safe disposal of Hazardous 
Waste. Disposal Pathway is mutually agreed between FIRST PART and SECOND 
PART to finalize the disposal base or basic USER CHARGES. The base User 
Charges are defined in Annexure to this Agreement. 

11. FIRST PART will maintain and provide details of the HW as per the provisions in 
various Forms prescribed in the Rules. These Forms can be provided by SECOND 
PART at cost or be printed by FIRST PART as per the formats given by the SECOND 
PART. 

12.1f FIRST PART provides any false information/declarations or withholds information in 
relation to the provisions of HOWM Rules, 2016 as amended and I orE-Waste rules 
and I or Plastic Waste Management Rules any time during the term of this Agreement, 
all charges of Hazardous Waste I E-Waste I Plastic Waste during transportation, 
handling, treatment and disposal including post-disposal period shall remain vested at 
the responsibility of FIRST PART. 

13. The charges for collection, treatment, storage, and disposal facility (hereinafter called 
as User Charges) will be applicable to FIRST PART/SECOND PART as per 
Annexure. 

14. FIRST PART shall make payment for Waste Management Services to SECOND 
PART and vice-versa per User Charges and other terms and conditions as per 
payment terms outlined in Annexure. 

15. FIRST PART is responsible to segregate/store/accumulate/fill/load the Hazardous 
Waste, E-Waste, Plastic Waste, Used Oil/Solvent or Expired Waste as per rules in the 
container provided by FIRST PART in a neat and proper manner and so also, the 
container area should be accessible to SECOND PART's vehicle, to come and lift the 
Waste. The Transporter/SECOND PART reserves the right to reject lifting of 
Hazardous Waste and or E-Waste/Piastic Waste/Used Oil spilled over the ground and 
container whose exteriors are soiled by Hazardous Waste spillage due to leakage. 

~---\----
For Bharat Oil & Wasta Management Lid. Page 5 
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16.1n case, for any reason, the SECOND PARTs Vehicle is sent back without giving the 
Hazardous Waste even after being requisitioned by FIRST PART, FIRST PART will 
have to pay actual transport charges to SECOND PART, for a minimum load of 01 
MT. 

17. First Part shall at all times comply with all the provisions of the Acts and Rules from 
time to time in force and the Guidelines issued from time to time regarding handling of 
Waste involving the collection, storage, transportation and delivery thereof, and shall, 
without prejudice to the generality of the foregoing, also comply with all Environmental 
Protection Laws, Safety Laws and Regulations from time to time in force and the 
Rules, Regulations and Notifications made or issued thereunder from time to time. In 
the event of First Part committing any breach of the terms of this clause of Agreement, 
FIRST PART shall indemnify and keep indemnified SECOND PART from and against 
all claims, payments, costs and actions of whatsoever nature brought against or 
sustained or incurred by SECOND PART arising from or as a result of such breach 
committed by FIRST PART in that behalf, provided these are proved. 

18. FIRST PART & SECOND PART shall indemnify and keep indemnified each other at 
all times from and against all actions. suits, proceedings, claims, third party claims, 
costs, payments and expenses of whatsoever nature made or suffered or incurred by 
the other PART whether by reason of or by virtue of non-performance or non­
observance or non-compliance by either PART, of any terms and conditions of this 
Agreement or of the relevant Act, the Rules and the Guidelines. 

IT IS FURTHER HEREBY AGREED BY AND BETWEEN THE PARTIES AS 
UNDER: 

19. This Agreement is valid for a period of five (5) years from date of signing this 
agreement. 

20. FIRST PART shall use the services of the SECOND PART during the period of this 
contract to dispose generated Hazardous Waste, E-Waste, Plastic Waste, Used 

Oil/Solvent or Expired Waste at agreed prices, while the agreement is in force. 
SECOND PART must legally and safely collect, treat, dispose Hazardous Waste, E­
Waste, Plastic Waste, Used Oil/Solvent or Expired Waste from FIRST PART during 

For Bharat Oil & Waste Management Ltd. 
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the agreed period per rates agreed while this Agreement is in force and payments 
made as per Agreement terms. 

21 . If all the terms and conditions as per the clauses of this Agreement are adhered to by 
FIRST PART, it will be SECOND PART's responsibility to lift, transport, treat and 
dispose of the Hazardous Wastes generated by FIRST PART in accordance with 
prevailing Govt. Rules and FIRST PART shall not have any liability whatsoever in this 
regard. 

22. The main mode of final disposal of HW shall be Recycling, Disposal through 
Incineration or Pre-Processing/Co-Processing or Land-filling. The modes of disposal 
are dependent on the Hazardous Wastes' characteristics and FIRST PART shall not 
have any liability whatsoever in this regard. 

23. The User Charges are subject to Annual Revision on the basis of Govt. of India 
Wholesale Price Index [WPI], (Commodities Index-All India) and once a quarter in the 
event of escalation of fuel costs and on major price escalations, escalation of fuel 
costs viz., Power Tariff, change in Disposal Technologies/Method, Wage Hike etc., to 
name a few. For the purpose of escalation in fuel cost. 30% of freight rate will be 
considered as fuel element of the cost. 

24. SECOND PART reserves the right to cancel this Agreement if FIRST PART 
fails/refuses to pay the bills/dues as per the payment terms applicable to FIRST PART 
as mentioned herein and in Annexure. A Notice period of maximum Fifteen (15) days 
will be allowed from the date of lifting of material. If FIRST PART fails to pay in 
settlement of the Invoice, it shall be liable to pay interest@ 18% per annum and this 
may also result in cancellation of First Part's Membership, forfeiture of deposit, and 
termination of this Agreement. Repeated defaults and violation of payment terms will 
also result in cancellation of Membership and forfeiture of Membership deposit. 

25. Hazardous Wastes that require other alternate destruction technologies shall be 
handled at SECOND PART's facility. However, the prices for such treatment 
techniques shall be determined on a case-to-case basis on their characteristics. 

26. Notwithstanding anything contained herein, neither Part hereto shall be liable for 
damages or have this Agreement terminated for any delay or default in the 
performance of such Part hereunder if such delay or default in performance derives 

mQ.l~~nw~m. TO. For Bharat 01 & Waste Management t.tt. Page 7 
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from conditions beyond the reasonable control of such Part, including but not limited 
to, acts of God, fires, floods, extreme drought, riots, work stoppages, embargoes, 
governmental actions or damage to the plant or facility or any cause unavoidable or 
beyond the control of either part including any arbitrary ruling by the Government 
prohibiting the handling of the Waste or continuing domestic or international problems 
such as wars, pandemic or natural calamities. 

27. This Agreement shall be deemed to represent the entire Agreement between the 
parties hereto regarding the subject matter hereof and shall supersede, cancel and 
replace all prior agreements or arrangements, if any, in this behalf, signed/entered into 
by and between the parties hereto. 

28. This Agreement is on principal to principal basis and nothing contained herein shall be 
deemed to constitute a partnership, joint venture or agency by and between the 
parties hereto. 

29. This Agreement may be modified or amended only by writing, duly executed by or on 
behalf of the parties hereto. 

30. Any terms and conditions of this Agreement may be waived at any time by the party 
that is entitled to the benefit thereof. Such waiver must be in writing and must be 
executed by an authorized officer of such party. A waiver on one occasion will not be 
deemed to be a waiver of a similar occasion or any other similar breach or non­
fulfillment on a future occasion. 

31.1f any provision of this Agreement is held to be illegal, invalid or unenforceable under 
any present or future laws, such provisions shall be deemed terminable and the 

remaining parts and provisions of this Agreement shall remain in full force and effect. 

32. Either Part shall have the right to terminate this Agreement upon giving 30 days 
written notice to the other Part with a reasonable cause. 

33. It is clearly and expressly understood by and between the parties that the activity of 
lifting, transportation, treatment, storage and disposal of Hazardous Wastes is an 
independent contract and it does not come within the purview of the FIRST PART's 
manufacturing and selling activities. It is also clearly understood and confirmed by and 
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between the parties that this contract is for performance of work and not for supply of 
Labour. 

34. Nothing contained in these terms and conditions shall be construed as creating any 
relationship either direct or indirect of employer and employee between the FIRST 
PART and the persons engaged by SECOND PART. The FIRST PART shall have no 
liability towards such persons and such persons will not have any claim whatsoever 
against the FIRST PART for salary, wages, provident fund, gratuity, retrenchment 
compensation or any other compensation for accident or death or any other claim 
whatsoever. 

35. Any dispute arising on any clause or clauses of this Agreement and the contents of 
the Annexure hereto between FIRST PART and SECOND PART shall be referred to 
an Arbitrator of repute by SECOND PART. The Arbitration shall be conducted in 
accordance with the provisions of the Arbitration and Conciliation Act, 1996 with 
amendments thereof. The arbitration proceedings shall be conducted in English and 
shall take place at New Delhi, India. The arbitral award, including interim awards, if 
any, shall be final and binding upon both parties. 

36. Subject to the provisions of the foregoing clause, FIRST PART and SECOND PART 
mutually agree that the courts of New Delhi alone, to the exclusion of any other, shall 
have the jurisdiction. 

37. SECOND PART will lift and dispose waste from FIRST PART only if FIRST PART has 
valid & active legal authorization/consent to generate waste and operate the specified 
unit by relevant SPCB. First Part states that it is authorized to generate Hazardous 
Waste, E-Waste, Plastic Waste, Used Oil/Solvent or Expired Waste vide UEPPCB 
approval No . ................ Dated .... ........... valid till ........... (copy attached), and has 
valid unexpired Consent to Operate under Air/Water Act No. . ........... ... . 
Dated .. ............ valid till .... ......... .. .. (copy attached}. The actual operation of 
collection/ Transportation/Storage/Treatment/Disposal of Hazardous Waste, E-Waste, 
Plastic Waste. Used Oil/Solvent or Expired Waste from First Part will start only after 
receiving the copy of valid approval of Air/Water/HW Consents from First Part. First 
Part will notify promptly in 30 days to SECOND PART if it has been ordered closure 
by relevant state pollution control board or any court of jurisdiction over it and that 
during the term of this agreement. 

This Agreement is signed on this OG of June. 2024 at New Delhi. 

For Bharat Oi & Waste Management Ltd. 

~ 
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For "MIS FOREVER DISTIUERY PRIVATE LIMITED" 

By its authorized Signatory 
Name & Designation 

Witnesses: 
1. Name & Designation} 

2. Name & Designation 

Contacr Number & Mail id for future prospects: 

GST No. 09AAECF0173C1Z1 
PAN No. AAECF0173C 
CIN No--------­
Contact Person M. No- 7317515023 
Contact Name- Mr. Prakash Narayan Pandey 
Email- pnpandey0107@gmail.com 
MSME Udyam Regn- Registered 

For Bharat Oil & Waste Management Ltd/ 
Bharat Oil Company (I) Regd. 

For Bharat 011 & waste Management ltd. 

Director /Partner 
{Naresh Manglani)/Bharat Manglani 

SECOND PART DETAILS 
sales@Jbharatoil.com 
fariendra.parihar@bharatoil.com 

Fariendra Parihar 
M.No-08874207654 

f/~ 
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BOWML KANPUR 
ANNEXURE-A 

Waste Management & Handling Service Charge 

This annexure is in conjunction with agreement signed between "M/s FOREVER 
.DISTILLERY PRIVATE LIMITED" And Bharat Oil & Waste Management Ltd on date 06 
June,2024. 

First part WILL PAY AN AMOUNT OF Rs.25, 000- plus application GST @18 %( Total 
Rs.4,SOO/-) to second part TOWARDS security deposit/non refundable membership fee. The GST 
applicable shall be charged extra. No financial charges or interest is applicable on the security 
deposit/membership deposit received by BOWML. 

Category- A: the payment shall be paid by Second Part @ following rates: 

r S:NO 
Type of Hazardous Category as Quantity/ Second Part Rates 

Wastes per . Annum 
authorisation I --- -

1. Used Oil 5.1 NA Rs. 2000/-•(Two Thousand only)per 

I drum of 220 Liters with Container -- - - -- --- -

"Used Oil Pnce is conditional, If Crude Oil Price on NYSE drops below USD31/barrel in any quarter of this agreement then Used 
Oil rates will be FOC- Free Of Cost. 

a) Sr.no.1 waste must comply with parameters as per Schedule V Part A of HW Rules, 
i.e. without water, sludge. SECOND PART will only pay for fully filled drums of 220 
liters capacity. Part filled drums with quantity less than 220 litres will be free of 
charge. 

b) Quoted rates are inclusive of GST, with container. 

01. USER CHARGES: FIRST PART will have to pay the following charges for the Waste 
Management Services provided by SECOND PART: 

Category -B: the payment shall be paid by First Part@ following rates:: 

Collection, Treatment. Storage and Disposal Charges 

Category 
as per 

Name of Hazardous Waste authorisa Quantity/ 
S:NO a~ ~~r a~thorisation on Annum Second Part Rates 

For 6harat 011 & Waste Management ltd. Page II 
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-,-
5.2 Rs. 45.00 per Piece 

1 Air/Oil Filters (lncinerable) (Rupees Forty Five per PIECE only) 
Hazardous waste material like, 5.2 Rs. 17.00 per Kg 
Cotton Waste, Poly bags, Oil (Rupees Seventeen per kg only) 
Soaked cotton, paper waste, 
rubber waste, Buffing Waste, 
Hand gloves, Cartoon waste, 
Oily-Paint Sludge, ,Lab Chemical 
waste with water mix , etc 

2 {lncinerable) 
-~ - .-- -

E-Waste (CFL/Tube lights, NA Rs.22.00 per kg 
Chokes, Capacitors, wires, (Rupees Twenty-Two Per kg Only) 
Printers, Cartage, Mouse, Key 
board, CPU, Chargers, Monitor 

3. etc.) 
083020 Rs. 5.00 per Kg 

4. Scrap Waste (Rupees Five per kg only) 
------- - 1-

35.3 Rs. 5.00 per Kg 

5. ETP Sludge (Rupees Five per kg only) 

83010 Rs. 10.00 per Kg 

(Rupees Ten per kg. only) 

6. Plastic Waste 

Discarded Containers Drums 33.1 Rs. 7.00 per Kg 

5 to 200 liters capacity. (Rupees Seven per kg. only) 

7. ---- - ---

Transportation cost shall be paid by the FIRSTPART from its Unit TO SECOND PART Part 
Facility at Kanpur Plant. 

Transpgrt Charges:. 

Sr. 

1. 

No. Type of Hazardous Approx. Generation SECOND PART Rates in Rs. per Unit 
Waste Frequency/annum 

Category-(A&B) MT As Per Actual. 
. 

-- -

, Vehicle availability only for 3 hours. If it exceeds more than 3 hours, charges for full day (above) 

will be charged. 

, First part can also send wastes at Second Part's Plant. 

, First Part should send or dispose Hazardous Waste for minimum 4 times in a year so that its 

membership can be renewed by SECOND PART. 

Transport: - You can also send wastes directly to our Kanpur Plant. 

Far Bharat Oil & Waste Management Ltd. 

....,...~ 

Dnctor 
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02 TERMS & CONDITIONS: 

a) Additional MoeF Post-Closure Monitoring I Escrow Fund Charge 

A charge of @ 5% on the total of above charges shall be applicable and levied on the 
actual waste quantities disposed for landfill (SLF) waste. This charge is deposited in 
an escrow account to pay for any emergency remediation and post closure period of 
TSDF. This is required by MoeF, Government of India and is applicable to all landfill 
waste (SLF). 

b) A minimum billing of Rs. 4000 Plus GST will be applicable for a load up to 200 kg at a 
time and for load above 200 kg, rates quoted as above will be applicable and to be 
paid by FIRST PART. 

c) Further if there is no lifting of any Hazardous waste within a quarter, the minimum 
charges of Rs 4000 plus taxes is to be paid by the FIRST PART until termination of 
the agreement. 

Ci} GST or other taxes as applicable by GOI shall be paid by FIRST PART. 

e) FIRST PART shall ensure that the above Hazardous Waste must be packed in proper 
containers/gunny bags so as to prevent any damage/spillage of the material, during 
transit at FIRST PART plant. Containers/Gunny bags arranged by FIRST PART shall 
be of metallic/PVC and kept at the storage place under cover. BOWML WILL NOT 
ACCEPT leaky, open, unsealed containers or gunny bags. 

f) FIRST PART shall deliver their waste at SECOND PART plant located at Gata #672, 
Tahsil Akbarpur, Village Kumbhi, NH-2, Kanpur-Dehat, UP-209101at its 
own cost. If SECOND PART lifts the material transportation cost shall be borne by 
FIRST PART as quoted above. Loading is in scope of FIRST PART. 

g) The transport charges are subject to revision if fuel prices are increased or decreased 
by Government beyond 1 0% from the price on the date of signing this Annexure. 

h) The above transportation cost is for material of upto 1.1 MT /m3 density. If density is 
lower than 1.1 MT/m3, the transport cost will be increased on pro-rata basis as the 
lighter waste material occupies more volume. 

For Bharat Oil & Waste Management Ud. 
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i) Leak~proof packing & proper correct labeling as per HW Rules will be ensured by 
FIRST PART for safe transportation. Waste material shall be properly packed, sealed 
and labelled by the FIRST PART as per Rules. 

j) A maximum of 1 hour will be allowed for lifting, loading & paperwork upon arrival of 
truck/container at site of the FIRST PART beyond which detention charges @ 
Rs.350/- per hour. FIRST PART agrees to pay Detention Charges of Rs.5000/­
(Rupees five thousand) only, per day if the vehicle is held overnight. 

k) As per Rule 8 of the Hazardous and Other Wastes (Management and Transboundary 
Movement) Rules, 2016 as amended FIRST PART (Hazardous Waste Generator} 
needs to send/dispose the Hazardous Waste within 90 days from their Plant failing 
which agreement can be terminated without any notice. 

I) For Category (A) Payment shall be made by SECOND PART in favour of FIRST 
PART by Cheque/DD/NEFT within a period of Week of receipt of FIRST PART 
Invoice. (Used/ Waste Oil should meet parameters as per Schedule V(A) of 
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 
2016 as amended). 

m) For Category (B) FIRST PART shall pay to SECOND PART Payment by 
cheque/Demand DrafU NEFT in advance/within a period of 07 days from the date of 
raising of invoice/lifting. 

n) NO CASH TRANSACTION WILL BE ENTERTAINED. However, besides cheque, 
SECOND PART accepts payments under NEFTI RTGS route also. FIRST PART have 
to declare the quantity of hazardous waste generation on Quarterly/ Annual basis, 
while applying for fresh Membership. 

o) TAXES I LEVIES:- All Government I Municipal Taxes I Duties/ Levies/ Octroi I Service 
Tax or GST I Tolls etc, as applicable from time to time, will be payable by FIRST 
PART. 

For :Bharat Oil & Waste Management Ltd. 
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p) There shall be NO goods I waste sent (or given) by FIRST PART to SECOND PART 
other than mentioned in this Annexure or mutually agreed & signed between the 
parties through an Annexure along with MoeF Approved Laboratory Test Reports of 
each waste type. 

q) If FIRST PART sends goods which are not lawful, controlled substance, radio-active, 
bio-medical, explosive and/or not authorized/approved to be accepted by the 
SECOND PART (facility operator) by SPCB then the same shall be notified to SPCB 
and FIRST PART; The waste shall be refused and returned to the FIRST PART at full 
transport, handling cost payable by FIRST PART to SECOND PART. 

r) If FIRST PART sends waste I goods which are as agreed upon yet not matching 
within +-10% the test analysis report provided by the FIRST PART OR IF FIRST 
PART sends waste/goods which are Hazardous Waste but NOT as agreed upon 
THEN - the SECOND PART will charge as decided by SECOND PART and FIRST 
PART agrees to pay immediately upon demand the Laboratory Comprehensive Test 
Analysis Charge, Transport, Storage, Disposal, Treatment Charge along with any 
applicable Government Taxes, MoeF Escrow Fee etc. SECOND PART will notify the 
FIRST PART, CPCB (HW Cell) and SPCB of the Exception. The complete liability, risk 
and costs of such goods/Wastes shall be on FIRST PART and the FIRST PART shall 
be liable to pay all the charges as demanded by the SECOND PART and FIRST 
PART shall indemnify the SECOND PART for I during the transport, storage, -
unloading, treatment, disposal for the said waste. 

For"Mis FOREVER DISTILLERY PRIVATE LIMITED" 

(First Part) 

For Bharat Oil & Wasta Management Ud. 
..,.­

~~ ,. 
For Bharat Oil & Waste Management Ltd/ 

Bharat Oil Company (I) R~ 
(Second Part) 

Page 15 

317



• 

'-

ANNEXURE-8 

This annexure is in conjunction with agreement signed between FIRST PART and 
SECOND PART on date 06 June, 2024. 

lab Analysis Charge (Optional. Applicable when SECOND PART service is used) 

Comprehensive Analysis Charge of laboratory is Rs.12,500/- (Rupees Twelve thousand 
five hundred only) for complete analysis of hazardous waste as per CPCB Guideline (if 
ordered and applicable) excluding service tax/GST (extra). FIRST PART can I may use a 
Government Recognized or MoeF approved 3rd party laboratory and provide test reports to 
the TSDF, which are conducted with in the last 180 days. Comprehensive Analysis has to 
be carried out for any new waste streams or any change in manufacturing process as per 
Hazardous and Other Wastes (Management & Transboundary Movement) Rules, 2016 
and CPCB Guidelines. FIRST PART must inform the facility (SECOND PART) if any 
change in manufacturing process prior to waste pickup, disposal through SECOND PART. 

For ."M/s FOREVER DISTILLERY PRIVATE LIMITED" 

(First Part) 

For Bharat Oil & Waste Management Ltd & 
For Bharat Oil Company (India) Regd. 

Fot Bharat ou & Waste Management Ud. 

~ 
(Second Part) 
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Bharat aste anauement 
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ReiMt's llllnllbdlnrl "' lnlbtril! LJaiiiiiiQ c-. AN NE~Fi£! R.)~"' . . ... , .. --·-

MEMBERSHIP CERTIFICATE 

M I s. Forever Distillery Private Limited 

Plot No.-A, UPSIDA lnclustrial Area, USBA Bezar, Tebsii=Rudrapur Peoria-274001, 

.Ill! 

is a registered member of our facility - I I 
Gata No. 672,706Cha VIIL KqmlphLAidytrpqr Road, NH-19 Kanpur-DAhat-209101. UP 

for safe, legal & scientific Disposal of Hazardous Waste 

-

Member# : BOWMUK/5573124 

Expiry Date : .June OS, 2026 

One may verify 'active' membership by calling 
Bharat Oil & Waste Management Ltd. at 

011-4100 0710,2981 6466 or Email: sales@bharatoil.com 

For Bharat Oil & Waste Management Ltd. 

C;g.taly &;ned 5,-:Pnt!;;all RcllbiQt 
Dale.~ 11iOIH8 
IP: 12Z.1tD.16.t51 

Authorized Signatory 

For Bharat 011 & Waste Management Ud. 

Authorized Signatory 

Po:imcf : "..,_ 

I \ na 

·zr ()\ /J.. 
~ii'TU-~ 

til *·n'i J.4,.: 

Sates Office : 
11, Cammly Centre, LGF, East of Kailash 
New Delhi -110 065, India 
Regel. Office : 
11 LGF, Conmmi1y Cemer, East of Kaiash, New Delhi-110065, India 
Ph: 41000710, 26210205 Telefax: 26216466 

Email : sales@bharatoil.com www.bharatoil.com 

Faalities : 
t E -18, Sahilabad lndusma!Area, Site 4 

Ghaziabad • 201 010 (UP) lnd"s 
t Gala No. 672, Vil. Kmi. NH • 2 

Ramabai Nagar· 209101 (U.P.) 
t Mauza Mukimpur Romkee-lakshar Road 

ROO!'~· 247664 {UK) 
t SIDCUL • Haridwar (UK) 
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ANNE'~-VR.t! t< r"}r toJ'4f_ 
GROUND WATER DEPARTMENT 
(Namami Gange & Rural Water Supply Department) 
Ministry of Jal Shakti 

6::r 

Government of Uttar Pradesh 

Form 8 (C) 

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW I EXISTING 
WELL FOR INDUSTRIAL/ COMMERCIALIINFRASTRUCTURAL OR BULK USER OF 

GROUND WATER 
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.) 

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC044993 

VALID FROM 21/06/2021 TO 2010612026 

Name of the Applicant Manish Kedia 

......,. Address of the Applicant: 37-38, 1st Floor, Plot No- 623/234, 

Company Name: 

Serial No. of Application Form 

Specimen Signature of the User: 

Location particulars: 

District 

Plot No. 

Municipality/Corporation 

Holding No. 

Rate of Withdrawal (m3/hr.) 

Forever Distillery Private 
Limited 

DEOR1220NIN0001 

Deoria 

Plot No A, UPSIDA Industrial 

Area 

NA 

100.00 

Particular of the Proposed Well and Pumping Device -
Type of the Well 

Assembly Size (For Tube Well) 

Diameter (For Dug Well) 

H.P. of the Pump: 

Maximum Allowable Rate of Withdrawal 
(m3/hr.): 

Maximum Allowable Annual Extraction of 

Ground Water: 

about:blank 

Tube WeiUBoring 

36.00 

0.00 

50.00 

100.00 

365000.00 

Company Address 

Date of Submission 

Block 

Ward No. 

Plot No. - 623/624, Gulharia 
Gorakhpur, UP 

08/12/2020 

RUDRAPUR 

NA 

NA 

Date of Energlzation (In Case 31/12/2020 
of Electric Pump) 

Purpose of the Well Industrial 

Approx. Strainer Length (For 0.00 
Tube Well) 

Type of Pump to be Used: Submersible 

Operational Device Electric Motor 

Maximum Allowable Running 10.00 
Hours Per Day: 

Recharge Required: 0.00 

1/3 
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-

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of ground water at 
a rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum allowable annual extraction of 
ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf. 

GENERAL CONDITIONS: 

• In case of any change of ownership of the proposed well, fresh authorization has to be obtained. 
• No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this 

certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this 
authorization 

• For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming 
to BIS/IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping 
devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate 
of extraction of ground water from the well as shown in Item 3(k) shall not exceed to the recorded rate from water meters 

• The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the 
situation so demands 

• In case of any change of ownership of the existing well, fresh registration has to be obtained. 
• No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this certificate 

shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration 
• In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect 

during verification at any subsequent stage , this registration is liable for cancellation. 
• The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal 

through a fresh application, at least ninety days prior to expiry of its validity. 
• Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of 

piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to 
this office on monthly basis 

• Gujde!lnps for lnstal!atjon of Piezometers and their Monjtoring 

Piezometer is a borewell/tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring 
equipment. It is also used to take water sample for water qualily testing when ever needed. General guidelines for installation of piezometers are 
as follows: 

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being 
withdrawn. The diameter of the piezometer should be about 4" to 6". 

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than 
one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as 
deeper ground water aquifer monitoring. 

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table: 

S.No 

2 

3 

4 

Quantum of Ground water withdrawal (cum/day) 

< 10 

11-50 

50-500 

> 500 

No.of piezometers required 

0 

2 

Monitiring Mechanism 

Manual 

0 

0 

0 

DWLR with Telemetry 

0 

0 

2 

o The measuring frequency should be monthly and accuracy of measurement should be up to em. the reported measurement should be 
given in meter upto two decimal. 

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with 
telemetry system should be used for accuracy. 

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped 
for about four to six hours. 

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be 

provided for bringing the piezometer into the Hydrograph Monitoring System for Ground water Department, Uttar Pradesh, and for its 
validation. 

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) 

periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, 

about:blank 2/3 
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Ground Water Department, Uttar Pradesh, for chemical analysis. 
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, 

depth and zone tapped of piezometer/tube well for standard referencing and identification. 
o Any other site specific requirement regarding safety and access for measurement may be taken care of. 

• Any other condition(s) that may be imposed by the concerned Authority. 
• In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during 

verification at any subsequent stage, this permit is liable for cancellation. 

SPECIFIC CONDITIONS: 
• (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific 

conditions: 
• i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired 

quantity of water. 
• ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources. 
• iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of Indian 

Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit 
audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall be required to 
reduce their ground water use by at least 20% over the next five years through appropriate means. 

• iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as 
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10m3 /day of ground water and. 
Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 

'- 50 m from the bore weiVproduction well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping weiV wells. 

-

Monthly water level data shall be submitted online to the Ground water Department, UP. 
• v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute 

ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives 
etc.) shall store the harvested rain water in surface storage tanks for use in the industry. 

• vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited. 
• vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, 

other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water 
pollution. 

• (B) lnfrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions: 

• i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate 
(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should 
be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council. 

• ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day. 
The water from STP shall be utilized for toilet flushing, car washing, gardening etc 

Date :10/0212026 

Place:Deorla 

This certificate is electronically generated and does not require digital signature 
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GROUND WATER DEPARTMENT 
(Namami Gange & Rural Water Suppty Department) 
Ministry of Jal Shakti 
Government of Uttar Pradesh 

Form 8 (C) 

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW I EXISTING 
WELL FOR INDUSTRIAL/ COMMERCIAL/INFRASTRUCTURAL OR BULK USER OF 

GROUND WATER 
(Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.) 

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC018748 

VALID FROM 21/06/2021 TO 20/06/2026 
.... -.. -.. ----.. .,.,. ... -----... --... -. ---.. ----........ --.. ------.. -.. -----..... -... ------.. -.............. -..... --......... -.... ------·-.. --------........ ---.. ------ .. ---------.... -------.... -- ........ -........ --- .. 

Name of the Applicant Manish Kedia 

- Address of the Applicant: 37-38, 1st Floor, Plot No- 623/234, 

Company Name: 

Serial No. of Application Form 

Specimen Signature of the User: 

Location particulars: 

District 

Plot No. 

Municipality/Corporation 

Holding No. 

Rate of Withdrawal (m3/hr.) 

Forever Distillery Private 
Umited 

DEOR 1220NIN0002 

Deoria 

Plot No A, UPSIDA Industrial 

Area 

NA 

100.00 

'- Particular of the Proposed Well and Pumping Device 

"JYpe of the Well 

Assembly Size (For Tube Well) 

Diameter (For Dug Well) 

H.P. of the Pump: 

Maximum Allowable Rate of Withdrawal 
(m3/hr.): 

Maximum Allowable Annual Extraction of 

Ground Water: 

about:blank 

Tube Well/Boring 

36.00 

0.00 

50.00 

100.00 

365000.00 

Company Address 

Date of Submission 

Block 

Ward No. 

Plot No. - 623/624, Gulharia 
Gorakhpur, UP 

08/1212020 

RUDRAPUR 

NA 

NA 

Date of Energization (In Case 31/12/2020 
of Electric Pump) 

Purpose of the Well Industrial 

Approx. Strainer Length (For 0.00 
Tube Well) 

Type of Pump to be Used: Submersible 

Operational Device Electric Motor 

Maximum Allowable Running 10.00 
Hours Per Day: 

Recharge Required: o.oo 

113 
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This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sf. (2) for extraction of ground water at 
a rate not exceeding that as shown at Sf. (3j), for Running Hours per day as shown at Sf. (3k), and for maximum allowable annual extraction of 
ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf. 

GENERAL CONDITIONS: 

• In case of any change of ownership of the proposed well, fresh authorization has to be obtained. 
• No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at Sl (2) and (3) of this 

certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this 
authorization 

• For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming 
to BIS/IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping 
devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate 
of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters 

• The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the 
situation so demands 

• In case of any change of ownership of the existing well, fresh registration has to be obtained. 

• No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this certificate 
- shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration 

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect 
during verification at any subsequent stage , this registration is liable for cancellation. 

• The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal 
through a fresh application, at least ninety days prior to expiry of its validity. 

• Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of 
piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to 
this office on monthly basis 

• Guidelines for Installation of Piezometers and their Monitoring 

Piezometer is a borewell/tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring 
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are 
as follows: 

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being 
withdrawn. The diameter of the piezometer should be about 4 · to 6". 

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than 
one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as 
deeper ground water aquifer monitoring. 

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table: 

S.No 

2 

3 

4 

Quantum of Ground water withdrawal (cum/day) 

< 10 

11-50 

50-500 

> 500 

No. of piezometers required 
Monitiring Mechanism 

Manual DWLR with Telemetry 

0 0 0 

0 

0 

2 0 2 

o The measuring frequency should be monthly and accuracy of measurement should be up to em. the reported measurement should be 
given in meter upto two decimal. 

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with 

telemetry system should be used for accuracy. 
o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped 

for about four to six hours. 

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be 

provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its 
validation. 

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) 

periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, 

about:blank 2/3 
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Ground Water Department, Uttar Pradesh, for chemical analysis. 
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, 

depth and zone tapped of piezometer/tube well for standard referencing and identification. 

o Any other site specific requirement regarding safety and access tor measurement may be taken care of. 

• Any other condition(s) that may be imposed by the concerned Authority. 

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during 

verification at any subsequent stage, this permit is liable for cancellation. 

SPECIFIC CONDITIONS: 
• (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific 

conditions: 

• i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired 
quantity of water. 

• ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources. 

• iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of Indian 

Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit 
audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall be required to 

reduce their ground water use by at least 20% over the next five years through appropriate means. 

• iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as 
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10m3 /day of ground water and. 

Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 

50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. 
Monthly water level data shall be submitted online to the Ground Water Department, UP. 

• v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute 

ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives 

etc.) shall store the harvested rain water in surface storage tanks for use in the industry. 
• vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited. 

• vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries. 

other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water 
pollution. 

• (B) lnfrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions: 

• i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate 

(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should 

be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council. 

• ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20m3 /day. 

The water from STP shall be utilized for toilet flushing, car washing, gardening etc 

Date :19/03/2026 

Place:Deorla 

This certificate is electronically generated and does not require digital signature 

about:blank 3/3 
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~ (fg.i Forever Distillery Private Limited o. 
~~ o,~LC~~~ ~ 

1\GREEMENT FOR ASH DISPOSAL AND DUST & OTHER GARBAGE DISPOSAL FROM 100 KLPD 
DISTillARY & POWER PLANT (OEORIA) 

This agreement made at Deoria on this 01" October 2025 between Mls Bajrang Associates, 346, Siktaur 
road, behind Pillars School, Gorakhpur, Uttar Pradesh, 273008 herein after referred to as the 
·eontractor" and Mls Forever Distillery Private Limited, Usra Bazar, Deoria (U.P.) herein after referred to 
as "Company". 
Whereas the company is engaged in the work I business of manufacturing industrial alcohol & power 
produce and the company is desirous of giving out the work: of Ash disposal and Dust & other garbage 
disposal to some reliable person and whereas the contractor is engaged in this type of business I work and 
he has represented to the company to execute the work/business on contract basis as an independent 
contract 

Now therefore this deed witnessed as follows-

(; 1. The Contractor will deploy suitable staff/ infrastructure as per jobs requirement 

• 

2. RATES OF PAYMENT-
The rates of Ash/Garbage removal shall be as under:-

Details Description 

Rates 
Rs. 200/ MT in side plant area 

F{s. 340/ MT outer side of plant 

Rs. 600/ Trolley outer side of plant 
(Garbage) 

• Ash /Garbage disposal (08 KM away from Factory at their own Site) 

The total value of jobs will be certifying as per measurement and consumption. 

The rates agreed under this contact are subject to review after successful completion of Six Months . 

Q~ Scanned with OKEN Scanner 
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The contractor will be also responsible to keep the storm drain at Boiler premises ie avoid ash to be 
in the drains. 

• If dumping of fly ash in outside of plant it is whole responsibility of contractor. 

• The ash Vehicle must be trolley covered before exit the factory. 

• The ash damping site should be away from the main road and ash damping inside the boundary 
wall. 

3. MODE OF PAYMENT 

• The contractor shall submit the bills for the month to the company at the end of each month. 
Payment will be made to the contractor after checking and approval within one week after 
submission of bill. 

c· • The bill will be verified by the Boiler Head as well as Commercial T earn. 

4. TAXES DUTIES 

The contractor rates agreed to under this contract shall be inclusive all costs of manpower, JCB, Dumper, 
Tractor scraper & it's running cost and taxes, GST/Service taxes if applicable shall be paid by FDPL. 

5. Losses & Damages 

If the company suffers and loss or damages due to negligence of the contractor's employees, the company 
shall have the right to recover such damage losses from the contactor bills. 

6. PERIOD OF CONTRACT 
The period of contract shall be Six Month from the date of commencement of the jobs (i.e 01.10.2025 to 
31.03.2026). The company has right to terminate the contract if the ash disposal wor1< is not found as per 
companynorms./ f'~~ ~ll(u:;.;. 

7. DEPLOYMENT OF PERSONNEL 

v. The Contractor shall provide and employ in connection with the work only such efficient and 
competent personnel as are necessary for the proper supervision and timely execution of the work. 
Orders given to the contractor's supervisors shall be considered to have the same force as if these 
had been given to the Contractor himself. The Contractor is bound to remove any of his employees 
from the works/site if the said employees are not acceptable to the company representative. 

VI. In the event of the company's authorized representative being of the opinion that the Contractor is 
not employing competent & sufficient number of staff and workmen as is necessary for the proper 
execution of the wor1< prescribed, the Contractor shall on receiving intimation to this effect take 
immediate action for deploying adequate personnel specified by the company's representative. In 
the event of failure on the part of the Contractor to comply with such instructions, will entitle the 
Company to terminate the contract 

VII. The company shall not be entitled to or competent to exercise its power/control/supervision 
regarding the discharge, dismissal or retrenchment or re-employment of the workers engaged 
/employed by the contractor. 

VIII. The contractor will have to arrange the accommodation for his workers I labor outside FDPL's 
premises. However, if the contractor and his workers are allowed to work at the premises of the 
company, the contractor and his workers will hold no right, title or lien upon the premises. The 
contractor and his workers will vacate and move out of the premises as and when required by the 

canpany-n~~ ifS; 
Registered Office :Shop No 37,38, First Floor, Plot No. 623/624, Gulhariya, Gorakhpur 273013 
Plant Address: Plot No. A, Industrial Area, UPSIDC, Usra Bazar, Deoria, Uttar Pradesh 274001 

CIN: Ul5132UP2020PTC12669ll PAN: AAECF0173C I GST No.: 09AAECF0173C1Zl 
E-mail : fdpl@ho.mbmall.net 

Q.:: Scanned with OKEN Scanner 
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Forever Distillery Private Limited ~ 
~ 

The Contractor shall provide to each of his employees with identification card at his cost. The 
employees shall display the badges on their own so that the identity cards are clearly visible for 
checking by the gateman as they enter in the premises of the Company. The identity cards shall be 
serially numbered. The contractor's initials shall be printed above with an identification number and 
the photograph on the cards. 

IV. The Contractor should immediately notify the Company if any of the identity cards is lost and a new 
one issued in its place, or when identity cards are carried away by discharged personnel. No 
employee of the Contractor without an identity card will be permitted to enter in the premises of 
work, except in such cases where special permission of the Company's representative is obtained. 

9. STATUTORY AND OTHER OBLIGATIONS REGARDING WORKMEN 

VI. 

VII. 

VIII. 

The Contractor shall comply with all Central, Local and State Regulations and Enactment's 
pertaining to his employees and the company shall have the right to enquire into and decide all 
complaints on such matters. 

The Contractor shall remain liable for the payments of all wages or other statutory payments to his 
employees under the Minimum Wages Act. Payment of Wages Act, Employees Liability Act, 
Employee's Compensation Act, ESI Act, P.F. Act, Bonus Act, Factory Act, Shops & Establishment 
Act, Payment of Gratuity Act etc. or any other enactment's and Rules in force or made applicable 
from time to time. The Contractor shall also comply with the provisions of the Contract Labor 
(Regulation and Abolition) Act and the Rules and Orders issued there under from time to time. 

In case the Company becomes liable to pay any wages or dues to the contractor's employees or to 
any Government Agency under any of provisions of the said Acts or Rules or other regulations due 
to acts of omission and commission on the part of the Contractor, the Company may, at its 
discretion, make such payments and recover the same from the contractor's bills. 

The Contractor shall be solely liable for all the pecuniary and other consequences arising on account 
of any violation or default by him in respect of the provisions of the above mentioned Acts and 
Regulations and any other statutory obligations which may be in force regarding the conditions of 
employment of workmen from time to time. In addition, any such failure or violation or default will 
constitute a breach of the contract conditions and is liable for action. 

(f· SAFETY & HOUSE KEEPING 

111. The contractor shall follow all safety rules and regulations for carrying out the jobs at site. He shall 
provide adequate safety devices I items to ensure that safety of personnel working at site is ensured 
at the highest level. He will also ensure that the workers are wearing safety helmet and safety belt 
tied with fixed structure whenever working on height. The contractor shall have all safety devices, 
equipment etc. to ensure Zero Accident at work site 

JV. The contractor shall take all precautions to keep the areas around his works free from flooding, 
during rainy seasons, by reason of his piled up materials, the contractor shall take steps to prevent 
any flooding of the areas of works and to keep the areas dry In consult. 

11. NUISANCE 

The Contractor shall not, at any time, do cause or permit anyone to do or cause any nuisance in the 
company or do anything which shall cause unnecessary disturbances or inconvenience to the Company and 
to the Public. 

Reslr.tered OHice: Shop No 37,38, First Floor, Plot No. 623/624, Gulharlya, Gorakhpur 273013 
Plant Address : Plot No. A, Industrial Area, UPSIDC, Usra Baz<~r, Deoria, Uttar Pradesh 274001 

CIN: U15132UP2020PTC12669ll PAN: AAECF0173C I GST No.: 09AAECF0173C1Zl 
E-mail : fdpl@ho.mbmall.net · 

·-------~--.-~···.-· ·- -:--:·. 
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Forever Distillery Private Limited -~ 
-- - ~ 

12. ASSIGNMENT & SUB CONTRACTING 

The work assigned to the Contractor under the Work Order of FDPL shall be performed by the Conlraetor in 
total. The Contractor shall not assign the work on su!H::ontract basis without prior consent of FDPL in writing. 
However, no such consent shall relieve the contractor from his sole responsibility under the contract and 
successful completion of the work as per the specification of the work order and to the fullest satisfaction of 
FDPL. 

13. INDEMNIFY & INSURANCE 

The Contractor shall indemnify and keep indemnified the Company against all losses and claims for injuries 
or damages to any persons or any property whatsoever which may arise out of the execution of the work 
against aU claims, demands, proceedings, damage, costs, charges and expenses whatsoever in respect of 
or in relation thereto. 

14. FORCE MAJEURE 

(' If at any time, the execution of this contract is affected by war (declared or not ) hostilities, invasion, acts of 
foreign enemies, civil war, rebellion, revolution, insurrection, riots and civil commotion (other than solely 
restricted to the contractor's employees}, acts of state, acts of god such as earthquake, massive floods and 
other acts of nature which the contractor could not have reasonably foreseen or reasonably made provision 
for or insured against, then the contractor shall within seven days of such occurrence apply to the company 
together with adequate evidence for obtaining relief from the consequences loss/ damages. The company 
shall not be held responsible or be called upon to make good any losses/ costs incurred by the contractor 
consequent to the happening of any of the event mentioned herein above. 

c 

15. ARBITRATION & JURISDICTION 

In case of any disputes or differences between company & contractor for any matter within the scope of 
contract then either party shall give written notice of such disputes or differences to other party and such 
disputes or differences shall be referred to a sole arbitrator to be selected by the contractor from among the 
panel of three nominee to be indicated by the company at the time of reference of the disputes to arbitration. 
The award of the arbitrator shall be final and binding on both parties. The procedure laid down in Indian 
Arbittalion Act of 1940 and the rules made there under from time to time shall apply in the matter of the 
reference. Only courts at Deoria, (U.P.} shall have jurisdiction to entertain a claim or for enforcement of the 
awecl. 

For FOREVER DISTILLERY PRIVATE LIMITED 

~ 
=~--- 1 ... . ~ ..•.•....••......•..•. :. 

\~ (AUTHORISED SIGNATORY) 

~and accepted the aforesaid conditions 

2 ... ...... -~,\ ........................ . 

~~~el· WITNESS 

C8a,ltanD ANoclat.N) v;~~ Sh,¢-r~() ·f'~K ~v~,tttS''t.J 
1,""."•" ....... , ., •••• f•• ., ••• , , •••• , .,, .,, •• ,.~ , . •t 

. Rqtmrtd Offltl : Shop No 37 .. 381 Flm Floor, Plot No. 623/624, Gulharlya, Gorakhpur 273013 
Plant Addreu 'Plot No. A, tnchntJIIll Anti, UPSIOC. Usta611111r, ~Ia. Uttar Pradesh 274001 

. : . ON : Ul5i32UP10WPTCJ~1 I PAH t AA~CF0173C I GST No. : 09AAECF()173ClZ1 . -. 
• · E-tnall t fdpl.ho.mbmall.net -;. · 
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GSTIN : 09DOSPS3461 E 1 ZE lf~t;•n'l'illlH:I Mob.·8090736855 

r-BAJKANG ASSOCIATES 
l 346, Siktaur, Behind Pillars School, Gorakhpur (U.P.) 273008 

_____ ,A No. (2 c Date . .3lb~.b.cas~ ... . 
Name.to.r.~v.~ .. JL1~.~/(Y.<.(j .............. q:S:f.: .. C'~An.~.C£.0.L':1.CIZJ ...................... . 
Add ..... V.Qat .. Bta.'W/ ............................................. Mob ...................................... . 

S. PARTICUlARS Oty. Rate Amount in As. No. 

"ic-~l ;tsh HoncHJa \.....-/. 
tb'-~~ 340 .55386'1·~ 

l ~c~rn be..'\) 
,._.__, 
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, -

-

Amount in Words 
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.. !t-llffl .... lw.rxJ.r.hd ..... ~J.fJ ..... tbr.u. ·Mo······· 
. . . s· ~ _-:_ ...................................................................... / 
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j GSTIN : 09DOSPS3461 E1 ZE ii!i!li~CltifJH Mob.·8D90736B5s . 

AJKANG ASSOCIATES 
346, Siktaur, Behind Pillars School, Gorakhpur (U.P.) 273008 

No. ~ Date.3.o.l.u. 2.oJ-..r;.. .. ... · 
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~BAJRANG ~;;otiiiES1 
346, Siklc;•tr, Behind P!'' .H·s School, Gorakhpur, (U.P.)273008 

------- ------------------------:-----:-·--i 
No. 6 _ u··· • . '. · Date.: .';.LI .. LO .. \.?.o!.;:,; 

(' .J., \ . , . 
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No. 

\ 

I" ·.· I , I ' ~-. f ) .. ,, 
, ·. ·~-~/,(: . ' . !.;..; _ ____ -------- - ·------1 

, ·,' ' : Tot.al Amount · ·1 0 I ~; (-~d -1 i .,.. 
---'1'e>')£.:;..__ - : ' --· __ . ----

~m~unl in Words C ~-
. J±.t.~u. .... (JJULt ........ f.J,/.(h.) ............ . 
.... ::}.~~i-QJ!i~!:::-~;d .......... q9uy--... l_.[r1ht .. ·. 
h.\.llJ.,~:·J.., .. 0.~t:y, ......................... .. .. : ... .. ... . ,. 

(, ~ ' 
--~---

/'\ i; I · 
)J.. It·. , .r -

-Signature 

334



0Ctl')f3G(( - d o25 
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Ash flof>c.il·a f3; LL-

i~Sh 

f\.<J') C\e nVH.rh~n 
\ 

f\sh (~ C nO\C\~(Of\ -
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I ' 

Jf/18 · ~5 

\ 
0 

... / ,. 

@ 

I 

GSTIN : 09DOSPS3461 E 
Mob.: 8090736 

38''1~ ;::; 

.\ 

~ 

/ 

I 3 .j I- · "7 4-

0 
\-.. 

' . . ,• 
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- -----· 

.: S Tl N-:-0-::-9 E:::-:1-::-B-::-P s-=-o:--5---:-0 :--1 P-1-Zo--.1,.1· .. $1""1 lj..,~!""/l@ .. i"", (:].------M-o-b.---7 7_8_6_9-11_5_2_ G_.., 

~~~ri!U RAM ENTERPRISES 
1 Salcmpur Road Near Mahendra Agency, Deoria (U.P.) 

rN~. 2{ Date3QJ.QJ.\.2o.~S 
Q a' ··At ''"·· fl .. sr. o.c. .1\.a _., "-= · 3 c · · N arne ... Q... '1 Wf)i ... ~V.!-1~ .. .1.~ .... ; .. -~ .......... :-J J:tr.•. l;'. \.... t .O.l]. . .. _ .ll.~ l ........ . 

Add . . V.-~'f.CL .. . ~9h.(;l.-':'\ ... , ....... \J5!~ Y.l.c:.L ....... Mob ... ............ .. .... .. .. . ...... . 

s. 
No. Particulars Qty. Rate Amount in Rs. 

'rl 3 4-o · 2.91-

413 4-t,' )-.94-

Signature 

------- - --- - _____ ____ u ------- ~s.~;,. -~ -
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-­.,_. 

~ '::' Fdpl Arun Kun1ar Singh 0 

I ' J I ' 

Shakti Trading -Debit Note. pdf 

· ; I · I 

Shakti Trading Debit Notc.pdf 

Shri Ram Enterprises-Debit 
Nole.pdf 

• : I I ' 

Shri Rani enterprises-Debit 
Note.pc! t 

Ash snle Sep t 2025 
66'1.370 Ton . I 

Ok 

• • • 
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r ('~ :-09EIBPS0501P1ZO l'f'~" I•'""'''''' Mob.- 7786911526 

1 Si1{RI RAM ENTERPRISES 
Salempur Road Near Mahondra Agency, Deoria (U.P.) 

No. ~ 2 Q , . . Date.)!/ .~"1 .. k2.oJ.5: 
N ame.t-M.er;_e7 .... {j)i.<J.b.dle!<J: ...... ·.'·. ($.!~ ... O.CJ.AA.C.C((} J1:.3.Cl2--.l ...... . 

Add . .. U:1rcl.. .. Bu.ta~t.J ...... .. J.)v.t:>.cl ... ... .... Mob .. ..... ....... ... .... .. .... . .... . 
t----.--··---------.---,----.,.---------{ s. 
No. Particulars 

led<~ Ash Hcq,dQ_;.~ 
(A v{fUI) f -..2 a 1-5) 

lt-~0 As.\~ &tJcmtl'~ 

'7=-.,./tv~ 

tqsr@ 91

/ • 

JGSI@ :J'J~ 

, \o,. --\~ ~rc.-' 
t, ·o'(~ ,r - 1\ cdk''0 
(' ·-r;. \< , ... v' r~h 
~t.~ ~ · ~a~1 · · 
1-----'--\~ 

-·· 

Amount in words .. l~.IL.k.\t:l:L ........ 

Qty. Rate Amount in Rs. 

' .. 

TotaiAmou~ Glb323 -131- / , 

.:1·· ' ~ li . \.A ~.!· ·1 • . • Sf· ~ ... ~ 

~~"1~ ~ ~ 5 \....e. t ; 

· · · Sig~ature .. . 
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rm4Rl~~i .. EN;~~PRI~~;6 

I Salempur Road Ncar Mahendra Agency, Deoria (U.P.) 

IN o. D a tc .3LJ-.O..:~J.-I-:-. 2. L-~?..5-:-:1 
I N a !11 c -~o.r.Al~ ... 0.JJti.l. It!~( ......... q J[ ~- .0.9 A. A E. c. .F. c: J} ~3C:.J.2 J. .... . I 

· Add ... . ... .. US£.~ ..... G./L2.r.·HJ.. .......... .. .. .... . Mob ...... .. ......... .... .. .... . .... . 

Particulars s. 
No. 

Amount in words.:8~J[f.h ... l..o.\<h .... 

Qty. Rate Amount in Rs. 

54-6l1'2 -4- / 

.')/.1- (., l I 2A / 

Total Amount rfb 6)o·v , "t-jo9 
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89 
GSTIN : 09EIBPS0501 P1ZO 

Mob.: 809073685: 
8840882747 

- 14 ·'/.3· 11 @J )_2 j. 
'\ tf £ Ni-'t< f.H/On 

C, t iV G fl AT.fo fV - 3 c9 4· 8 · 38 @) .3 Q(J/., 

.3} tJ. ' 0.9 .._,/ 

14· 6'2. · Sb ,__/ 

()l.' . IV ,_/ 
;:: .... 
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!GSTJ,N: 09EIBPS0501P1ZO lf!;JjliM§M•i Mob.- 7786911526 

ISHRI RAM ENTERPRISES 
Salempur Road Near Mahendra Agency, Deoria (U.P.) 

---·----------------------------------~~~--~ 
No. 18 _ Date.3.<:".1.C~L~C'),!;).: 

N am c .tO:~~;·e~ .... ~~~~ ( (.e_ ~}j · ...... . ~- ·. $: f: .. (!,? !9fJ.E U:. 9.i. J:3. {Jl.) . ... .. ... .. . 
Add .. . IJ.. I.A .. . f?tjj .. , .f: .. 7. .... .. .. . . . .... . . .. ... .. .... Mob . ...... ..... . ... ... .... ........ . . 

s. 
No. Particulars Qty. Rate Amount in Rs. 

.- I 

Amount in words.se~:fJ.I ... Utl\h ..... . 
:f?::, .. ·. J : .. ". : . ! 

. ~' . ~ 
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(GsTtf\J: 09EIBPS0501 P1ZO Mob.- 7786911526 

r-5HRI RAM ENTERPRISES 
Sa!empur Road Near Mahendra Agency, Deoria (U.P.) 

No. 1 7 . , . .- . __ Date.~ .05. .I.P.f::i". 
Name .. 9Qr.tvm .... ~)J~.b1\.eJj6········-SS..l:7 .. D.9Af!.t.C..f.QJ.7.3.CJZJ ... ... . 
Add .... V.~.~A ... HA..1.--.(-)P .... ~ ........ ....... ... .. Mob ... ..... .... ... ........ ......... . 

s. 
No. Pari:iculars 

/o+o PSH HANOJtvc, 

( MP.V) 

c ~.51 @ 9'!· 

.$ ~~T ~ Cj t· 

Qty. Rate Amount in Rs. __ -r 
~- _, \._...---" ..--"' \......---"' ~ 

1(,&4"1~ 340 ;-72- (..IJ- ·6?. 

51 5"35·081 

Sig~atl.Jr'e 
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Salem pur Road Near Mahendra Agency, Deoria (U.P.) 

No. 
1 
~ DateW.. O.fi. .. ..t?J.:-

Name.tog~.te ... a.S:Tta£.1!f'.Y,. ...... r8Jr.· . .9r;(IJ./i£Cf.'0.!.73CI."2./ ...... . 
J Add ... .l./J.R/1 .... 8/.J. Z/?1( ..... f2£aRI/:1 ............ Mob ............................... .. 

s. Particulars Qty. Rate Amount in Rs. No. 

To711L 4JI-f 11AJII/Jl/N4 
2Da6·ot 6 e 2.. D4 s . 1 o ( fJPI?tL ) 34o 

q f. b(~64-·fl \ 
\ 

6138~·1-z. 

Amount in words£J~hJ . .Jf.lkh ........ . SHRI RAM ENTERPRiSES 

J.!WJJ.J.hrurtv.l~ .. ¢JJ1t..h.uncbt~.Jmm -:.· Signc.tur""ltopri etc~; 
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ANN ctv R £~ Rr I f'l 
Fote~et 0\st\\\e~ Pr\\Jate Umited, Distillery Division 

Stack_35TPH Boner 

Ftom·. 202.5-'\ 0-0'\ '\ 2:29:00 To: 2025-10-31 12:29:00 

1\mestamp SPM 

01-Qct-2025 00:00 44.69 

02-Qct-2025 00:00 45.14 

03-0ct-2025 00:00 44.79 
04-0ct-2025 00:00 46.01 

05-0ct-2025 00:00 44.76 

0&-0ct-2025 00:00 45.73 

07-0ct-2025 00:00 46.01 

08-0ct-2025 00:00 44.64 

09-0ct-2025 00:00 45.66 

1 G-Oct-2025 00:00 46.26 

, 1-0ct-2025 00:00 46.21 

1 2-0ct-2025 00:00 46.52 

13-Qct-2025 00:00 46.11 

14-0ct-2025 00:00 46.56 

1 5-0ct-2025 00:00 46.55 

1 6-Qct-2025 00:00 46.58 

1 7..Qct-2025 00:00 46.94 

18-0ct-2025 00:00 46.68 

, ~t-2025 00:00 46.78 

2G-Oct·2025 00:00 46.75 

21-()ct-2025 00:00 46.36 

22..Qct·2025 00:00 46.51 

23-Qct-2025 00:00 46.53 

24-0ct-2025 00:00 46.4 

25-0ct-2025 00:00 45.52 

26-Qct-2025 00:00 46.47 

27-()ct-2025 00:00 46.04 

28-<lct-2025 00:00 46.16 
29-Qct-2025 00:00 46.27 
30-Qct-2025 00:00 46.54 
31-0ct-2025 00:00 46.09 

Retlorted Via· h"-·llt 
· ...... pro.tetsya.ln by USff: limanifci'yahoo com 
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Forever Disti\tery Private Limited, Distillery Division 
Stack_35TPH Boiler 

From: 2025·11-0112:29:00 To: 2025-11-30 12:29:00 

01-Nov-2025 00:00 46.47 
02-Nov-2025 00:00 45.96 
03-Nov-2025 00:00 45.27 
04-Nov-2025 00:00 45.84 
05-Nov-2025 00:00 45.95 
06-Nov-2025 00:00 48.77 
07-Nov-2025 00:00 51.38 
08-Nov-2025 00:00 50.4 
09-Nov-2025 00:00 49.32 
1G-Nov-2025 00:00 48.63 
1 1-Nov-2025 00:00 46.72 
1 2-Nov-2025 00:00 45.67 
1 3-Nov-2025 00:00 30.98 
14-Nov-2025 00:00 0.52 
1 5-Nov-2025 00:00 0.56 
1 6-Nov-2025 00:00 0.63 
17-Nov-2025 00:00 0.64 
18-Nov-2025 00:00 0.59 
1 9-Nov-2025 00:00 0.54 
20-Nov-2025 00:00 16.69 
21-Nov-2025 00:00 43.73 
22-Nov-2025 00:00 43.07 
23-Nov-2025 00:00 42.4 
24-Nov-2025 00:00 42.17 
25-Nov-2025 00:00 41 .85 
26-Nov-2025 00:00 41.73 
27-Nov-2025 00:00 41.66 
28-Nov-2025 00:00 41.54 
29-Nov-2025 00:00 41 .53 
30-Nov-2025 00:00 41 .34 

Reported via· https·flt ..... · 
. . Pro.t,sys.ln by user: ijmani@yahoo.com 

)0~ 
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Fore\Jer 0\st\\\ery Pr\vate Umited, Distillery Division 
Stack...35TPH Boiler 

From: 2025-12-0112:48:00 To: 2025-12-31 12:48:00 

Timestamp SPM 

01-Dec-2025 00:00 41 .11 

02-Dec-2025 00:00 43.17 

03-Dec-2025 00:00 42.39 

04-Dec-2025 00:00 39.53 

05-Dec-2025 00:00 24.25 

06-Dec-2025 00:00 19.34 

07-0ec-2025 00:00 45.38 

08-Dec-2025 00:00 45.7 

09-Dec-2025 00:00 46.12 

1 0-Dec-2025 00:00 46.23 

11-0ec-2025 00:00 45.36 

12-Dec-2025 oo:oo 45.52 

13-Dec-2025 00:00 45.57 

14-Dec-2025 00:00 45.28 

1 5-Dec-2025 00:00 44.95 

1 6-0ec-2025 00:00 45.1 

1 7-0ec-2025 00:00 45.15 

18-Dec-2025 00:00 45.63 

19-Dec-2025 00:00 46.62 

20-0ec-2025 00:00 45.52 

21-0ec-2025 00:00 45.23 

22-0ec-2025 00:00 46.23 

23-Dec-2025 00:00 48.41 

24-0ec-2025 00:00 51.38 

25-0ec-2025 00:00 50.82 

26-Dec-2025 00:00 49.08 

27-Dec-2025 00:00 50.25 

28-0ec-2025 00:00 50.26 

29-Dec-2025 00:00 49.23 

30-Dec-2025 00:00 49.4 

31-Dec-2025 00:00 49.49 

Reported via: https://tpro.telsys.in by user: jjmani@yahoo.com 
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Forever Distillery Private Limited, Distillery Division 
Stack_35TPH Boiler 

From: 2026-01-0112:48:00 To: 2026-01-3112:48:00 

Timestamp SPM 

01-Jan-2026 00:00 50.33 
02-Jan-2026 00:00 49.1 

03-Jan-2026 00:00 48.17 
04-Jan-2026 00:00 46.76 
05-Jan-2026 00:00 46.55 
06-Jan-2026 00:00 44.86 
07-Jan-2026 00:00 1.03 
08-Jan-2026 00:00 0.95 
09-Jan-2026 00:00 11.8 
10.Jan·2026 00:00 36.98 
ll·Jan-2026 00:00 

42.19 
12-Jan-2026 00:00 

43.41 
13-Jan-2026 00:00 
14-Jan-2026 00:00 

46.62 

15-Jan-2026 00:00 
45.09 

16-Jan-2026 00:00 
45.17 

11·Jan·2026 00:00 
50.69 

18-Jan-2026. 00:00 43.81 

19-Jan-2026 00:00 49.89 

20.Jan-2026 00:00 56.44 

21-Jan-2026 oo:oo 56.63 

22-Jan-2026 00:00 56.08 

23-Jan-2026 oo:oo 55.98 

24-Jan-2026 oo:oo 56.71 

25-Jan-2026 00:00 57.36 

26-Jan·2026 00:00 58.61 
27·Jan-2026 oo:oo 58.76 

2B·Jan·2026 oo:oo 58.53 
29·Jan-2026 oo:oo 58.43 
30-Jan-2026 oo:oo 58.93 
31-Jan-2026 00:00 56.9 

57.96 

For.FOREVER DISTIL~RY PVT 
~ .LTD. 

Auth~n~i~ry 
Reported vi . htt 

a. Ps://tpro tel · 
. !YS.m by user r . 

. Jmam@yahoo c . om 
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Forever Distillery Private Limited, Distillery Division 
Stack_35TPH Boiler 

From: 2026-02-01 12:51:00 To: 2026-02-28 12:51:00 

01-Feb-2026 00:00 

02-Feb-2026 00:00 

03-Feb-2026 00:00 
04-Feb-2026 00:00 

05-Feb-2026 00:00 
06-Feb-2026 00:00 

07-Feb-2026 00:00 

OB-Feb-2026 00:00 

09-Feb-2026 00:00 

1 0-Feb-2026 00:00 

1 1-Feb-2026 00:00 

1 2-Feb-2026 00:00 

1 3-Feb-2026 00:00 

1 4-Feb-2026 00:00 

15-Feb-2026 00:00 

1 6-Feb-2026 00:00 
17-Feb-2026 00:00 
1 8-Feb-2026 00:00 

1 9-Feb-2026 00:00 

2D-Feb-2026 00:00 

21-Feb-2026 00:00 

22-Feb-2026 00:00 

23-Feb-2026 00:00 

24-Feb-2026 00:00 

25-Feb-2026 00:00 
26-Feb-2026 00:00 
27-Feb-2026 00:00 
28-Feb-2026 00:00 

Timestamp SPM 

58.16 

58.12 

56.36 
58.18 

58.26 
35.46 

0.77 

17.73 

53 

58.43 

58.77 

58.95 

58.38 

57.39 

57.8 

58.57 

58.12 
58.08 
57.65 

58.74 

58.99 

58.31 

58.46 

58.39 

58.44 
58.3 
58.41 
58.8 

Reported via: https://tpro.telsys.in by user: jjmani@yahoo.com 
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Forever Distillery Private Limited, Distillery Division 
Stack..35TPH Boiler 

From: 2026-03-01 12:51 :00 To: 2026-03-20 12:51:00 

01-Mar-2026 00:00 

02-Mar-2026 00:00 

03-Mar-2026 00:00 

04-Mar-2026 00:00 

OS-Mar-2026 00:00 

06-Mar-2026 00:00 

07-Mar-2026 00:00 

08-Mar-2026 00:00 

09-Mar-2026 00:00 

1 0-Mar-2026 00:00 

1 1-Mar-2026 00:00 

1 2-Mar-2026 00:00 

1 3-Mar-2026 00:00 

14-Mar-2026 00:00 

1 5-Mar-2026 00:00 

1 6-Mar-2026 00:00 

1 7-Mar-2026 00:00 

1 8-Mar-2026 00:00 

1 9-Mar-2026 00:00 

2D-Mar-2026 00:00 

Timestamp SPM 

57.82 

58.2 

58.17 

58.36 

57.69 

57.75 

57.18 

51.58 

48.05 

48.99 

49.5 

48.58 
48.47 

47.94 

47.93 

47.63 

47.33 

47.7 

47.57 

47.66 

fa<·fOREVfP r · ,TO, 

AYitl\lrized Sign~ry 

Reported via: https://tpro.telsys.in by user: ~mani@yahoo.com 
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N~t ~\st\\\ery Private Limited, Distillery 
~\s\on S\ac\<_351PH Boiler 

P\ot No A. UPS\DC, Ruarapur Road, City - USRA BAZAR District - DEORIA, State • 
uP. 1naia 27400~ 

200 

160 I""'- PMomg/Nm'l' 150.0 

;o :;-

Start Date • 2025-10-01 

End Date • 2025-10-Jl 

Average • 15 Minutes 

..... 
CPCB 

- :J ~· 

•• zw0- _.., • • o)oo---·--·~o>-----lllll(o-).•·-..... ---
, 8040200 I .. ~-
,,..,.,..,-~.__-....4,..0 . -

------.....,..-- ----,.-------.--------.------..-
·-- .:o.:o:; . -~" ~5 ,.. ,..,. 2.,.25-10-~116 ~oce 2:::?5-10-161700 .. 

- • PM(mg/Nm1) 

Few-FOREVER OISw-LERY PVT. LTD. 

~~---,. 
~orized Signatory 
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er Distillery Private Limited, Distillery 

prot No A. UPSIDe, Rudrapur Road. City - USRA BAZAR District - DEORIA. State -

UP India 274001 

200 

Start Date · 2025-11.01 
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ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE f/3 
Office &. Labcntory : 2/261, Vishwas Khand, Gomtl Nagai; Lucknow • 226 010 (U.P.) 

Email : ETR.Q.THOYAHOOJN, Web.: VMW.etn:kldla.am 
(ISO 9001:2015, ISO 45001:2018 (OH&.S) ISO 14001:2015) 

An approved labora1Dry from Ministry of Environment, Forest and Olmate cha1ge, Govt. d India under EPA 1986 

-

I 

I 

! 

ETRC/PM09/TEST-REP/FT/42 

TEST REPORT 
AMBIENT AIR QUALITY MONITORING REPORT 

Test Re~ort Ref No.: ETRC/EPA/12056/2024 Date of Report: 27/09/2024 
1 

Name /Address/Type of Industry M/s Forever Distillery Private Limited I 

I 
I 
i 

r 

I 

-

Plot No: ~ UPSIDA, Usra Bazar 
Tehsil: Rudrapur 
District: Deorla (Uttar Pradesh) 

Monitored by ETRC, Lucknow 
Location of Sampling points Near Main Gate 
Sr. No. GENERAL OBSERVATIONS DET AILS-PM1o DET AILS-PM2.s 

1(a) Weather conditions Clear Clear 

J - (b) 
1 Wind direction West to East West to East 

(C) Average humidity(%) 54 -----~. ?4 - -
I 

(d ) Average ambient temperature (°C) 28 28 
(e) Time of Sampling Started {Hours) 10:25 am (18.09.2024) 10:25 am (18.09.20241 
(0 Time of Sampling completed (Hours) 10:18 am (19.09.2024) 10:18 am(19.09.2024)_ 
2 Total time of sampling (Minutes} 24 hour (1405 minutes) 24 hour ( 1405 minutes) I 
3 Average Air sarn!)ling rate (m"/minute} 1.160 NA 
4 TOTAL VOLUME OF AIR SAMPLED 

• PM (m3) • 1629.336 • 23.402 
I • GA~ (liter) • 702.3 ·- · 

TEST RESULT 

Sr. 
Range of 

I 
Standard as per I 

Particulars Protocol Unit Result testing /limit NAAQS; dated 
1 No. 

1 

2 

3 

4 

of detection I 18/11/2009 
j Particulate IS: 5182 (Part-23): 2006 matters size less 1Jg/m3 88.5 5.0-1200 For 24 hour =1 00 
I than 10 pm (PM1ol 

Reaffirmed: 2022 

Particulate 
matters size less IS: 5182 (Part-24): 2019 1Jg/m3 53.41 2.0-500 For 24 hour =60 
than 2.5 iJM {PM2.5)_ 
Sulphur Dioxide IS: 5182 (Part-02): 2001 J.lg/ma 14.56 5.0- 1050 For 24 hour =80 (S02) Reaffirmed: 2022 
Oxides of IS: 5182 (Part-06): 2006 1Jg/1Ti3 
Nitrogen (NOx) Reaffirmed: 2022 

21.50 6.0-750 For 24 hour =80 

.......... END OF REPORT •••••• 
ETRC warrants that all analytical work is conducted professionally in accordance with all applicable standard laboratory practices and that this data 
reflects our best attempt to generate accurate results for the sample, mentioned in ll1e report as above. 
The result relate only to the Items tested. 
ETRC does not assume any liability for any claims or damages ·ralated to the quality of parameter analyzed in the results and/or the performance of the 
equipment constituting to the results. 
All disputes subject to Lucknow jurisdiction. 
This report is not to be reproduced wholly or In part and cannot be used as evidence in the court of law and should not be used in any advertising media 
wtthout our special permiSsion in writing. 
Compl&ln reglste available In our laboratory. 

... ~1 
Authofiie natory 

~~~ 
Auttiorlzed Signatory 

(Ritu Garg) (Sandeep Kr Verma) 
Lab-lncharge QM 

MobRe: •919897674221, 9936669576 I PAN No.: AHWPG8397H I GSTIN No.: 09AHWPG8397H1ZD 

I 
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Jilt 
ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE 

Ofllce & Laboratory : 2,/261, Vlshwas l<haOO, GomU Nagar, Ludcnow - 226 010 (U.P.) 
Email : ETRO.THOYAHOO.JN, Web.: www.etrdnda.am 

(ISO 9001:2015, ISO 45001:2018 (CHIS) ISO 1o4001:2015) 
An approyecllaboRitcry from Nnfstry d Environment, Forest and Oimate change, Govt. d India under EPA 1986 

ETRC/PM09/TEST -REP/FT/42 

TEST REPORT 
AMBIENT AIR QUALITY MONITORING REPORT 

Test Report Ref No.: ETRC/EPA/12057/2024 Date of Report: 27/09/2024 I 
Name /Address/Type of Industry M/s Forever Distillery Private Limited ' 

Plot No: A. UPSIDA, Usra Bazar 
Tehsil: Rudrapur 
District: Deoria (Uttar Pradesh) 

Monitored by ETRC, Lucknow 
Location of Sampling points Usra Bazar 

Sr. No. GENERAL OBSERVATIONS DETAILS-PM1o DETAILS-PM2.s 
1(a) Weather conditions Clear Clear 
(b} Wind direction West to East West to East 
(C) Average humidity c%) 54 _j_54 

-:i --- --(d) Average ambient temperature (°Cl 28 28 
(e) Time of Samolinq Started (Hours) 10:48 am (18.09.2024) 10:48 am (18.09.2024) 
(f) Time of Sampling comoleted (Hours) 10:26 am (19.09.2024) 10:26 am (19.09.2024} 
2 Total time of sampling (Minutes) 24 hour (1408 minutes) 24 hour {1408 minutes) 
3 Average Air sampling rate (m"/minute) 1.150 NA 
4 TOTAL VOLUME OF AIR SAMPLED 

• PM (m3
) • 1619.430 L 23.468 

• GAS {liter} • 704.1 

TEST RESULT 
-

Standard as P8rl Sr. 
Result I 

Range of 

I Particulars Protocol Unit testing nJmit NAAQS; dated 
No. 

of detection 18/11/2009 
Particulate 

IS: 5182 (Part-23): 2006 
1 matters size less ~g/m3 77.4 5.0-1200 For 24 hour =1 00 

than 10 J,~m (PM10) 
Reaffirmed: 2022 

Particulate 
2 matters size less IS: 5182 (Part-24): 2019 1Jg/m3 47.72 2.0-500 For 24 hour =60 

than 2.5 J,~m (PMu) 

3 Sulphur Dioxide IS: 5182 (Part-02): 2001 ~g/ma 12.96 5.0-1050 For 24 hour =80 
(802) Reaffirmed: 2022 

4 Oxides of IS: 5182 (Part-06): 2006 1Jg/m3 19.28 6.0-750 For 24 hour =80 
Nltragen (NOx) Reaffirmed: 2022 

.......... END OF REPORT ...... 
ETRC warrants that all analytical work Is conducted professionally In accordance with al applicable standard laboratory practices and that this data 
refleets our best attempt to generate accurate resul1s for the sample, mentioned in the report as above. 
The result relate only io the items tested. 

• ETRC does not assume any liability for any claims or damages related to the Quality of parameter analyzed In the results and/or the perfonnance of the 
BQUipment constituting to the results. 

• All dlspule$ subject to Lucknow jurisdiction. 
This report Is not to be reproduced wholly or In part and cannot be used as evidence In the court of law and should not be used in any advertising media 
without our special permission in writing. 
Complain regis Is available In our laboratory. 

·~ 

/ 

Authcfr1z · gnatory 
(Sandeep Kr Verma} 

Lab-lncharge 

~~~ 
Authorized Signatory 

(Ritu Garg) 
QM 

Mobile : +919897674227, 9936669576 I PAN No.: AHWPG8397H I GSTIN No.: 09AHWPG8397H1ZD 
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ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE 
Offlce &. t..abor1tDry : ~1, Vlshwas Khand, GomU Nagar, Luc:lcncM • 226 010 (U.P.) 

EmaD : ETRQ.THOYAHOO.IN, web.: www.elldndla.com 
(ISO 9001:2015, ISO 45001:2018 (OHaS) ISO 14001:2015) 

An approved Jaboratnry from Ministry of Environment, Forest and Olmate change, Govt. d India under EPA 1986 

-

ETRC/PM09/TEST-REP/FT/42 

TEST REPORT 
AMBIENT AIR QUALITY MONITORING REPORT 

Test Report Ref No.: ETRC/EPA/12058/2024 Date of Report: 27/09/2024 
I Name /Address/Type of Industry M/s Forever Distillery Private Limited 

r 
Plot No: A, UPSIDA, Usra Bazar 
Tehsil: Rudrapur 
District: Deoria (Uttar Pradesh) I 

Monitored by ETRC, Lucknow ---
Location of Sampling points Loniatola 
Sr. No. GENERAL OBSERVATIONS DET AILS-PM1o DET AILS-PMu 

1(a) Weather conditions Clear Clear 
(b) Wind direction West to East West to East 
(C) Average humidity(%) 50 50 I 

(d) Average ambient temperature (0C) 29 ' 29 I 

tel Time of Samoling Started (Hours)_ 10:39 am_{19.09.2024) 10:39 am (19.09.2024) i 
(f) Time of Sampling completed (Hours) 10:15 am (20.09.2024) 10:15 am (20.09.2024) j 

2 Total time of sampling (Minutes) 24 hour (1411 minutes) 24 hour { 1411 minutes) 
3 Average Air sampling rate (m"/mlnute) 1.165 NA 
4 TOTAL VOLUME OF AIR SAMPLED 

• PM (m3) • 1643.349 • 23.498 
• GAS (liter) • 705.3 - - · 

TEST RESULT 

Sr. Range of Standard as p~ 
No. 

Particulars Protocol Unit Result testing /limit NAAQS; dated 
of detection 18/11/2009 

1 

2 

3 

4 

Particulate 
IS·: 5182 (Part-23): 2006 

matters size Jess 1Jg/m3 80.5 5.0-1200 For 24 hour =1 00 
than 10 pm (PM1ol 

Reaffirmed: 2022 

Particulate 
matters size less IS: 5182 (Part-24): 2019 1Jg/m3 46.81 2.0-500 For 24 hour =60 
than 2.5 JJm CPM2.5) 

I Sulphur Dioxide IS: 5182 (Part-Q2): 2001 1Jg/m3 12.58 5.0- 1050 For 24 hour =80 
(SOz) Reaffirmed: 2022 
Oxides of IS: 5182 (Part-06): 2006 J.lg/m3 18.20 6.0-750 For 24 hour =80 
Nitrogen (NOx) Reaffirmed: 2022 

.......... END OF REPORT ...... 
ETRC warrants thai all analytical work Is conducted professionally In accordance wilh al applkable standard laboratory practices and that this data 
reflee1s our best attempt to generate accurate results for the sample, mentioned In the report as above. 
The result relate only to the Items tested. 
ETRC does not assume any llabllty for any claims or damages related to the qualty of parameter analyzed In the results and/or the performance of the 
equipment constituting lo the 111sults. 
AI disputes subject lo Lucknow jurisdlcUon. 

• This report Is not to be reprod~ wholly or in part and cannot be used as evidence In the court of law and should not be used in any advertising media 
wtthout our special permission In writing. 
Complain regl r Is available In our labOrawry. 

1 

/ 

Aut11otlz ignatory 
(Sandeep Kr Verma) 

Lab-lncharge 

~~~ 
Authorized Signatory 

(Ritu Garg) 
QM 

Mobile: +91989767-4227, 9936669576 I PAN No.: AHWPG8397H I GSTIN No.: 09AHWPG8397H1ZO 

I 
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/1 b 
ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE 

Office & Laboratory : 2/261, Vishwas Khand, Gomtl Nagar, Lucknow • 226 010 (U.P.) 
Email : ETRQ.lHOYAHOO.IN, Web.: www.etrtindla.com 

(ISO 9001:2015, ISO 45001:2018 (OH&S) ISO 14001:2015) 
An approved laboratgty from Ministry of Environment, Forest and Oimate change, Govt. d India under EPA 1986 

ETRC/PM09/TEST -REP/FT/42 

TEST REPORT 
AMBIENT AIR QUALITY MONITORING REPORT 

aport Ref No.: ETR C/ EPA/12059/2024 Date of Report: 27/09/2024 
1 Name /Address/Type of Industry M/s Forever Distillery Private Limited 

, Plot No: A, UPSIDA, Usra Bazar 
Tahsil: Rudrapur 
District: Deoria (Uttar Pradesh) 

Monitored by ETRC, Lucknow 
Location of Sampling points Majhgawan 
Sr. No. GENERAL OBSERVATIONS DETAILS-PM1o DETAILS.PM2.5 

1(a) Weather conditions Clear Clear 
(b) Wind direction West to East West to East 
(C) Average humidity (%) 50 50 
(d) Average ambient temperature (°C) 29 29 
(e) Time of Sampling Started I Hours) 10:50 am (19.09.2024) 10:50 am ( 19.09.2024) 
{f) Time of Sampling completed (Hours) 10:28 am (20.09.2024) 10:28 am (20.09.2024} 
2 Total time of samolina (Minutes) 24 hour {1397 minutes} 24 hour (1397 minutes) 
3 Average Air sampling rate (m;,/minute} 1.160 NA 
4 TOTAL VOLUME OF AIR SAMPLED 

I i 
• PM (m3

) • 1620.288 • 23.278 
• GAS (liter} • 698.4 ---

TEST RESULT 

I s I Range of Standard as per 
r. Particulars Protocol Unit Result testing /limit NAAQS; dated 

,.. 
I 

I 

No. of detection 18/11/2009 

• 
• 

1 

2 

3 

4 

Particulate IS: 5182 (Part-23): 2006 matters size less ~g/m3 76.4 5.0-1200 For 24 hour =1 00 
than 10 pm (PM10) 

Reaffirmed: 2022 

Particulate 
matters size less IS: 5182 (Part-24): 2019 jJg/m3 48.97 2.0. 500 For 24 hour =60 
than 2.5 urn (PM2.5) 
Sulphur Dioxide IS: 5182 (Part-02): 2001 ~g/m3 13.20 5.0 -1050 For 24 hour~-~ (S02) Reaffirmed: 2022 
Oxides of IS: 5182 (Part-06): 2006 ~g/m3 18.55 6.0-750 For 24 hour =80 
Nitrogen (NOx) Reaffinned: 2022 

.......... END OF REPORT ...... 
ETRC warrants that all analytical work Is conducted professionally in accordance with all applicable standard laboratory pracUces and that this data 
reflects our best attempt to generate accurate results for the sample, mentioned In the report as above. 
The result relate only to the Items tested. 
ETRC does not assume any Hability for any claims or damages related to the quality of parameter analyzed In the results and/or the performance of the 
equipment consUtuUng to the results. 
An disputes subject to Lucknow jurisdiction. . 
This report Is not to be reproduced wholly or in part and cannot be used as evidence in the court of law and should not be used In any advertising media 
without our special permission In writing. 
Complain regis! js available in our laboratory. 

) ~ . ¢~ -
< ~0:l~ 

Autho e gnatory 
(Sandeep Kr Verma) 

Lab-lncharge U
l \:. 

\ 

Authorized Signatory 
(Rit'J Garg) 

QM 

* 

Mobile: +91 9897674227, 9936669576 I PAN No.: AHWPG8397H I GSTIN No.: 09AHWPG8397H1ZD 
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ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE 

Office a Laboratory : 2/261, Vlshwas !Chand, Gomtl Nagar, L.ucknow- 226 010 (U.P.) 
Email: ETRO.THOYAHOO.IN, Web.: www.etrdndla.mm 

(ISO 9001:2015, ISO 45001:2018 (OH&S) ISO 14001:2015) 
An approved ~from Milistry d Envlrorment. Forest and Clmate change, Govt. d India under EPA 1986 

ETRC/PM09/TEST-REP/FT/43 

TEST REPORT 
STACK EMISSION MONITORING AND ANALYSIS REPORT 

Test Report Ref No.: ETRC/EPA/12060/2024 Date of Report: 27/09/2024 
Name /Addressfrype of Industry M/s Forever Distillery Private Limited 

Plot No: A, UPSIDA, Usra Bazar 
Tahsil: Rudrapur 
District: Deorla (Uttar Pradeshl 

Monitored by ETRC, Lucknow I 
Sr. 

GENERAL INFORMATION DETAILS ( No. 
1.(a) Date of monitoring 18.09.2024 l 

I (b) Stack material RCC 
(c) 

- 1 Height of stack from ground level 72.0 mts 
{dj Source to which stack attached Boiler 
{e) No of boiler attached with car:>_acity 01 No.135.0 TPH) 
(f) I Type and quantity of fuel used Slop & Bagasse 
(g) Details of APCS Installed Bag Filters 
2. PARAMETERS VALUES -
(a) Ambient temperature eel 31.0 
(b) Stack gas temperature ec) . 135.0 
(c) Stack gas velocity (m/sec) 11.92 
(d) Flow rate (LPM) 17 
(e) Sampling time (minutes) 60 
(f) Volume of air sampled {liters) 1020 

TEST RESULT 
-~ 

Sr. Parameter I Unit Protocol Result Range of Testing I Standard 
No. Limit of Detection (as per CPCB) 

1 
Particulate 

mg/Nm3 IS: 11255 (Part-1 ): 1985 46.02 2.0-1000 150 Matter Reaffirmed: 2019 

.......... END OF REPORT ...... 
• ETRC warrants that all analytical WOII< Is conducted professionally In accordance with all applicable $1andard laboramry practices and that thls data 

reflects our best attempt w generate accurate results for the sample, mentioned In the report as above. 
The result relate only to the Items tested. 
ETRC does not assume any liability for any claims or damages related to the quality of paramatar analyzed in the results and/or the performance or the 
equipment constituting w the re:nlll$. 
AB disputes subject to Lucknow Jurisdiction. 
This report Is not to be reproduced wholly or In part and cannot be used as evidence In the court of law and should not be used In any advertising 
media without our clal pennlsslon In writing. 
Complain register vailable in our laboratory. 

~~ 

Authorize 1 natory 
(Sandeep Kr Verma) 

Lab-lncharge 

~J.:!~ 
Authorized Signatory 

(Ritu Garg) 
QM 

Mobile: +919897674227, 9936669576 I PAN No.: AHWPG8397H I GSTIN No.: 09AHWPG8397H1ZO 

I 
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ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE 

Office & Laboratory : 2/261, Vtshwas Khand, Gomtt Nagar, Lucknow • 226 010 (U.P.) 
Email : ETRO.TlfOYAHOO.IN, Web.: www.etrcindill.can 

(ISO 9001:2015, ISO 45001:2018 (OH&S) ISO 14001:2015) 
All approved laboratory from Ministry d Environment, Forest and Oirnate change, GeM:. rl India under EPA 1986 

ETRC/PM09/TEST -REP/FT/44 

TEST REPORT 
AMBIENT NOISE MONITORING AND ANALYSIS REPORT 

-
Date of Report: 27/09/2024 Test Report Ref No.: ETRC/EPA/12061/2024 

l Name /Address/Type of Industry M/s Forever Distillery Private Limited 
Plot No: A, UPSIDA, Usra Bazar 
Tehsil: Rudrapur 
District: Deoria (Uttar Pradesh) --

Monitored by ETRC, Lucknow 
Sr. No. GENERAL INFORMATION DETAILS 

(a) Date of monitoring 19/09/2024 (06:00AM) to 20/09/2024 (06:00AM) 
(b ) Sample DescriQtion Ambient Noise 
(c) Sam piing Location At Plant Premises 
(d) Environmental Condition Normal 
(e) Monitoring Protocol IS:9989:1981 , Reaffirmed:2020 

TEST RESULT 

Ambient Noise Level 

Sr. Results I Results 
Parameter Unit DayTime I NightTime 

No. (06:00AM ·10:00 PM) (10:00 PM· 06:00AM) 

1 Equivalent sound 
dB( A) 62.38 49.82 level 

Noise Standards as per CPCB Schedule rule 3(1} and 4(1 l 
Umits In dB(A) LeQ 

Area Code Category of Area/Zone Day Time NightTime 
A Industrial Area 75 70 
B Commercial Area 65 55 
c Residential Area 55 45 
D Silence Zone 50 40 

.......... END OF REPORT ...... _ 
ETRC warrants that all analytical work Is conducted professionally In accordance with all applicable standard laboratory practlces and that this data 
reflects our best attempt to generate accurate results for the sample, mentioned In the report as above. 
The result relate only to the Items tested. 
ETRC does not assume any liability for any claims or damages related to the quality of parameter analyzed In the results and/or the performance of the 
equipment conatltutlng to the 18Sults. 
All disputes subject to Lucknow ]u rlsdlctlon. 
This report Is not to be reproduced wholly or In pert and cannot be used as evidence In the court of law and should not be used in any advertising 
media without our ~lsi permission in writing. 
Complain register Is v liable In our laboratory. 

Auth ze 1gnatory 
(Sandeep Kr Verma) 

Lab-lncharge 

~~~ 
Authorized Signatory 

(Ritu Garg) 
QM 

Mobile: +91 9897674227, 9936669576 I PAN No.: AHWPG8397H I GSTIN No.: 09AHWPG8397H1ZD 
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ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE 
Olliab & Labonrtxxy: 'l/2IJ1~ Vishwas l<hand, Gorrtl Nagar, l..udcnow • 226 010 (U.P.} 

E;mail : aR.a.:rHCIYAHCXUN, Web.: www.e1rdndla.mm 
(ISO 9001:2015, ISO 45001:2018 (OH&S) ISO 14001:2015) 

An epproved lai:Jormry from Ministry of Environment, Forest and Clmate change, Govt. of Ind"lil tnler IEPA 1986 

-

I 

I 
~ 
I 

I 

ETRC/PM09/TEST·REP/FT/42 

TEST REPORT 
AMBIENT AIR QUALITY MONITORING REPORT 

Test Re ort Ref No.: ETRC/2503/14827/2025 Date of Re ort: 25/03/2025 
Name /Address/Type of Industry ! M/s Forever Distillery Private Limited 

Plot No: A, UPSIDA, Usra Bazar 
Tehsll: Rudrapur 

I District: Deoria (Uttar Pradesh) I 
Monitored by ETRC, Lucknow I 
Location of Sampling points Near Main Gate l 
Sr. No. GENERAL OBSERVATIONS DETAILS-PM1o DETAILS-PM2.5 J 

' 1(a) Weather conditions Clear Clear ---1 (b) Wind direction West to East West to East 
(C) Average humidity ~) _ 56 56 

' 
I {d) Average ambient temperature (°C) 27 27 

(e) Time of Sampling Started (Hours} 10:20 am (17.03.2025) 110:20 am (17.03.2025} ; 
r- (f) Time of Sampling completed (Hours) 10:03 am (18.03.2025) 10:03 am (18.03.2025) 

I 

2 Total time of sampling (Minutes) 24 hour (1388 minutes}_ 24 hour (1388 minutes} I 
3 Average Air sampling rate (m"/mlnute) 1.160 NA -
4 TOTAL VOLUME OF AIR SAMPLED I 

• 1610.544 • 23.122 PM (m3} ,. 
• GAS (liter) i • 694.2 _j 

TEST RESULT 
--

Range of Sr. ' Standard as per 

No. Particulars Protocol Unit Result testing /limit NAAQS; dated 
of detection 18/11/2009 

Particulate 
IS: 5182 (Part-23}: 2006 1 matters size less IJQ/m3 90.6 5.0-1200 For 24 hour =1 00 

than ~0 Jim (PM10) 
Reaffirmed: 2022 

Particulate 
2 matters size less IS: 5182 (Part-24}: 2019 ~g/m3 54.06 2.0-500 For 24 hour =60 

than 2.5 JJm (PM2.5) 

3 Sulphur Dioxide IS: 5182 (Part-02}: 2001 J.!g/m3 14.23 5.0-1050 

' 
For 24 hour =80 (S02) Reaffirmed: 2022 

4 
Oxides of IS: 5182 (Part-06): 2006 IJg/ma 22.98 6.0-750 l For 24 hour =80 Nitrogen (NOx) Reaffirmed: 2022 

.......... END OF REPORT ••.••• 
• ETRC warrants that all analytical work is conducted professionally in accordance with all applicable standard laboratory practices and that this data 

reflects our best attempt to generate accurate results for the sample, mentioned In the report as above. 
The result relate only to the items tested. 
ETRC does not assLme any liability for any claims or damages related to the quality of parameter analyzed In the results and/or the performance of the 
equipment constituting to the results. 
All disputes subject to Lucknow jurisdiction. 
This l'l!PDrt Is not to be reproduced wholly or In part and cannot be used as evidence In the court of law and should not be used in any advertising media 
without our 5peclal permission In writing. 
Complain r · ter is available In our laboratory. 

Authorize gnatory 
(San deep Kr Verma) 

Lab-lncharge 

~-'::!~ 
Authorized Signatory 

(Ritu Garg) 
QM 

Mobile: +9t 9897674221, 99"36669S16 I PA~ No.: AHWPG8'397H I GSTIN Ko.: '09AHWf:JG8397HlZD 

I 

I 
~ 

I 
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ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE 
Office a.l.abc:nCDry : 2/M1, VlshWis Khlnd, Gonti Nagar; Lucknow - 226 010 (U.P.) 

anan : EnlO.THOY.AHOO.JN, Wsb.: www.etrcfndia.tom 
(JSO 9001:2015, ISO 45001:2018 (OH8rS) ISO 14001:2015) 

An approved llbol8txlry tJan Ministry of EnvirDnmert, rorest ancr ama~a cNnge.. GeM. c1 India under EPA t986 

ETRCIPM09/TEST -REP/FTI42 

TEST REPORT 
AMBIENT AIR QUALITY MONITORING REPORT 

Test Report Ref No.: ETRC/2503/14828/2025 Date of Report: 25/03/2025 I Name /Address/Type of Industry M/s Forever Distillery Private Limited 
Plot No: A, UPSIDA, Usra Bazar 
Tehsil: Rudrapur 

I 

District: Deoria (Uttar Pradesh) 
ETRC, Lucknow I Monitored by 

Location of Sampling points Usra Bazar 
-1 

Sr. No. GENERAL OBSERVATIONS DET AILS-PM1o DETAILS-PM2.s 
1{a) Weather conditions Clear Clear 

Wind direction West to East West to East (b) 
(c) Average humidity(%) 56 56 -r 

27 27 (d) Average ambient temperature (0 C) ---
(e) Time of Sampling Started (Hours) 10:39 am (17.03.2025} l 10:39 am (17.03.2025} 

l (f) Time of Sampling completed {Hours} 10:15 am (18.03.2025) 10:15 amJ.18.03.2025) 
2 Total time of sampling (Minutes) 24 hour (1 387 minutes) 24 hour (1387 minutes) 
3 Average Air sampling rate (m"/minute) 1.150 NA r 
4 TOTAL VOLUME OF AIR SAMPLED I • PM (m3) • 1594.590 • 23.105 

• GAS (liter) • 693.3 I 

TEST RESULT 

Sr. 
Range of Standard as per I 

No. 
Particulars Protocol Unit Result testing !limit NAAQS; dated 

of detection 18/11/2009 
Particulate IS: 5182 (Part-23): 2006 l 

1 matters size less 
Reaffirmed: 2022 

1Jg/m3 78.2 5.0-1200 For 24 hour •100 1 
than 10 IJm (PM1o) 
Particulate 

2 matters size less IS: 5182 (Part-24): 2019 IJQ/m3 48.47 2.0-500 For 24 hour =60 
than 2.51Jrn(PM2.s) 

3 SulphurDioxlde IS: 5182 (Part-02): 2001 1Jg/m3 12.30 5.0 -1 050 For 24 hour =80 
.{502) Reaffirmed: 2022 

4 Oxides of IS: 5182 (Part-06): 2006 1Jg/m3 19.84 6.0-750 For 24 hour =80 
Nitrogen (NOx) Reaffirmed: 2022 

.......... END OF REPORT ...... 
ETRC warrants that all analytical work is conducted profeSBionally In accordance with all applicable standard laboratory practices and that this data 
reflects our best attempt to generate accurate results for the sample, mentioned in the report as above. 
The result relate only to the items tested. 
ETRC does not assume any liability lor any claims or damages related to the Quality of parameter analyzed In the results and/or the performance of the 
equipment constituting to the results. 
All disputes subject to Lucknow jurisdiction. 
This report Is not to be reproduced whoUy or in part and cannot be used as evidence In the court of law and should not be used in any advertising media 
Without our special permission In wr1tlng. 
Complain reg· r is available in our laboratory. 

Auth · z gnatory 
(Sandeep Kr Verma) 

Lab-lncharge 

~~~ 
Authorized Signatory 

(Ritu Garg) 
QM 

Mobile : •91 9&9-767422'1, 9936669576 I PAN No.: AHWPG8397H I GSTIN NO.: :09AHWPGS.~9.-'7H1ZO 

I 
I 
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ENVIRONMENTAL AND TECHNICAL RESEARCH CENTB.E 
Offte a l..aboratcry : 7/261, Vishwas f<hand, Gomti Nagar, Ludcnow- 226 010 (U.P.) 

E;n\IJU : ETROl"HOYAHOO.lN, Web.: WWW.etrdrda.eom 
(ISO 9001:2015, ISO 45001:2018 (C11-&S) ISO 14001:2015) 

An approved laboralxlry mm Ministry of Efwlronment, Forest and Climate d1ar9!r GcWt. d Indfe under EPA 1986 

ETRC/PM09/TEST-REP/FT/42 

TEST REPORT 
AMBIENT AIR QUALITY MONITORING REPORT 

. 
Date of Report: 25/03/2025 Test Report Ref No.: ETRC/2503/14829/2025 -i Name /Addr~ss/Type of Industry M/s Forever Distillery Private Limited 
Plot No: A, UPSIDA, Usra Bazar I 
Tahsil: Rudrapur 
District: Deoria (Uttar Pradesh) 

Monitored by ETRC, Lucknow 
Location of Sampling points Loniatola ----
Sr. No. GENERAL OBSERVATIONS DETAJLS-PM1o DET AILS-PM2.5 ' 

1(a) Weather conditions Clear Clear I 

(b) Wind direction West to East West to East --
(c) Average humidity(%) 56 56 
ld)_ Average ambient temperature (0 C} 28 28 
(e) Time of Sampling Started (Hours) 10:30 am (18.03.2025) 10:30 am (18.03.2025) 
(f) Time of Sampling completed (Hours} 10:12 am (19.03.2025) 10:12 am (19.03.2025) 1 
2 Total time of sampling (Minutes) 24 hour (1393 minutes) 24 hour ( 1393 minutes)_ ' 

3 Average Air sampling rate (m .. /minute) 1.170 NA 
4 TOTAL VOLUME OF AIR SAMPLED 

• PM (m3) • 1629.342 • 23.204 
• GAS (liter) • 696.3 _j 

Sr. 
No. 

1 

2 

3 

4 

TEST RESULT 

Range of Standard as per 
Particulars Protocol Unit Result testing /limit NAAQS; dated 

of detection 18/11/2009 
Particulate 

IS: 5182 (Part-23): 2006 matters size less ~glm3 79.8 5.0-1200 For 24 hour =1 00 
than 10 J,Jm (PM1o) Reaffirmed: 2022 

Particulate 
matters size Jess IS: 5182 (Part-24): 2019 ~glm3 47.84 2.0-500 For 24 hour =60 
than 2.5 JJm (PM2.s) 
Sulphur Dioxide IS: 5182 (Part-02): 2001 1Jg/m3 13.23 5.0-1050 For 24 hour =80 (S02) Reaffirmed: 2022 
Oxides of IS: 5182 (Part-06}: 2006 1Jg/m3 19.45 6.0-750 For 24 hour =80 Nitrogen (NOx) Reaffirmed: 2022 I 

.......... END OF REPORT ...... 
ETRC warrants that all analytical work Is conducted professionally In at:CO!Uance with all applicable standard laboratory practices and that this data 
reflects our best attempt to generate accurate results for the sample, mentioned in the report as abmle. 
The result relate only to the Items tested. 
ETRC does not assume any liability for any claims or damages related to the quality of parameter analyzed in the results end/or the performance of the 
equipment constituting to the results. 
AU disputes subject to lucknow jurisdiction. 
This report is not to be reproduced wholly or In part and cannot be used as evidence In the court of law and should not be used in any advertising media 
without our special permission in writing. 
Complain r ister is available in our laboratory. 

Authoriz ignatory 
(Sandeep Kr Verma) 

Lab-lncharge 

0 ;S . .J.J.or1 
AuthO~iz~ Signatory 

(Ritu Garg) 
QM 
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ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE 
Office &laboratory : 2/261, Vishwas Khand, Gonti Nagar, Ludcnow .. 226 010 (U.P.) 

emau : E11ta..1'H@Y.AHOO.IN, web.: w.w,v.E(Irdndla.eom 
(JSO 9001:2015, JSO 45001:2018 (OH&S) ISO 14001:2015) 

An epprolled lebolaDy from Minislry of Environment, Fcnst and Olmate change, Govt. r1 India under EPA 1986 

ETRC/PM09/TEST-REP/FT/42 

TEST REPORT 
AMBIENT AIR QUALITY MONITORING REPORT 

Test Re_port Ref No.: ETRC/2503/14830/2025 Date of Report: 25/03/2025 
Name /Address/Type of Industry M/s Forever Distillery Private Limited 

' 
Plot No: A. UPSIDA, Usra Bazar 

_j Tehsil: Rudrapur 
District: Deoria (Uttar Pradesh) 

Monitored by ETRC, Lucknow 
Location of Sampling points Majhgawan 

-
Sr. No. GENERAL OBSERVATIONS DETAILS-PM1o DETAILS-PM2.s 

1(a) Weather conditions I Clear Clear 
(b) Wind direction West to East West to East 
(C) Average humidity (%) 56 56 
(d) Average ambient temperature (°C) 28 28 
(e) Time of Sampling Started (Hours) 10:46 am (18.03.2025) 10:46 am (18.03.2025) 
_(f) Time of SampJing completed (Hours) 10:28 am (19.03.2025) 10:28 am (19.03.2025) 
2 Total time of sampling (Minutes) 24 hour (1400 minutes) 24 hour (1400 minutes) 
3 Average Air sampling rate {m.j/minute) 1.150 I NA 
4 TOTAL VOLUME OF AIR SAMPLED I 

• PM (m3) 1: 1609.770 • 23.224 

• GAS (liter) 699.9 

TEST RESULT 

Sr. 
No. 

1 

2 

3 

4 

Particulars Protocol Unit Result 
Range of I Standard as per 

testing /limit NAAQS; dated 
of detection 18/11/2009 

Particulate 
IS: 5182 (Part-23): 2006 matters size less ~g/m3 77.6 . 5.0-1200 For 24 hour =1 00 

than 10 ~m (PM,0) 
Reaffirmed: 2022 

Particulate 
matters size less IS: 5182 (Part-24): 2019 ~g/m3 47.80 2.0-500 For 24 hour =60 
than 2.5 um (PM2.s) 
Sulphur Dioxide IS: 5182 (Part-02): 2001 J,Jg/m3 13.26 5.0-1050 For 24 hour =80 (S~) Reaffirmed: 2022 
Oxides of IS: 5182 (Part-06): 2006 ~gtm3 18.14 6.0-750 For 24 hour =80 
Nltrog_en {NOx}_ Reaffirmed: 2022 

.......... END OF REPORT ...... 
ETRC warrants that all analytical .writ iS conducted profesSionally In accordance with all applicable standard laboratory practices and that this data 
reflects our best attempt to generate accurate results for the sample, mentioned In the raport as above. 
The result relate only to the Items tested. 
ETRC does not assume any liability for any claims or damages related to the quality of parameter analyzed in the results and/or the performance of the 
equipment constituting to the results. 

• AH disputes subject to Lucknow jurisdiction. 
• This report is not to be reproduced wholly or In part and cannot be used as evidence in the court of law and should not be used in any advertising media 

without our special pem1ission in writing. 
• Complain re Isler Is available In our laboratory. 

~..4-\4~ 
Authorized Signatory 

{Ritu Garg) 
QM 

Mobile~ •9t 98976'7422'1. 993~666'1516 I P.AN .No.: AHWPGa~9114' I GSTIN ~o.: 09.AHWP"GS.39ifi1ZO· 

I 
' 

I 
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ENVIR.ONMENTAL AND TECHNICAL RESEARCH CENTRE 
Ofllce a t.abonlblry : 2/261, Vlshwas f<hand, Gcmti Nagiw, L.udcnow • 226 010 (u.P.) 

E;tnaU : ETRCI.TH4P'fNIOO.lN, Web.: www.~.CXlm 
(ISO 9001:201S, ISO 45001:2018 {OH&S) ISO 14001:2015) 

An apprcwed laboratDry from Ministry of Environment, Forest and Oirnata dlange, GoVt. rllndia under EPA 1986 

-

ETRC/PM09/TEST-REP/FT/43 

TEST REPORT 
STACK EMISSION MONITORING AND ANALYSIS REPORT 

Date of Report: 25/03/2025 I Test Report Ref No.: ETRC/2503/14831/2025 - -

I 

Name /Address/Type of Industry M/s Forever Distillery Private Limited 

I 
Plot No: A, UPSIDA, Usra Bazar 
Tehsil: Rudrapur 
District: Deoria (Uttar Pradesh) 

Monitored by ETRC, Lucknow 
Sr. 

GENERAL INFORMATION DETAILS 
No. 
1.(a) Date of monitoring 17.03.2025 
(b) Stack material RCC 
(C) Height of stack from ground level 72.0 mts 

Source to which stack attached Boiler I (d) 
~ 

(e) No of boiler attached with capacity 01 No. (35.0 TPH) 
(f) Type and quantity of fuel used Slop & Bagasse 
(g) Details of APCS installed Bag Filters 

I 2. PARAMETERS VALUES 
(a) Ambient temperature (°C) 34.0 _I (b) Stack gas temperature (°C) 139.0 
(c) Stack Qas velocity (m/sec) 11 .96 -
(d) Flow rate (LPM) 17 
(e) Sampling time {minutes) 62 
{f) Volume of air sampled (liters) 1054 

TEST RESULT 

Sr. 
Parameter Unit Protocol Result 

Range of Testing I Standard 
No. Limit of Detection (as per CPCB) 

1 
Particulate 

mg/Nm3 IS: 11255 (Part-1 ): 1985 43.10 2.0-1000 150 
Matter Reaffirmed: 2019 

.......... END OF REPORT ...... 
ETRC warrants that all analytical work Is conducted professionally In accordance with all applicable standard laboratorY practices and that this data 
reflects our best attempt to generate accurate results for the sample, menUoned In the report as above. 
The resuH relate only to the Items tested. 
ETRC does not assume any &ability for any claims or damages related 1o the quality at parameter analyzed In the results and/or the performance at the 
equipment consUtuUng to the results. · 
All disputes subject to Lucknow junsdlc1lon. 
This report Is not to be reproduced wholly or In part and cannot be used as evidence In the court at law and should not be used In any advertising 
media without our special permission In wrtUng. 
Complain reg r Is available In our laboratory. 

I 
I 

Authori~ natory 
(Sandeep Kr Verma) 

Lab-In charge 

~~~ 
Authorized Signatory 

(Ritu Garg) 
QM 

Mobile ~ +~19.8.976'7422'1, 99l6669S16 I PAN No.:AHWPG&3C11H' I GSTIN No~::09AHWPGS.39.7H1ZD 

I 
I 
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ENVIR.ONMENTAL AND TECHNICAL RESEARCH CENTRE 
Oft'lce a l..aboralx»y : ~1, VlshwallChend, GomU Nagar, Ludcnow • 226 o1o (U.P.) 

anaH : E'TROntCIJYAHOO.IN, Web.: www.elidndia.mm 
(JSO 9001:2015, ISO 45001:2018 (OHaS) ISO 1-1001:2015) 

Nl approYSd labolatxlry fiom Mlnlsby of Envifonment, Fon!st and Clfmlte cNnge, Govt. d India under EPA 1986 

ETRC/PM09/TEST -REP/FT/44 

TEST REPORT 
AMBIENT NOISE MONITORING AND ANALYSIS REPORT 

f--T~e=--=s:...:.t ....::...R:.;:.e~rt::,..:-:.R.:..:e:...:.,f=N:...:.o.:..:.:-=E::....:T,..:,-R.:...::C:..:.;/2:::.;5::..:0:...:.3.:._/1:_:4:...:.8-=32/=20.::.:2::...::5:.......-t-..:;:.D-::7a=te~o::...::f....:.R.:..:e:..o::....:::o:::-:rt=-: ~25~/-=-0-=3/.::::2-=02:::..:5=----,-----,------,-~ I 
Name /Address/Type of Industry M/s Forever Distillery Private Limited -r 

Plot No: A. UPSIDA, Usra Bazar 

I 
· Tehsil: Rudrapur 

District: Deoria (Uttar Pradesh) 
Monitored by ETRC, Lucknow 
Sr. No. GENERAL INFORMATION DETAILS 

(a) Date of monitoring 18/03/2025 (06:00AM) to 19/03/2025 {06:00AM) ! 
(b) Sample Description Ambient Noise 
(c) Sampling Location At Plant Premises -1 (d) Environmental Condition Normal 
(e) Monitoring Protocol IS: 9989: 1981, Reaffirmed: 2020 

TEST RESULT 

Ambient Noise Level 

Sr. Results Results 
Parameter Unit DayTime NightTime No. (06:00AM- 10:00 PM) (10:00 PM-06:00AM) 

1 Equivalent sound dB( A} 61.23 48.82 level 

Noise Standards as per CPCB Schedule rule 3(1 J and 4(1 ) ' 

Area Code Category of Area/Zone Limits in dB!Al Leq 
Day Time NightTime 

A Industrial Area 75 70 
8 Commercial Area 65 55 
c Residential Area 55 45 
D Silence Zone 50 40 

.......... END OF REPORT ........ 
._ • ETRC warrants that all analytical wt~rk is conducted professionaUy In accordance with all applicable standard laboratory practices and that this data 

reflects our best attempt to generate accurate results for the sample, mentioned in the report as above. 
The result relate only to the Items tested. 
ETRC does not assume any liability for any clams or damages related to the qualty of parameter analyzed In the results and/or the pelfonnance of the 
equipment constituting to the results. 
All disputes subject to Lucknow JuriSdiction. 
This raport Is not to be reproduced wholly or In part and cannot be used as evidence In the court of law and should not be used In any adverti$ing 
media without our special permission In wriUng. 
Complain register I available in our laboratory. • 

Authcff(z; natory 
(Sandeep Kr Verma) 

Lab-lncharge 

- * .. 

~~~ 
Authorized Signatory 

(Ritu Garg) 
QM 

Mobile ~ +9.198.976'14221, 99l666(j516 I PAN No.: AHWPG8397H I GSTIN NO.: :09AHWPGB39'7H1lD 
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e ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE 
Office &. l..abonltory : 2/261, VIShwas Khand, Gomti Nagar, Ludcnow • 226 010 (U.P.) 

Email : ETRQ.TH@YAHOO.IN, Web.: www.etrcindla.com 
(ISO 9001:2015, ISO 45001:2018 (OH&S) ISO 14001:2015) • An approved IBbol atOI y from Ministry of Environment, Fort!st and Oimlte change, Govt. d India under EPA 1986 

ETRC/PM091TEST -REP/FT/45 
TEST REPORT 

WATER & WASTE WATER ANALYSIS 

' Test Re ort Ref No.: ETRC/GW/7729/2025 
I Name/Address/Type of Industry 

I 

I 1 Water/ Waste Water Ground Water 
I 

2 Sample Description Borewell Water 

Date of Report: 14/10/2025 
M/s Forever Distillery Private Limited 
Plot No: A, UPSIDA, Usra Bazar 
Tehsil: Rudrapur 
District: Deoria Uttar Pradesh 

SAMPLE DETAILS 

I s PackinQ Condition 1 Sealed 
Sample Collected Bv ETRC 

j 
I 
I Is Sample Collection date 07.10.2025 

17 Analysis Start Date 
- --l 

Sample received date 07.10.2025 t! 08.10.2025 I 

Sample Quantity 5.0 liters I s Analysis End Date 14.10.2025 .I 

TEST RESULT 

i Sr. I 
Unit I 

Range of Indian Standard I testing 10500:2012 
No 

Test Parameter Protocolffest Method Result 
/limit of I 

Desirable __ Permissibl:~ 
i i detection 

Physico-chemical Parameters 
1 Colour Hazen IS 3025 (Part- 04): 2021 <5.0 5. 30 5 15 

I 2 1 Odour - IS 3025(Part- 05): 2018 Agreeable Qualitative Aoreeable Agreeable 
3 pH - APHA 24th Ed. 2023 • 4500 W 7.3 1 -14 6.5-8.5 No Relaxation 1 

4 Turbidity NTU APHA 24th Ed. 2023 • 2130 B BDL 2-40 1 5 
Total Dissolved 

f 
I 

5 mgll IS 3025 (Part· 16): 2023 388.0 10.5000 500 2000 i ' Solids (TDSj 

6 
Ammonia (as total mg/1 IS 3025 (Part· 34): 1988 BDL 0.5. 2.0 0.5 I No Relaxation j ammonla-N) Reaffirmed: 2019 ----
Anionic Detergents 

7 (as MBAS) mg/1 APHA 24111 Ed. 2023 - 5540 C BDL 0.05-0.5 

I 
0.2 1.0 I IS 3025 (Part- 40): 1991 

I 8 Calcium as Ca mg/1 Reaffirmed; 2019 
43.28 2.0-600 75 200 

9 Magnesium as Mg mg/1 APHA 24~~'~ Ed. 2023 - 3500 Mg, B 25.75 0.1 - 200 30 100 
10 Chloride as Cl mg/1 APHA 24th Ed. 2023 - 4500-CI· B 28.02 2.0-2000 250 1000 -
11 Fluoride as F mg/1 APHA 24th Ed. 2023-4500 f·C 0.26 0.02-5.0 ; 1.0 1.5 

' 12 Free Residual mg/1 IS 3025 (Part- 26): 1986 BDL 0.1 • 5.0 0.2 1.0 
I Chlorine Reaffirmed: 2019 
' · -1 IS 3025 (Part - 34 ): 1988 

---
13 Nitrate as N03 mg/1 Reaffirmed: 2019 BDL 1.0-70 45 No Relaxation 

14 Phenolic Compound mg/1 APHA 24th Ed. 2023 - 5530 D BDL 0.001- 0.001 0.002 ! (as CsHsOH) 0.005 
APHA 241h Ed. 2023 - 4500- S042- 1.o. 5oo I 

-----' 

i 15 Sulphate as so. mg/1 24.0 200 400 
I 

E - ____, 
' 16 Alkalinity as CaC03 mg/1 APHA 24th Ed. 2023 - 2320 8 228.0 2.0-1000 200 600 I 1-
I 17 Total Hardness as 

I mg/1 APHA 24~~'~ Ed. 2023 - 2340 C 216.0 ! 5.0-800 200 600 I 

l CaC03 
I 

- I APHA z4th Ed. 2023-3120 B 
,. I 

I 
I 

18 Aluminium as AI mg/1 {ICP • OE§J ____ BDL I 0.015" 5.0 , 0.03 0.2 
;__ 
I 1 I APHA 24th Ed. 2023- 3120 B I '3 BoronasB mg/1 (ICP- OES) 

BDL 0.05-2.0 i 0.5 1.0 

APHA 24ffi Ed. 2023-3120 B 
-·- - -- i 

20 Copper as Cu : mg/1 BDL 0.03 . 10 i 0.05 1.5 
- -- I (ICP- OES) ----- - -

I I APHA24th • 3120 B I I ~-21 .!_l~o~-~-s-Fe _____ L ~gll l ____ ....~(:.:IC:..:...~d-~-=~:.::0l:.=.~J.} ____ ......____o._oa ____ o.os- 20 _;_1 __ o_.3 ____ No Relaxatlo~ 
Page 1 of2 

Mobile : +91 9897674227, 9936669576 I PAN No.: AHWPG8397H I GSTIN No.: 09AHWPG8397H1ZD 
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e ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE 
Office & Laboratory : 2/261, Vlshwas Khand, Gomtl Nagar, Ludcnow - 226 010 (U.P.) 

Email : ETRCLTHCYAHOO.IN, Web.: www.etrdndla.com 
(ISO 9001:2015, ISO 45001:2018 {OH&S) ISO 1"1001:2015) 

An approved laboratxlly from Ministry of Environment, Forest and Olmate change, Govt. rA India under EPA 1986 

I 

--
I 

-

TC·5469 

T est R eport R f N ETRC/GW /7729/2025 e o.: 
APHA 24th Ed. 2023-3120 B 

22 Manganese as Mn mgll (ICP-OES) 0.04 

23 Zinc as Zn mg/1 
APHA 24th Ed. 2023-3120 B 0.28 

(ICP- OES) 

24 Cadmium as Cd mg/1 
APHA 2411l Ed. 2023-3120 B BDL 

(ICP- OES) 

25 Lead as Pb mgll 
APHA 24m Ed. 2023-3120 B 

BDL 
(ICP-OES} 

26 Mercury as Hg j.lg/1 APHA 24th Ed. 2023-3112 B BDL 

27 Nickel as Ni mg/1 
APHA 24th Ed. 2023- 3120 B 

BDL 
(ICP-OES) 

28 Arsenic as As mg/1 
APHA 24th Ed. 2023- 3120 B BDL 

(ICP-OES) 

I APHA 241h Ed. 2023- 3120 B 
29 Total Chromium mg/1 (ICP- OES) 

BDL 

Ml bioi cro og1ca I P te arame rs 

30 E. coli MPN/ IS 1622: 1981 Absent 
100m! Reaffirmed: 2019 

31 T.coll 
MPN/ APHA 24m Ed. 2023 - 9221 - Absent 
100ml A.BC 

- -
0.02-5.0 0.1 0.3 

J 
0.05- 15 5 15 

I 

- - · 
I o.oo3-2.o 0.003 No Relaxation 

0,01 -10 0.01 No Relaxation I 
0.5-1000 1.0 No Relaxation 

0.02-5.0 0.02 No Relaxation 

0.02-2.0 0.01 0.05 
I 

I 0.03- 5.~ 0.05 No Relaxation ; 

<1.8-
16000 
<1.8-
16000 

j Shall not be detected in 
100 ml sample 

j Shall not be detected in 
100 ml sample 

any 1 

any I 
BDL•Below Delectlon Umlt 

• 

• 

.......... END OF REPORT ....... . 
ETRC warrants that all analytical work is conducted professionaly In accordance with all applicable standard laboratory pracUces and that this data reflects our best 
attempt to generate accurate results for the sample, mentioned In the report as above. 
The result relate only to the Hems tested . 
ETRC does not assume any liability for any claims or damages related to the quality of parameter analyzed in the results and/or the performance of the equipment 
constituting to the results. 
All disputes subject to Lucknow jul1sdicUon. 
This report Is not 10 be reproduced wholly or in part and cannot be used as evidence In the court of law and should not be used In any advertising media without our 
special permission In writing. 
Complain registe ' available in our laboratory. 

) "' 
Author z natory 
(Sandeep Kr Verma) 

Lab-In charge 

Authorized Signatory 
(Dr. Ritu Garg) 

QM 
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ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE 
Office address:- 2/261, Vishwas khand, Gomti Nagar, lucknow (U.P)-22601 0 

E-mail: ETRCLTH@YAHOO.IN I Web: www.etrcindio.com 
ISO 9001 :2015, ISO 45001:2018 (OH&S) ISO 14001:2015 

Ref. no. ETRC/GW/05/2025 

To, 
M/s Forever Distillery Private Limited 
Plot No: A, UPSIDA, Usra Bazar 

Tehsil: Rudrapur 

District: Deoria (Uttar Pradesh) 

Subject: Regarding Borewell Water sample analysis 

Sir, 

Date: 14.1 0.2025 

This is informed you that as per your request, we have collected and analysed the 

sample ofBorewell Water on date 14.10.2025. 

(Test Report RefNo.: ETRC/GW/7729/2025, Dt. 14.10.2025) 

Results were compared to Standard OS - 10500: 2012) and found fit for Drinking 

Purpose. 

Thanking you 

~~~ 
Dr. Ritu Garg 

Quality Manager 

Environmental and Technical Research Centre 

Reg. Address: 4/57 Vipul khand, Gomti Nagar, Lucknow(U.P) -226010 
Mob: 9897674227 I PAN- AHWPG8397H, GST • 09AHWPG8397HlZD 
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A~NHtJRE~ F< r/ftoftuJ 
Anacon Laboratories Pvt. ltd. Nagpur Lab 
qrP- 'l4. 15. 1 ood .,orlr.. 1 eve Star lndustreol ~ stolt~ 
Mlr>C Outobori. t4agpur. MohOIO'Stllro. lndoo 4i\IIJ Ill q Q 
'- • ~· tiiJq':loo:~:mtl• t mo•l· tnlofQIOnocon tn c;l-<j 
Cl) hill" //www•mut..unlrJborotol~ com 

T 1>$1 Report_ No: ALPU20082025102 I Date 2008202!1 p~ 0 -1 f I 

Sample Inward No. AlPLJt208202SIEC·316·1 Analysle Start 13 08 202!S tasUfil To : 
MIS. Ftwi!'Yer Dlatlllery Prlvato Limited 
Plot No A. Rudr.,pur Road Usara Buar Inward Date 12 08 2025 
lndlfSir•al Area .Ceona U P 

AlPLI202~·26/Propo$11VG· Analylls End 2008 2025 Kmd Altontion· Mr kuatlagra Kau!lhok Reference 2407202~1-At. 01 01 08 25 Contact No.:ll390903414 
TICLCI250817 t- - lnv. No. 

Quantlly Recotved S;~rnplo Description Sample o;laels As Provrded By Client 
lly A.,h OollomAsh J~g 

- ~ ~ .... -- - ~ -
Ph;slcal Condttion I Packaging sampling-By -

r 
-- -

Chen\ WS Forever Dostolle•t Provate L•mded Jample ,, Packet ISato!>lactory 

Test Required: Grou Calorlfoc value. Unburnt 

TEST RESULTS 
S.N. Test Parameter Meeaurement Unit I Test Method I Test Result 

1 Gross Ca!orofic value KcaVKg Bomb Calonmeter , Not bumt 

2 Unournt "1. IS 1350Pa11·1 l 032 

~ ... ·----·~-··-~---~ .. -·----·--··---~~---.:\·~--" .. ...,."".~"- """~""" __ _.. .. -.~ •Litl:lllyd-IDn""'lrlciiO•,__...., ·-~..,.,...,,,,,..,........,. '"CJoo.>o-lwo 
flo- ol':rii« 10,Joy•endl~doo,to_0._1ha_flil_t'IIT ... ._, ----
REMARKS· As requ.!SIO'd II"/ the Cb~nl. Qll'ple Wilt !Ptled lor I !lOwe Pif-l ~ 

Verified By 

01\allashree H1Wan1 
Sr TechtltCill AUistant 

--eND OF REPORT--. 

Authorized Signatory 

' ' . 
Ito;~ )C'Io lor •I'ISI•Ihng VI)UI tru..;t and laeth ttl out servococ; We chensh our re~:~.,.P ••nth 1'0'• .m<1 ., .. rut'" .1 tot ot n~:n 

~~-., work on :n..,kl'lg !'o.Jre lh:ll you get :1 SC:Jmlc$$ O«penenco ill f.'vcry 51age of your lflleracbon wrth u1o tn our CO"Stant onok•'lY<.Iur 
~ -'""'"' 

1
11Al ""'" --1 "•llf'Mf'r'r,. Will hR ~<~n~~~f,..,llv t ... n.., Ill :on I two r Jarmnl """ ,..,. ~""''" 111111, ,_...,_.,.k n" f_.thJor~..,"'""""" '" 

Scanned with CamScanner 
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.--- •-!:!!_! r;c.=".::U..::L..:..I:.=-------------

.!. ~~~ Rc:port No: ALPU2006202!il02-2 

lsauotfTo : 
MIS: Fore~~er Dlabllery Private Limited 
Plot No A. Roorapur Road Uura Bazar 
lllduSinal Area Deona U P 
Kend Attention: Mr llushagra Kaushlk 
Contact No.:83909034 14 

Ie'iL Report 

Date 20 08 2025 

Ana con Laboratories Pvt. Ltd. Nogpur Lab f J_J 
O •P ~ -to: ,,...,.p,.,." '"""t Sial tnrt .. d•" Jf I ~II·• • 

~llllC B~llboft Noqpu•. t.Aohornsntlo.ll"'d<a -141 "I 
'- t Ul H04Sb8~1j~l) ., mool lrrtOftlnnocorun 
~ hUPli 1/wv.WII OtiOI.OnlubotatQI.c~ com 

Sample Inward No. ALPUt 2082025/EC-316-4' 

Paget oil 

Analyara Stut 13 06 2025 

Inward Date 

R•fe,..nc:• 

12 08 2025 

ALPL/2025-26/PropoYIIG• 
2•072025-t-Rt , Ot 01 08 2~ 

lnv. No. TICLC1:'50817 

An1lpls End 20082025 

Sampll Des<;rlpllon Sample Ol'talls As Provided BJ Client Quantity Rac:alved 
_F~_t~h Fonal Ash ___ 3~ 9 ____ _J 

sampling a, - ·r--- --- Pteys•ul Condition t Packaging 1 
Chen! - MIS Forevet Dt$bllety Pnvale Llmeted Samp~ '" Pacl<et/Satrifactoty 

r---------------~--~~~----~------~~~~~--~--------, 
Test Requlrod: Grou C3lorlec value, Unbumt 

L----------------~-----------y,~~~~--------------------------~ TEST RESULTS 
S.N. Tete Param~tlr Mtasu~Unlt Test Method l Tnt Result 

1 Gron CaiOnfrc valu!t Kal/Ko Bomb Calo~ter I Notbumt 
? Unburnt % IS 1350 Parl-1 I 9~6 - ---

N01te. e 11....,..,_..,*"~ tlr..,.T .. R.eco'rD...,..... ... ~rl,._."tCC"' e A.......,&....at .. ,~~~"~~·T~.Irfii(.JI..._h.•W'~""'1._,.,.~ .. \ '1' . ,_. .~ 
'-"•1 """-fllllnvoo,·I)Oo.c:..pt .,,..,.,.,.""" ~., •• ., """Cft-'d~l* • ,.,......,~ -.,. ... lt~ta•.,..IDIWDC8Jd....,.ca"'f' •,.new ·~·· ••' ,...v..,.r: • ,...... .. , " ..,_. rw­
d..,..,.,.m,,. J"tf'lnctA,1.-.G 'Scs.p ""f«<~ "omWWo.fl,,-..t1 fNJ A..,_Yt ...... 'Pitt.d~M 
REMAIIKS· A&~ by tile cl""'l s.Jmple wnltsle-:Sior @OWl' parameter~ Of'ly 

Verified By 

Ohon.t\llreot HJWanJ 
Sr Ttochnoc.&l AS5"'I.ilnl 

Authotlucl Slgnatoty 

----eND OF REPORT-. 

"h.tnt. ~ kY •n\lolllrlg II()Ur \1\l>ol ilnd la<:n"' CM sf'tVV'~ We~~ r~!lMs."'-p W'!fl Jl'l.l lind wq IJII! "' ~ .r:/ ~ h.-.1 
• "'"• "'17\oll.inq '""'t' tfnl ~'OU ~ 3 ~.amtes.s etpenonc~ :It~ Sl~ of 'fOAl orol'!!f'al'..flar' N'tl'l oJ~ 111 OoJ• r~-'l"l .. nd--~on• o 

lt.Jw ,.,._,., -,., '1" .. '\l ,,.. , ~'' ~·,.....~~*"" hA • ..,...~nff\rhf:t~ lt\al"' tt-&..tJ.-.nf ~ <NP ~,.,.,.... Yt\.lf~rt. _., '"•rtb~r,ll..,..1:rnn ~~ 

Scanned with CamScanner 
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/ r-:-,..; ;1{ • ,' Anacon : r .I \:7 '>: j' Laboratories 

.A~~~~ !.~~~~~!-;"!'!~! Pvt.!.!~. Magpur lab 
QFP 14 35, roo<J Pork, fiVe ~tar lndu~.rr"'' ~<lot•• 
Mlllr. B•JiihOii Nogpur, Mnroto .. htrn lnc11rJ·il41 1.11 
'-. f 'II h04'Mtff~!j!J0 .Fmwl ,.l()fi)Un•.x ,,, 11 1 r) 
4D hllp~ /fV.WN nnot.ol'\kJhOIO!OIIEK ( 0111 J ~ 0 

r Test Rt'port No: AII'U200!1104'5102·3 

1'\SIIOd To : 
MIS. Fo~ever Distillery Private Limit~ 
Plot No A Rudrapur Ro.ad ,UsarA Bazar 
lnllu\tnal Atea Oeoua U P 
Kind Attorttlon: Mr kusll.agra Kauuuk 
Contact No.:63009034 14 

"lbtBt•prwt 

Date 20 08 2025 

Sampl1 Inward No. ALPU120820251F.C-316-3 

Inward Dalo 

Refarence 

12 08 2025 

At PU2025-261PropouliG· 
240720/5·1·R1 , 01 01 08 2~ 

p~, I of I 

Analysis StAr1 

An•lysls End 

tJ 08 2025 

20082025 

t-------~~~~~~~--------~~~n~v.~N~o~.- -~T~lC~l~C~/~25~0~~~7--~------~-----.~~~~~~~---i 
Samplo De11crlpUon S•,;;pl~-Deto~lla AI Provided By Client Quo~ntlty Received 

,_ -------F'lr Ash Afl~r Ecnom•zer _ -~ __ 
- - Sampling By - -- -----r-

'=''~· .. 1S c:-~·-'e' D11ttl~ry Prn:~~ t.•m:!~ / 

THt Required: Gross CAionlic v:akre, Unburnt 

SN. 

1 

2 

Tost Parameter 

Gro~s Calor.r•c value 

Unllutnt 

Verified By 

Dh:~n.ashree Hrwanj 
Sr T edina I Assastanl 

TEST RESULTS 

Measurement Unit 

KcaUKg 

'.4 

-eND OF REPORT--. 

Phyale.l Condition I P.ackaglng 
,5..,,..,., 111 ;;-&.Nil ~~-UllldCIOry 

Test MeiJ'aod I Test Resull 

Bomb Calonmeter I Not Burnt 

IS 1350 Part-1 I H186 

.. 
Tl);,'ll. vou lor <nWIItlnq your bust and falltt an our $81VIOOS Wo chonsh our rolabonsh;p Will> you. :~nr! w11 I'IJI m 01 'tT' r:r '"""' ' 

Wnrk ·n rn.tl."9 su•u th:~t ycu get o 54larnltss e~.,..nce at ollt'ty stage ol your •nleract•M walll U'\ In.,.,, U00'""'"' on•lt~oo'M'"Jf 
• """oil.""""'"" rlul ._or""'',.,.,.,.,.,.., wilt I ... C'"'l.tl1'21'1!1v lv>IIH than I~ nJNPnii\N'I - ~"'-.,..,,. "N" lo>NO ... ,,~ nn ,,..,thMkrl!.llnaNan '" 

Scanned with CamScanner 
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An aeon 
!.:=boratc:-ie: 

Anacon laboratorio• Pvt. ltd. Nagpur Lab 
Qrp 34 35.1ood Poll:.""" ..,tor ••wiot'llflnll•tult• 
MIDC 9uhl>011 r~oqpur Mohurmht•a. lnd n Ill I -; 

\, •91 804566S':IS8.tmool •nto,•<JnUt. ".n I ? ' 
e h11.,../l-t1N'1rnnlnbofotrv,..• • om J 

T r-...!!..'lt RaPOtt Nn: AlPLn008:t025102-4 
Date 20 08 2025 Pagr 1 cf 

lt.sued To . 
Stmple lnwtrd No. ALPUI 208202SIEC·316~ Analysis Surt 13 08 20.2~ MIS. ForiYtr Distillery Private Umlllld 

Plot lllo A. Rudrapur Roid Uurt Bazar 
Inward 0111 12 08 2025 lnour.tnJI Alea ~na u P 

Kind Atttn&ron: Mr ko1ttilgfa KaU1h1k 
Aefennce ALPU202~M/Proposai/G- Aft&l,-ts End 2008 2025 Contact No. 639090341• ;to4()7202S.I·RI Dt 01 C8 2~ ,..._ 
lnv. No. TICLC-'2SIW7 Sample Desc:nptton 

Sample D.Ca•ls As Provid.ci By Cl,.nt Qu.antlty Received 
f-- - fly Astl 

AllerAPti 35Qg -hmptlng a;- - ~ 

I 
--

Phplcal Condition I Pac:ugtng Cllefll - MIS Forewr Dtsbllery Pnvate L•mded Satnolt on Pl.;io.rl tSat•~.l~fory 

Test Required: Cross. Calonfic: value. Unbumt 

FE ---

TEST RESULTS 
Tftt Param.cer Ueasurwment Unit TMtMettlod 

f 
THIRnun 

Gr.,,~ Calonfoc value Kcanto BombCa~ter I Not l>un•t 
Unburnt 

~ IS tlSO P1rt- l T 801 L _ 
-

Vertfl"' By 

~ 
Oh3"UIUf'e> H"ftl"! 

S1 T «hn.c.l At&o&UI'C 

Tll.\"11 ,..'lu l,"\1 n!U lf\l \'I:V tl".!.t .r-4 f~~ 11'1 Oul' WflolCe$ lie d'.cnst> (AJI ~~SI'IO •111 you ~ 011.• l>olf , "~ <1 1\lM 

-.wv\ r' .....arq <ourt' l"l.Jf )"))I gpt" w~ "~" ~ ti!!Yf1ly ~or P-' r~ W'Uito .. 1'1 fAX <'Cf's:;!!'1 ~ .... ". '" • 
_ _,............,.""" P'\"'...._llt ..,....,n..-••·~v•....:U..,_,c~~....,.~"'~.,_,..,,..,.,~ ~......,.~ ~·...,.."-"'• l"'ln ...._,...,..,...,a ..... ,~,,. 

: 

~-~--~------------------------~----~~~ Scanned with CamScanner 

384



385



386



387



388



389



J57-
390



391



392



393



I~ I 
394



} ' 
395



396



,. 
---~-

-/ 

397



-

398



• ANN £'(U~.£\ R.rl s[o11d) 
!QO(d\ 4!€lletd0-\3~( i((e"(l'( 1 y ~ 

~OlSl0-4ifll&t'J~, \11'1q~-~CI~lll (\3'0g"O) 

~ Q>l((i! "lle(({C{((R 
~ 

f.:IC41ti -

'!1(1{-\3lffi iiilllilt< , Pcroli'O-•ftl{il'j<t 

enwn-«<,twfi, ft8~{11-~ 
\Jt'1q(l-~q~;qa (\S0'$10) 

'!IT'f ll'Wr 

iR'IT \3qtarr«-~ ~' aCIR:lfl 1ft. -93697 08 065, 9838447827 

~ : 11::.1:..~~{ .... 

' 

399



ENGLISH TRANSLATION 

GRAM PANCHAYAT- USRA MARKET 

D.B.- Betaalpur, District- Deoria (U.P.) 

Harendra Kumar J aiswal 

Gram Pradhan 

District Vice President, Deoria 

Serial No .................. . 

To Sir, 

Residence 

Gram-Usra Bazar, D.B.-Betaalpur 

Police Station-Surauli, Tehsil-Rudrapur 

District- Deoria (U.P.) 

Mob.:9369708065,9838447827 

Date 11-1-2026 

Managing Director/ Authorized Officer 

Forever Distillery Private Limited, Plot No. - A, Usra Bazar, Deoria Uttar 

Pradesh 

Subject: In regard to the consent given for adopting the public pond located 

at Gram Sabha Usra Bazar for its conservation, promotion and beautification 

under CSR (Corporate Social Responsibility) and environmental protection. 

Sir, 

Regarding the above subject, it is inform that the public pond situated 

within the limits of Gram Panchayat Usra Bazaar which is very important 
r, 

from the point of view of water conservation, environmental balance and 

daily needs of the villagers, Forever Distillery Private Limited has submitted 

a proposal to adopt the pond under C.S.R. for conservation and development. 

After considering the proposal by the Gram Panchayat, it has been 

found that adoption of the pond in C.S.R. by the Forever Distillery Private 

Limited will ensure its regular cleaning, deepening, repair, green area 

400



} y 8 
development, beautification and long-term conservation, which will provide 

direct and lasting benefits to the villagers and the environment. 

Therefore, keeping in view the public interest and environmental 

protection, Gram Panchayat Usra Bazaar gives in-principle consent and full 

support to Forever Distillery Private Limited for carrying out the work 

related to conservation, enhancement and beautification of the said public 

pond under C.S.R. This work will be done under the rules of the Gram 

Panchayat and the prevailing government guidelines. 

We have full faith that Forever Distillery Private Limited will carry out 

this task successfully and transparently while discharging its social 

responsibility. 

Please take the trouble to ensure necessary action. 

Thanks 

Sincerely 

Harendra Kumar J aiswal 

Gram Pradhan 

Betaalpur 

Date: 11-1-2026 
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ENGLISH TRANSLATION )_fo 

Sudhakar Singh 

Gram Pradhan 

Gramsabha- Jungle Thakurahi 

Vikaskhand - Deoria Sadar 

District- Deoria (U.P.) 

Serial No ................. .. 

To Sir, 

Managing Director/ Authorized Officer 

Residence:­

Gram- Jungle Thakurahi 

Post- Badhya Bujurg 

District- Deoria ( U .P.) 

~ob.: 9889251200 

Date 13-01-2026 

Forever Distillery Private Limited, Plot No. -A, Usra Bazar, Deoria Uttar 

Pradesh 

Subject: In regard to the consent given for adopting the Pauhaari Maharaj 

Kuti public pond located at Gram Sabha Jungle Thakurahi for its 

conservation, promotion and beautification under CSR (Corporate Social 

Responsibility) and environmental protection. 

Sir, 

Regarding the above subject, it is to inform that the public pond situated 

within the limits of Gram Panchayat Jungle Thakurahi which is very 

important from the point of view of water conservation, environmental 

balance and daily needs of the villagers, Forever Distillery Private Limited 

has submitted a proposal to adopt the pond under C.S.R. for conservation 

and development. 

After considering the proposal by the Gram Panchayat, it has been 

found that adoption of the pond in C.S.R. by the Forever Distillery Private 

Limited will ensure its regular cleaning, deepening, repair, green area 
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development, beautification and long-term conservation, which will provide 

direct and lasting benefits to the villagers and the environment. 

Therefore, keeping in view the public interest and environmental 

protection, Gram Panchayat Jungle Thakurahi gives in-principle consent and 

full support to Forever Distillery Private Limited for carrying out the work 

related to conservation, enhancement and beautification of the said public 

pond under C.S.R. This work will be done under the rules of the Gram 

Panchayat and the prevailing government guidelines. 

We have full faith that Forever Distillery Private Limited will carry out 

this task successfully and transparently while discharging its social 

responsibility. 

Please take the trouble to ensure necessary action. 

Thanks 

Sincerely 

Sudhakar Singh 

Gram Panchayat Jungle Thakurai 

Gram Pradhan 

Deoria Sadar 

Tehsil & District- Deoria 
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DEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NE\V DELHI 

(Origlnnl Appllcntlon No. 524 of2025) 

IN TILE MAlTER OF: 
Anughrn Nnrayu.n Singh ..... Appllcoot 

Versus 
Stntc of Uttar Prndcst1 & Ors. • .... Rcspont.lcnb 

KNO\V ALL to whom t1ll'l..~c p~cnt ~hnll come l11atl, Ku.shogra KausWk aged about 33 yean S/o Sh. Jo.l 
Prabsh Slngh !Jic Authortzrd RC1ln:scntntln:: of Forc\·er Disl.lllcry PVl Ltd. hnvlng lu Registered Office 
at: Shop No. 37. 38, 1• Floor. Plot No. 62J/624, Gulhruiyn. Gorakhpur (U.P.)- 273 013 ond lu dlstlllery 
at: Plot No.·A. UI'SIDA lndostrinl Aro.. Usra llll7.nr, Tehsn- Rudrnpur. District- Dc:orto (U.P.)- 274 
001 (the Respondent No..S hcrein)do hm:by appoint:-

ANUDIIAV ANAND ARON, ADIHNAV ANAND (Advocates) 
A-901, Ap<=x Golf A\'cnuc, SeClor-1, Grcalcr Noida West, U.P.- 201 306 

Mob: 9811764256; 9582416270; E-mnil:abhinav.lcgal@gmn.il.com 

OlrrTin•nrr Nlllrd thr Ad\'OC'111t) lobe mv/our Athocllle In lhr 11hovc nofrd cR~e authorize him:· 
• To net. oppe;:u and plead In the above noted case In this Tribunal/Court or io nny other Tn'bunai!Cour\ 

In which the s:unc msy be tried or hc:ml ond 11l~o In the nppcllate Court Including the I ligh Court 
subjcd to JUymcnl of fees SC1laralely for e;~ch Court by mdu."'-

• To sign. file. vc:rify llJld p~t plodln~ appeals cross-objections or pctillons for exc:rutlon n:vicw, 
revision. withdraw, compromise or o!Jicr petitions or nffidavl~ or ollrer documents ns mD)' be deemed 
nccessll1)' or pro~ for !Jie prosecution of the said c:ue In all its s!<lges subject to paymeot of fees for 
e:~ch S1.l1Se.. 

• To lile and ukl: b:lck documents,. to admit 1.1ndlor del\y the documents ofl11e orposite party. 
• To \\'ithdraw or compromise the s:lld case or submit to :ubit:r.ltion nny dUTc:rencc:s or dlsputes that 

may arise touching or In any manner n:latiog to the S31d case.. 

• To b.kc exccutlon proca:dings. 
• The deposit. dr:lw and n:celve money, ehequc:s, c:nh a.nd grant rcccipl.! baeofnnd to do nil other ncu 

llil.d things which mny be necessary to be done for the progress nnd in the course of the prosecution of 
the sold cnse. 

• To nppoint nnd Instruct any otha Lcglll Prnctitioncr nuthodzing him to exercise the power and 
nutl1ority hereby confc:rrcd upon the Ad\·o~e whenever he may think ritto do so nnd sign, the pot~o·cr 
of nuomcy on our belulf. 

• And 11\Vc the undersigned do hen:by agree to ratify nod eonfinn nl111ets done by U1c Advot:ltc or his 
substltulc: in the mD.ltet as my/our own nets, c.s if done by me/us to all Intents nnd purposes. 

• And li\Vc undc:.rtllkc that I/We or my/our duly authorized agent would oppC'ilr in court on oil hc:::uings 
o.nd will inform the Advoc:Jtc for ll!'l=ncc when the case is called. 

• And 11\Vc undcr:signc£1 do hereby ngrcc not to hold !Jic ntlvocntc or his substitute responsible for the 
result of the said case:. The adjournment com whenever ordered by tl1c Court shall be of the 
Advocalc. which he shall receive ll.lld n:taln for himself. 

• And li\Ve umJcrsigned do hen:by agree th3t in the event of the whole or p:lrt of the fcc agreed by 
melus to be paid to the AdvOCJtc n:mainlng unpaid he shall tx: cntllled to withdraw from the 
prosecution of the said cnsc until the same is paid up. The fee sctUcd is only for the o.bovc case and 
o.bove Court. 1 !We: bc:n:by ogn:e th:~t once the fees ore paid, 1/We will not be cntltled for the n:fund 
of the s:unc In any case whatsoever anti If the case prolongs for more th:m 3 yco.rs the original fcc 
shaJI be paid again by mclus. 

IN WITNESS WHEREOF I./we do hereunto set my/our hlllld to these prcsrnts the contents of which 
h:m: been undcrs1ood by me/us is d:~y of2026. 
Accc:pted subject to the terms of e 

(D/184812003) 

(Atlvncales) 

~r.fOREVEP 01q11 1 r~~~ 

~t:ed~~ 
Cllcot 
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Reply filed by Respondent no.5 forever distillery Pvt Ltd
1 message

Kaushal Sharma <kaushal90.legal@gmail.com> Mon, 20 Apr, 2026 at 1:49 pm
To: asgharkhanassociates@gmail.com <asgharkhanassociates@gmail.com>, ms@uppcb.in, dmdeo@nic.in, khanlawfirm786@gmail.com
<khanlawfirm786@gmail.com>, csup@nic.in, pccf-up@nic.in

Sir,
Kindly find the PDF copy of Reply filed by respondent no. 5 in O.A no. 524/2025 titled as Anughara Singh v/s State of Uttar Pradesh &
ors.
Regards
Kaushal sharma
C/O Anubhav Anand Aron Advocate

Anughra Narayan.pdf
13.1 MB
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